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LOK SABHA DEBATES

LOK SABHA

Wednesday, February 19, 2014/Magha 30, 1935 (Saka)

The Lok Sabha met at Eleven of the Clock

[MADAM SPEAKER in the Chair]



19.02.2014 9

... (Interruptions)

At this stage, Shri Shailendra Kumar, Shri A.K.S.Vijayan, Shri M. Anandan and
some other hon. Members came and stood on the floor near the Table.

... (Interruptions)

11.01 hrs
MADAM SPEAKER: Q. No. 361 — Shri Asaduddin Owaisi

(Q. 361)
SHRI ASADUDDIN OWAISI : Madam, Speaker, will the hon. Minister be kind

enough to say that the 2G auctions have brought in an interest of Rs. 44,635 crore,
does he agree that the arbitrage possibilities from keeping the spectrum user
charges different from separate banks to create controversies again?

(Interruptions) In the answer that has been given here is that the spectrum User
Charge acquired through current auction will be charged at 5% of Adjusted Gross
Revenue. Does the hon. Minister agree with me that this 5% usage charge will
lead to a cut back on service levels and ease of tariff for the consumers? ...

(Interruptions)

MADAM SPEAKER: The House stands adjourned to meet again at 12 noon.
11.02 hrs
The Lok Sabha then adjourned till Twelve of the Clock.
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12.00 hrs
The Lok Sabha re-assembled at Twelve of the Clock.
(Madam Speaker in the Chair)
... (Interruptions)
PAPERS LAID ON THE TABLE
12.0 Y hrs.

At this stage, Shri Shailendra Kumar, Shri M. Anandan and some other hon.
Members came and stood on the floor near the Table.

MADAM SPEAKER: Now Papers to be laid on the Table.

... (Interruptions)
THE MINISTER OF STATE OF THE MINISTRY OF DEVELOPMENT OF
NORTH EASTERN REGION AND MINISTER OF STATE IN THE MINISTRY
OF PARLIAMENTARY AFFAIRS (SHRI PABAN SINGH GHATOWAR): On
behalf of Shri Vayalar Ravi, [ beg to lay on the Table:-

(1 @ A copy of the Annual Report (Hindi and English versions) of the
Overseas Indian Facilitation Centre, Gurgaon, for the year 2012-2013.
(i) A copy of the Review (Hindi and English versions) by the
Government of the working of the Overseas Indian Facilitation Centre,
Gurgaon, for the year 2012-2013.
(2) Statement (Hindi and English versions) showing reasons for delay in laying
the papers mentioned at (1) above.
(Placed in Library, See No. LT 10875/15/14)

... (Interruptions)
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MADAM SPEAKER: Shri Kapil Sibal — Not present.
THE MINISTER OF STATE OF THE MINISTRY OF DEVELOPMENT OF
NORTH EASTERN REGION AND MINISTER OF STATE IN THE MINISTRY
OF PARLIAMENTARY AFFAIRS (SHRI PABAN SINGH GHATOWAR): On
behalf of Shri G.K. Vasan, I beg to lay on the Table:-
(1) A copy each of the following papers (Hindi and English versions) under
sub-section (1) of Section 619A of the Companies Act, 1956:-
(1) Review by the Government of the working of the Hooghly Dock and
Port Engineers Limited, Kolkata, for the year 2012-2013.
(1)) Annual Report of the Hooghly Dock and Port Engineers Limited,
Kolkata, for the year 2012-2013, alongwith Audited Accounts and
comments of the Comptroller and Auditor General thereon.
(2)  Statement (Hindi and English versions) showing reasons for delay in laying
the papers mentioned at (1) above.

(Placed in Library, See No. LT 10878/15/14)

(3) A copy each of the following Notifications (Hindi and English versions)
under sub-section (4) of Section 124 of the Major Port Trusts Act, 1963:-

(i) G.S.R. 687(E) published in Gazette of India dated 15™ October, 2013
approving the Kolkata Port Trust Employees’ (Recruitment,
Seniority and Promotion) Regulations, 2013.

(i) G.S.R. 729(E) published in Gazette of India dated 11" November,
2013 approving the Chennai Port Trust Employees’ (Grant of
Conveyance Advance)(Amendment) Regulations, 2013.

(i) G.S.R. 376(E) published in Gazette of India dated 18" June, 2013
approving the Chennai Port Trust Employees’ (Classification,
Control and Appeal)(Amendment) Regulations, 2013.

(Placed in Library, See No. LT 10879/15/14)
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(4) (1) A copy of the Annual Report (Hindi and English versions) of the
Inland Waterways Authority of India, Noida, for the year 2012-2013,
alongwith Audited Accounts.

(1)) A copy of the Review (Hindi and English versions) by the
Government of the working of the Inland Waterways Authority of India,
Noida, for the year 2012-2013.

(5)  Statement (Hindi and English versions) showing reasons for delay in laying

the papers mentioned at (4) above.

(Placed in Library, See No. LT 10880/15/14)

... (Interruptions)

THE MINISTER OF STATE IN THE MINISTRY OF EXTERNAL AFFAIRS
(SHRIMATI PRENEET KAUR): On behalf of Shri Salman Khursheed, I beg to

lay on the Table:-
(1) A copy of the Annual Report (Hindi and English versions) of the Indian

Council for Cultural Relations, New Delhi, for the year 2012-2013.

(2) A copy of the Annual Accounts (Hindi and English versions) of the Indian
Council for Cultural Relations, New Delhi, for the year 2012-2013,
together with Audit Report thereon.

3) A copy of the Review (Hindi and English versions) by the Government of
the working of the Indian Council for Cultural Relations, New Delhi, for
the year 2012-2013.

(Placed in Library, See No. LT 10881/15/14)

... (Interruptions)
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THE MINISTER OF HUMAN RESOURCE DEVELOPMENT (SHRI M.M.
PALLAM RAJU): 1 beg to lay on the Table a copy each of the following

Notifications (Hindi and English versions) issued under sub-section (2) of Section

25 of the Indira Gandhi National Open University Act, 1985:-

(1)

(2)

Notification No. IG/Admn.(G)/ST.4/Pt./2012 published in weekly
Gazette of India dated 6™ September, 2013, making certain
amendments to Clause (1)(ii)(a) of Statute 4 of the Indira Gandhi
National Open University Act, concerning appointment of Directors

of the Schools of Studies in the University.
(Placed in Library, See No. LT 10882/15/14)

Notification No. IG/Admn.(G)/DEC/2013/3148 published in Gazette
of India dated 6™ August, 2013, approving repealing of Statute 28 of
the Indira Gandhi National Open University Act, 1985 concerning

the Distance Education Council.

(Placed in Library, See No. LT 10883/15/14)

THE MINISTER OF STATE OF THE MINISTRY OF MICRO, SMALL AND
MEDIUM ENTERPRISES (SHRI K.H. MUNIYAPPA): 1beg lay on the Table:-

(1

(1)

A copy of the Annual Report (Hindi and English versions) of the

National Institute for Entrepreneurship and Small Business Development,

Noida, for the year 2012-2013, alongwith Audited Accounts.

(i)

Statement regarding Review (Hindi and English versions) by the
Government of the working of the National Institute for
Entrepreneurship and Small Business Development, Noida, for the
year 2012-2013.

(Placed in Library, See No. LT 10884/15/14)
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2)

3)

(1) A copy of the Annual Report (Hindi and English versions) of the
Indian Institute of Entrepreneurship, Guwahati, for the year 2012-2013,
alongwith Audited Accounts.
(i1))  Statement regarding Review (Hindi and English versions) by the
Government of the working of the Indian Institute of Entrepreneurship,
Guwahati, for the year 2012-2013.

(Placed in Library, See No. LT 10885/15/14)

(1) A copy of the Annual Report (Hindi and English versions) of the
MSME-Technology Development Centre (Central Footwear Training
Institute), Chennai, for the year 2012-2013, alongwith Audited Accounts.
(i1)  Statement regarding Review (Hindi and English versions) by the
Government of the working of the MSME-Technology Development
Centre (Central Footwear Training Institute), Chennai, for the year 2012-
2013.

(Placed in Library, See No. LT 10886/15/14)

THE MINISTER OF STATE OF THE MINISTRY OF DEVELOPMENT OF
NORTH EASTERN REGION AND MINISTER OF STATE IN THE MINISTRY
OF PARLIAMENTARY AFFAIRS (SHRI PABAN SINGH GHATOWAR): On
behalf of Shri Jitendra Singh, I beg lay on the Table:-

(1

A copy each of the following Notifications (Hindi and English versions)

under sub-section (2) of Section 123 of the Coast Guard Act, 1978:-

(i) The Ministry of Defence, Coast Guard General Duty Officers
Recruitment Rules, 2013 published in Notification No. S.R.0.78 in
Gazette of India dated 30™ November, 2013.

(i) The Ministry of Defence, Coast Guard (Technical Officers)
Recruitment Rules, 2013 published in Notification No. S.R.0.79 in
Gazette of India dated 30" November, 2013.
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(iii)  The Ministry of Defence, Coast Guard (Law Officers) Recruitment
Rules, 2013 published in Notification No. S.R.0.80 in Gazette of
India dated 30" November, 2013.
(2) Statement (Hindi and English versions) showing reasons for delay in
laying the papers mentioned at (1) above.

(Placed in Library, See No. LT 10887/15/14)

THE MINISTER OF STATE IN THE MINISTRY OF PERSONNEL, PUBLIC
GRIEVANCES AND PENSIONS AND MINISTER OF STATE IN THE PRIME
MINISTER’S OFFICE (SHRI V. NARAYANASAMY): On behalf of Shri E.
Ahamed, I beg lay on the Table a copy of Notification No. S.0. 46(E) (Hindi and
English versions) published in Gazette of India dated 8" January, 2014, regarding
composition of members of the New Council of Indian Council of World Affairs
for a period of three years with effect from 4™ December, 2013, issued under sub-

section (2) of Section 7 of the Indian Council of World Affairs Act, 2001.

(Placed in Library, See No. LT 10888/15/14)

THE MINISTER OF STATE IN THE MINISTRY OF PERSONNEL, PUBLIC
GRIEVANCES AND PENSIONS AND MINISTER OF STATE IN THE PRIME
MINISTER’S OFFICE (SHRI V. NARAYANASAMY): I beg to lay on the Table
a copy each of the following Notifications (Hindi and English versions) under sub-
section (2) of Section 3 of the All India Services Act, 1951:-
(i) The Indian Administrative Service (Fixation of Cadre Strength)
Amendment Regulations, 2014 published in Notification No.
G.S.R. 44(E) in Gazette of India dated 22" J anuary, 2014.
(i) The Indian Administrative Service (Pay) Amendment Rules, 2014
published in Notification No. G.S.R. 45(E) in Gazette of India dated
22" January, 2014.
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(iii)

(iv)

(V)

(vi)

(vii)
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The Indian Administrative Service (Fixation of Cadre Strength)
Second Amendment Regulations, 2014 published in Notification
No. G.S.R. 46(E) in Gazette of India dated 22" January, 2014.

The Indian Administrative Service (Pay) Second Amendment Rules,
2014 published in Notification No. G.S.R. 47(E) in Gazette of India
dated 22" January, 2014.

The Indian Administrative Service (Cadre) Amendment Rules, 2014
published in Notification No. G.S.R. 67(E) in Gazette of India dated
28" January, 2014.

The Indian Police Service (Cadre) Amendment Rules, 2014
published in Notification No. G.S.R. 68(E) in Gazette of India dated
28" January, 2014.

The Indian Forest Service (Cadre) Amendment Rules, 2014
published in Notification No. G.S.R. 69(E) in Gazette of India dated
28" January, 2014.

(Placed in Library, See No. LT 10889/15/14)

THE MINISTER OF STATE IN THE MINISTRY OF HUMAN RESOURCE
DEVELOPMENT (SHRI JITIN PRASADA): I beg to lay on the Table:-

(1)

2

3)

A copy of the Annual Accounts (Hindi and English versions) of the
University of Allahabad, Allahabad, for the year 2012-2013, together
with Audit Report thereon.

Statement (Hindi and English versions) showing reasons for delay in

laying the papers mentioned at (1) above.

(Placed in Library, See No. LT 10890/15/14)

A copy of the Annual Accounts (Hindi and English versions) of the

Manipur University, Imphal, for the year 2012-2013, together with

Audit Report thereon.
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(4) Statement (Hindi and English versions) showing reasons for delay in
laying the papers mentioned at (3) above.

(Placed in Library, See No. LT 10891/15/14)

(%) A copy of the Annual Accounts (Hindi and English versions) of the
Assam University, Silchar, for the year 2012-2013, together with Audit
Report thereon.

(6) Statement (Hindi and English versions) showing reasons for delay in

laying the papers mentioned at (5) above.

(Placed in Library, See No. LT 10892/15/14)

(7) A copy of the Annual Accounts (Hindi and English versions) of the
Indira Gandhi National Tribal University, Amarkantak, for the year
2012-2013, together with Audit Report thereon.

(8) Statement (Hindi and English versions) showing reasons for delay in
laying the papers mentioned at (7) above.

(Placed in Library, See No. LT 10893/15/14)

MADAM SPEAKER: Shrimati Preneet Kaur, you have to lay the papers at Sl.

No. 12. Earlier you have laid the papers on behalf of some other Minister.

THE MINISTER OF STATE IN THE MINISTRY OF EXTERNAL AFFAIRS
(SHRIMATI PRENEET KAUR): Yes, Madam. I beg to lay on the Table:-

(1) A copy of the Nalanda University Financial Regulations, 2013 (Hindi and
English versions) published in Notification No. S/321/24/2011 in Gazette of India
dated 30™ December, 2013 under sub-section (2) of Section 42 of the Nalanda
University Act, 2010.

(Placed in Library, See No. LT 10894/15/14)
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)

A copy of the Notification No. S.O. 163(E) (Hindi and English versions)

published in Gazette of India dated 22" January, 2014, regarding privileges and

immunities of Nalanda University’s academic staff issued under Section 21 of the

Nalanda University Act, 2010.

(Placed in Library, See No. LT 10895/15/14)

THE MINISTER OF STATE IN THE MINISTRY OF HUMAN RESOURCE
DEVELOPMENT (DR. SHASHI THAROOR): I beg to lay on the Table:-

(1)

)

3)

(4)

(1) A copy of the Annual Report (Hindi and English versions) of the
Indian Institute of Science, Bangalore, for the year 2012-2013.
(i1) A copy of the Annual Accounts (Hindi and English versions) of the
Indian Institute of Science, Bangalore, for the year 2012-2013, together
with Audit Report thereon.
(111) A copy of the Review (Hindi and English versions) by the
Government of the working of the Indian Institute of Science, Bangalore,
for the year 2012-2013.
Statement (Hindi and English versions) showing reasons for delay in laying
the papers mentioned at (1) above.

(Placed in Library, See No. LT 10896/15/14)
(1) A copy of the Annual Report (Hindi and English versions) of the
National Institute of Technology, Kurukshetra, for the year 2012-2013,
alongwith Audited Accounts.
(11) A copy of the Review (Hindi and English versions) by the
Government of the working of the National Institute of Technology,
Kurukshetra, for the year 2012-2013.
Statement (Hindi and English versions) showing reasons for delay in laying
the papers mentioned at (3) above.

(Placed in Library, See No. LT 10897/15/14)
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S @ A copy of the Annual Report (Hindi and English versions) of the

(6)

(7)

(8)

Sardar Vallabhbhai National Institute of Technology, Surat, for the year
2012-2013.

(i1) A copy of the Annual Accounts (Hindi and English versions) of the
Sardar Vallabhbhai National Institute of Technology, Surat, for the year
2012-2013, together with Audit Report thereon.

(111) A copy of the Review (Hindi and English versions) by the
Government of the working of the Sardar Vallabhbhai National Institute of
Technology, Surat, for the year 2012-2013.

Statement (Hindi and English versions) showing reasons for delay in laying
the papers mentioned at (5) above.

(Placed in Library, See No. LT 10898/15/14)

(1) A copy of the Annual Report (Hindi and English versions) of the
National Institute of Open Schooling, Noida, for the year 2012-2013.
(11) A copy of the Annual Accounts (Hindi and English versions) of
the National Institute of Open Schooling, Noida, for the year 2012-2013,
together with Audit Report thereon.
(111) A copy of the Review (Hindi and English versions) by the
Government of the working of the National Institute of Open Schooling,
Noida, for the year 2012-2013.
(iv) A copy of the Review (Hindi and English versions) on the
Audited Accounts of the National Institute of Open Schooling, Noida, for
the year 2012-2013.

(Placed in Library, See No. LT 10899/15/14)

(1) A copy of the Annual Report (Hindi and English versions) of the
National Council of Educational Research and Training, New Delhi, for

the year 2012-2013.
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)

(10)

(1)

(12)

(13)

(i1) A copy of the Annual Accounts (Hindi and English versions) of
the Indian Institute of National Council of Educational Research and
Training, New Delhi, for the year 2012-2013, together with Audit Report
thereon.

(111) A copy of the Review (Hindi and English versions) by the
Government of the working of the National Council of Educational
Research and Training, New Delhi, for the year 2012-2013.

Statement (Hindi and English versions) showing reasons for delay in
laying the papers mentioned at (8) above.

(Placed in Library, See No. LT 10900/15/14)

(1) A copy of the Annual Report (Hindi and English versions) of the
National Institute of Technology, Delhi, for the years 2010-2011 and
2011-2012, alongwith Audited Accounts.
(i) A copy of the Review (Hindi and English versions) by the
Government of the working of the National Institute of Technology, Delhi,
for the years 2010-2011 and 2011-2012.
Statement (Hindi and English versions) showing reasons for delay in
laying the papers mentioned at (10) above.

(Placed in Library, See No. LT 10901/15/14)
(1) A copy of the Annual Report (Hindi and English versions) of the
School of Planning and Architecture, Vijayawada, for the year 2012-2013,
alongwith Audited Accounts.
(i1)) A copy of the Review (Hindi and English versions) by the
Government of the working of the School of Planning and Architecture,
Vijayawada, for the year 2012-2013.
Statement (Hindi and English versions) showing reasons for delay in
laying the papers mentioned at (12) above.

(Placed in Library, See No. LT 10902/15/14)
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(14)

(15)

(16)

(17)

21

(1) A copy of the Annual Report (Hindi and English versions) of the
Indian Institute of Technology Madras, Chennai, for the year 2012-2013.
(i) A copy of the Annual Accounts (Hindi and English versions) of
the Indian Institute of Technology Madras, Chennai, for the year 2012-
2013, together with Audit Report thereon.
(111)) A copy of the Review (Hindi and English versions) by the
Government of the working of the Indian Institute of Technology
Madras, Chennai, for the year 2012-2013.
(iv) A copy of the Review (Hindi and English versions) on the
Audited Accounts of the Indian Institute of Technology Madras,
Chennai, for the year 2012-2013.

(Placed in Library, See No. LT 10903/15/14)

(1) A copy of the Annual Report (Hindi and English versions) of the
National University of Educational Planning and Administration, New
Delhi, for the year 2012-2013, alongwith Audited Accounts.

(i) A copy of the Review (Hindi and English versions) by the
Government of the working of the National University of Educational
Planning and Administration, New Delhi, for the year 2012-2013.
Statement (Hindi and English versions) showing reasons for delay in
laying the papers mentioned at (15) above.

(Placed in Library, See No. LT 10904/15/14)

(1) A copy of the Annual Report (Hindi and English versions) of the
Indian Institute of Management Ahmedabad, Ahmedabad, for the year
2012-2013, alongwith Audited Accounts.
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(18)

(19)

(20)

o2y

(22)

22

(i) A copy of the Review (Hindi and English versions) by the
Government of the working of the Indian Institute of Management
Ahmedabad, Ahmedabad, for the year 2012-2013.

Statement (Hindi and English versions) showing reasons for delay in
laying the papers mentioned at (17) above.

(Placed in Library, See No. LT 10905/15/14)

(1) A copy of the Annual Report (Hindi and English versions) of the
Indian Institute of Management Bangalore, Bengaluru, for the year
2012-2013, alongwith Audited Accounts.

(i) A copy of the Review (Hindi and English versions) by the
Government of the working of the Indian Institute of Management
Bangalore, Bengaluru, for the year 2012-2013.

Statement (Hindi and English versions) showing reasons for delay in
laying the papers mentioned at (19) above.

(Placed in Library, See No. LT 10906/15/14)

(1) A copy of the Annual Report (Hindi and English versions) of the
Indian Institute of Management Lucknow, Lucknow, for the year 2012-
2013, alongwith Audited Accounts.

(i1)) A copy of the Review (Hindi and English versions) by the
Government of the working of the Indian Institute of Management
Lucknow, Lucknow, for the year 2012-2013.

Statement (Hindi and English versions) showing reasons for delay in
laying the papers mentioned at (21) above.

(Placed in Library, See No. LT 10907/15/14)
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(23)

(24)

(25)

(26)

27)

23

(1) A copy of the Annual Report (Hindi and English versions) of the
Indian Institute of Management Shillong, Shillong, for the year 2012-
2013, alongwith Audited Accounts.
(i) A copy of the Review (Hindi and English versions) by the
Government of the working of the Indian Institute of Management
Shillong, Shillong, for the year 2012-2013.
Statement (Hindi and English versions) showing reasons for delay in
laying the papers mentioned at (23) above.

(Placed in Library, See No. LT 10908/15/14)

(1) A copy of the Annual Report (Hindi and English versions) of the
Board of Practical Training (Eastern Region), Kolkata, for the year
2012-2013, alongwith Audited Accounts.
(i1)) A copy of the Review (Hindi and English versions) by the
Government of the working of the Board of Practical Training (Eastern
Region), Kolkata, for the year 2012-2013.
Statement (Hindi and English versions) showing reasons for delay in
laying the papers mentioned at (25) above.

(Placed in Library, See No. LT 10909/15/14)

(1) A copy of the Annual Report (Hindi and English versions) of the
National Institute of Industrial Engineering, Mumbai, for the year 2012-
2013.

(1)) A copy of the Annual Accounts (Hindi and English versions) of
the National Institute of Industrial Engineering, Mumbai, for the year
2012-2013, together with Audit Report thereon.

(ii1)) A copy of the Review (Hindi and English versions) by the
Government of the working of the National Institute of Industrial

Engineering, Mumbeai, for the year 2012-2013.
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(28)

(29)

(30)

€2))

(32)

24

Statement (Hindi and English versions) showing reasons for delay in
laying the papers mentioned at (27) above.
(Placed in Library, See No. LT 10910/15/14)

(1) A copy of the Annual Report (Hindi and English versions) of the
Indian Institute of Management Tiruchirappalli, Tiruchirappalli, for the
year 2012-2013, alongwith Audited Accounts.
(i1)) A copy of the Review (Hindi and English versions) by the
Government of the working of the Indian Institute of Management
Tiruchirappalli, Tiruchirappalli, for the year 2012-2013.
Statement (Hindi and English versions) showing reasons for delay in
laying the papers mentioned at (29) above.

(Placed in Library, See No. LT 10911/15/14)

(1) A copy of the Annual Report (Hindi and English versions) of the
Indian Institute of Management Indore, Indore, for the year 2012-2013,
alongwith Audited Accounts.

(i) A copy of the Review (Hindi and English versions) by the
Government of the working of the Indian Institute of Management
Indore, Indore, for the year 2012-2013.

Statement (Hindi and English versions) showing reasons for delay in
laying the papers mentioned at (31) above.

(Placed in Library, See No. LT 10912/15/14)

33) (1) A copy of the Annual Report (Hindi and English versions) of the

National Institute of Technology Durgapur, Durgapur, for the year
2012-2013.
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(34)

(35)

(36)

(37)

(3%)
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(i1)) A copy of the Annual Accounts (Hindi and English versions) of the

National Institute of Technology Durgapur, Durgapur, for the year
2012-2013, together with Audit Report thereon.

(iii)) A copy of the Review (Hindi and English versions) by the

Government of the working of the National Institute of Technology
Durgapur, Durgapur, for the year 2012-2013.
Statement (Hindi and English versions) showing reasons for delay in
laying the papers mentioned at (33) above.

(Placed in Library, See No. LT 10913/15/14)

(1) A copy of the Annual Report (Hindi and English versions) of the
National Institute of Technology Goa, Goa, for the year 2010-2011,
alongwith Audited Accounts.
(1i1)) A copy of the Review (Hindi and English versions) by the
Government of the working of the National Institute of Technology Goa,
Goa, for the year 2010-2011.
Statement (Hindi and English versions) showing reasons for delay in
laying the papers mentioned at (35) above.

(Placed in Library, See No. LT 10914/15/14)
(1) A copy of the Annual Report (Hindi and English versions) of the
National Institute of Technology Goa, Goa, for the year 2011-2012,
alongwith Audited Accounts.
(i1)) A copy of the Review (Hindi and English versions) by the
Government of the working of the National Institute of Technology Goa,
Goa, for the year 2011-2012.
Statement (Hindi and English versions) showing reasons for delay in

laying the papers mentioned at (37) above.

(Placed in Library, See No. LT 10915/15/14)
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(39)

(40)

(41)

(42)

(43)

(44)
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(1) A copy of the Annual Report (Hindi and English versions) of the
National Institute of Technology Goa, Goa for the year 2012-2013,
along with Audited Accounts.
(i1)) A copy of the Review (Hindi and English versions) by the
Government of the working of the National Institute of Technology Goa,
Goa, for the year 2012-2013.
Statement (Hindi and English versions) showing reasons for delay in
laying the papers mentioned at (39) above.

(Placed in Library, See No. LT 10916/15/14)

(1) A copy of the Annual Report (Hindi and English versions) of the
National Institute of Technology Hamirpur, Hamirpur, for the year
2012-2013, alongwith Audited Accounts.
(1)) A copy of the Review (Hindi and English versions) by the
Government of the working of the National Institute of Technology
Hamirpur, Hamirpur, for the year 2012-2013.
Statement (Hindi and English versions) showing reasons for delay in
laying the papers mentioned at (41) above.

(Placed in Library, See No. LT 10917/15/14)
(1) A copy of the Annual Report (Hindi and English versions) of the
National Institute of Technology Rourkela, Rourkela, for the year 2012-
2013, along with Audited Accounts.
(1)) A copy of the Review (Hindi and English versions) by the
Government of the working of the National Institute of Technology
Rourkela, Rourkela, for the year 2012-2013.
Statement (Hindi and English versions) showing reasons for delay in
laying the papers mentioned at (43) above.

(Placed in Library, See No. LT 10918/15/14)
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THE MINISTER OF STATE IN THE MINISTRY OF HUMAN RESOURCE
DEVELOPMENT (SHRI JITIN PRASADA): On behalf of Shri Milind Deora, I beg to
lay on the Table:-

(1) A copy each of the following Notifications (Hindi and English versions)
under Section 37 of the Telecom Regulatory Authority of India Act, 1997:-

(1) The Mobile Banking (Quality of Service)(Amendment) Regulations,
2013 published in Notification No. 305-27/2010-QoS in Gazette of
India dated 26" November, 2013.

(i1) The Telecom Consumers Protection (Seventh Amendment)
Regulations, 2013 published in Notification No. 308-3/2012-QoS in
Gazette of India dated 3™ December, 2013.

(ii1))  The Telecom Commercial Communications Customer Preference
Consumers Protection (Fourteenth Amendment) Regulations, 2013
published in Notification No. 311-28/2013-QoS in Gazette of India
dated 3™ December, 2013.

(Placed in Library, See No. LT 10919/15/14)

(2) A copy each of the following Notifications (Hindi and English versions)
under sub-section (3) of Section 89 of the Information Technology Act,
2000:-

(1) The Information Technology (Recognition of Foreign Certifying
Authorities operating under a Regulatory Authority) Regulations,
2013 published in Notification No. G.S.R. 204(E) in Gazette of
India dated 6™ April, 2013.

(11) The Information Technology (Recognition of Foreign Certifying
Authorities not operating under a Regulatory Authority)
Regulations, 2013 published in Notification No. G.S.R. 205(E) in
Gazette of India dated 6™ April, 2013.

(Placed in Library, See No. LT 10920/15/14)
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3) (i) A copy of the Annual Report (Hindi and English versions) of the
Semiconductor Integrated Circuit Layout Design Registry, for the year
2012-2013, alongwith Audited Accounts.

(i1)) A copy of the Review (Hindi and English versions) by the
Government of the working of the Semiconductor Integrated Circuit
Layout Design Registry, for the year 2012-2013.

(Placed in Library, See No. LT 10921/15/14)

(4) A copy of the National Policy on Universal Electronic Accessibility (Hindi
and English versions) published in Notification No. 18(2)/2009-E-Infra-Preamble
in Gazette of India dated 1 November, 2013.

(Placed in Library, See No. LT 10922/15/14)

THE MINISTER OF STATE IN THE MINISTRY OF URBAN
DEVELOPMENT (SHRIMATI DEEPA DASMUNSI): I beg to lay on the
Table:-

(1) (i) A copy of the Annual Report (Hindi and English versions) of the
National Capital Region Planning Board, New Delhi, for the year 2012-
2013, alongwith Audited Accounts.
(i1)) A copy of the Review (Hindi and English versions) by the
Government of the working of the National Capital Region Planning
Board, New Delhi, for the year 2012-2013.

(2) Statement (Hindi and English versions) showing reasons for delay in
laying the papers mentioned at (1) above.

(Placed in Library, See No. LT 10923/15/14)

(3) A copy each of the following Notifications (Hindi and English versions)
issued under Section 57 of the Delhi Development Act, 1957:-
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(1) S.0.240(E) published in Gazette of India dated 24™ January, 2014,
making certain further amendments in the Notification No.
S.0.1606(E) dated 17" July, 2012.

(ii))  S.0.03(E) published in Gazette of India dated 1% January, 2014,
making certain amendments in Regulations for Regularization of

Farm Houses in Delhi.

(Placed in Library, See No. LT 10924/15/14)

(4) A copy of the Annual Statement (Hindi and English versions) of the
discretionary allotments made under 5% discretionary quota during the
calendar year 2013.

(Placed in Library, See No. LT 10925/15/14)

THE MINISTER OF STATE IN THE MINISTRY OF COMMUNICATIONS

AND INFORMATION TECHNOLOGY (DR. KRUPARANI KILLI): I beg to

lay on the Table:-

(1) A copy each of the following papers (Hindi and English versions) under
sub-section (1) of Section 619A of the Companies Act, 1956:-
(1) Review by the Government of the working of the Bharat Broadband
Network Limited, New Delhi, for the year 2012-2013.

(1)  Annual Report of the Bharat Broadband Network Limited, New

Delhi, for the year 2012-2013, alongwith Audited Accounts and
comments of the Comptroller and Auditor General thereon.

(2) Statement (Hindi and English versions) showing reasons for delay in
laying the papers mentioned at (1) above.

(Placed in Library, See No. LT 10926/15/14)
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12.04 hrs.

COMMITTEE ON ABSENCE OF MEMBERS
FROM THE SITTINGS OF THE HOUSE
11™ Report

ST, Gl (crerion) : areder welewr, § | Bl Jobl A el aeft wffer @
1137 i (fE=a a2 RIS BT URgd Bl gl

12.04 % hrs.
COMMITTEE ON SUBORDINATE LEGISLATION
39™ and 40™ Reports

SHRI P. KARUNAKARAN (KASARGOD): I beg to present the 39™ Report and
40™ Action Taken Report (Hindi and English versions) of the Committee on

Subordinate Legislation.

12.04 % hrs.
COMMITTEE ON MEMBERS OF PARLIAMENT LOCAL AREA
DEVELOPMENT SCHEME
13™ Report

SHRI A.K.S. VITAYAN (NAGAPATTINAM): I beg to present the 13" Report
(Hindi and English versions) of the Committee on MPLADS regarding Action
Taken by the Government on the recommendations contained in the 11" Report of
the Committee on the subject “Execution of MPLADS works through
Societies/Trusts/NGOs”.


Usha
d. By c 
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12.05 hrs.
STANDING COMMITTEE ON HOME AFFAIRS
176™ to 180™ Reports

SHRI NAVEEN JINDAL (KURUKSHETRA): I beg to lay on the Table the
following Reports (Hindi and English versions) of the Standing Committee on
Home Affairs:--

(1)  176™ Report on the Functioning of Delhi Police.

(2) 177" Report on the Coastal Security Scheme.

(3) 178" Report on the Disaster Management in the Country.

4) 179" Report on the Action Taken by the Government on the
Recommendations/Observations contained in its 137" Report on
Rehabilitation of J & K migrants.

(5)  180™ Report on the Administration of Union Territories (Daman & Diu,
Dadra & Nagar Haveli and Chandigarh).
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12.05 V% hrs.

STANDING COMMITTEE ON INDUSTRY
257" to 259™ Reports

it MR Urosy (WeNEY): oreny walgwn, H# e et wmh afifa & MefaRad nfades

(fE=<l oI SfUST |RHRUT) FH Uee R R ;-

(1) &d, oY 3R AeqH IgH Ao 9 efad UHgauHs &3 W Heol-ais Red # uce
fagelt fawr (THSeME) @ 9@ & I) | 9 & 2504 Afided W &I-T3-Hridrar
Haet 25747 fade|

(2) e, oY 3R Head ST WA ¥ WAl qed, o7y ik Ay Sed e e,
2006 & HETIIT B FHET & IR H AT B 2450 TRET W FH-TE-HRIATE
Heel 25891 Hferde |

3) 9eH, g IR AYH IEH HATGI W WEOd WEl AR AHEEN AR-A (Bl
ffafa¥, 1956 & BT B FHIET & aX H 25991 Hferde |
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12.05 3% hrs.

STANDING COMMITTEE ON TRANSPORT,
TOURISM AND CULTURE
210™ to 213™ Reports

$it ARl el (SAR): oy Heled, # uded SR Wi dadl wrdl |fifa & Frefeiad

e (R T SRS WRahevn) Wl Ued W @l -

(1) Ya &1 AWM & FH & IR H 188d ufided # ofafde wfafa @t
e for/RIeTRe IR ORER gRT HI-TTs-Hridra daeft 210af ufade|

(2) APl HATeD W AR foee # A= SIRS], IS HUBET © SRR SR 3=
HEcaqol Jel & arR § 21191 gfrde |

@)  affer iRk fifdwa # wied & e @ ar # 119d ufdaes # shafds afdfa o
FewfOrRIT/RIBIREIT TR WRBR GRT HI-TT5-briaral dadi 212d1 ufcrde|

@) I MR PN oS # wied, I o iR o uRaeT & e & an #
2009 wfade # sfafdse wfifa & fewfrli/RmiRell R SRaR gR1 F-E-FHriard
Haet 213 9 fcrde|
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12.06 hrs

MATTERS UNDER RULE 377"

MADAM SPEAKER: Hon. Members, the Matters under Rule 377 listed for the
day shall be laid on the Table of the House. Hon. Members may personally hand
over slips at the Table immediately as per the usual practice.

... (Interruptions)

(i) Need to sanction Ex-Servicemen Contributory Health Scheme Polyclinic

for Chamarajangar district in Karnataka

SHRI R. DHRUVANARAYANA (CHAMRAJANAGAR):I would like to draw
the attention of the Government towards sanction of
Ex-Servicemen Contributory Health Scheme (ECHS) Polyclinics in my
Constituency i.e., in Chamarajanagar District (Karnataka State).

The Union Government sanctioned about 199 new Polyclinics (eight of
them in Karnataka) in the country for the benefit of ex-servicemen living in far-
flung areas with an estimated cost of Rs.141 crore. But Chamarajanagar District is
not included in the above sanctioned list. Chamarajanagar Lok Sabha
Constituency is a “Reserved Constituency” and it is one of the most backward
Districts in Karnataka, according to Dr.Nanjundappa’s Committee report on
redressal of “Regional Imbalance” ranked it 25" in the State Human Resource
Development Index. Population of SC/ST category in this District is about 40%.
The Ex-servicemen population also has fair share of the poor and backward.
Chamarajanagar District of my Constituency contains 4 Talukas and in this

District, the Ex-Servicemen and their dependents’ population are more than 650.

* Treated as laid on the Table.
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The distance of the nearest ECHS Polyclinic is presently more than 100 Kms.
from the District borders. Hence they are not in a position to avail the ECHS

facilities due to expenditure involved in travelling to a far off place.

Hence I humbly request the Union Government to sanction ECHS
Polyclinic in my Constituency i.e., in Chamarajanagar District Headquarters

(Karnataka State) for the benefit of Ex-servicemen and their dependents.

(ii) Need to issue smart cards to BPL families under Rashtriya Swsathya
Bima Yojana in Pratapgarh parliamentary constituency, Uttar Pradesh

TEHANt T R (FaTTe): WReT HATT R WRHR B IS WReT i A
AT TG W1 A AT I8 drel o BT R Y SRudreT W 30 89K W0 9 eIl BRI
& [T Uob WIE H1S AT ST 8 | We & Qi W Dl Glod dR el g (b A qdard &
AT H I8 W Bls T8l (Al § MR TR B W SAHT WE Bl & AT H allol gl
B U7 3T 2 3O HS SN AT B AW H AT B g H O W T | W AT &F TATIIg B
TN B YA BRIHH B SR 39 TPR & Rhrad o | © |

AR WHR A FIRY ¢ [F A 9 &8 YdIe § ISWIad ¢ dble I ARl Bl
SN fRy SIY R 98 MRA ERBR 1 AT BT BRIE ST 9 |
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(iii) Need to amend the Food Security and Standard Act, 2006 to rescind the
provision prohibiting farmers to sell their crop damaged
due to adverse weather conditions

M TR (g (Fren): § WHR & G § A 9l g (b Pe qu Ue Wiss UaR,
2006 % PV AN & D HRU fHAFl BT 980 JHAE Ugd B § | 39 Gae & qaidd
IR fHaml @1 g, Ade], AREN ST B Will-are! & QIR Whicad raar 4 A7 {6t
3T HRUT I T Bl 1 98 IGD! §9 Udc P ded dNR § 99 8 greIr e o
UhR & W~ BT HSROT AT GRIAIS B dTel BT el 81 Abhal & | WG Hdel Dl U g2
# fHATEl BT ST & TS |

e & W { WROR A AqRY 8 [ SWe BT § Wil & SRA SRA Bhe Ua
B T RN B BT WS & G99 H IS B 39 Yae 7 ¥ e arfey Sy et &
A BT 99 | PIs fRawd 7 8 D |

(iv) Need to impress upon the Government of Haryana to redress the
grievances of guest teachers in the State

st sraarR Rig wemT (WieEE): TA.U.eR. fQoell @ AT 9 o WX 99GT &3 BNQEIg
& BRI AR eI fa arford AN BT ofdhx Usel 15 &A1 A SIA-ddR IR 3R
Y W 93 gU 7 | 15 fAHl I HRYT 3F¥M W §8 W & BRU Hy feADl, ¥y o
AfEe SreATUdl B B 9gd & fIa g | H W P13 g g wadt § | 4 |9 srfafy
Ty fUwel 9 aul | e & # Ul WA SRARAT TATUH B TRE & 8 6, ofih 34!
TP g= WY &1 fha AT 8 | 39 ITATdT 39d! Bs arorg g ff € | A URT WRPR A
T 2 fb ady SMuR W s9a A W) faar fhar Sv arfes A S SIERo 9 dredy
T: ST AT H S 9 |
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(v) Need to ensure expeditious completion of four laning of
Indapur-Zarap stretch in the Mumbai-Goa section of the National Highway
No. 17
SHRI NILESH NARAYAN RANE (RATNAGIRI-SINDHUDURG): Mumbai —
Goa section of NH 17 is prone to accidents. Sharp twists and turns on the Highway
have resulted in several accidents. Over a six-year span, there have been over 6200
accidents with 1500 people dying and nearly 2500 injured. Widening of this entire
highway by making it four lane is of paramount importance. However, there has
been a tardy progress in the four-laning of the Highway between Mumbai and Goa.
The work relating to four-laning of the 84 Km. long Panvel-Indapur Section of
NH-17 in Maharashtra has started. However, the project is running behind the
schedule. But, the work in the vital stretch between Indapur and Zarap has not
commenced, though the Deputy General Manager of National Highways Authority
of India, New Delhi, invited tender for four-laning of Indapur - Zarap section from
84 km to 454 km of NH-17 in Maharashtra in the year 2010 to be executed under
BOT. Since this is a vital section providing connectivity to the visiting tourists to
the three important districts of Maharashtra Konkan such as Raigad, Ratnagiri and
Sindhudurg, the four laning of this section assumes extra importance. The
widening of the NH-17 is bound to create positive spin-off effect on connectivity,
traffic movement, development of tourism and business in this region. Three years
have already been elapsed. But, the project is yet to make any significant headway.
This has caused considerable frustration among the people of the region,
especially in the context of frequent road accidents on NH-17.

I urge the Government to ensure expeditious completion of the four laning

of Indapur-Zarap stretch in the Mumbai-Goa section.
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(vi) Need to open a Passport Seva Kendra in Bikaner, Rajasthan

AN A I A (FHWR): R WRBR 1 IAUIC JdT Pl [qb<1Ppd B B g A T
I F ST B STfaRed 3T W & foT argde Aar b Wio &1 ok fpar g 1 s
SEgel # Ao H SR & fIRad SgqR &R Hax § grue Jd1 s @it Y 8 | H
IHTR AT &3 | ST § A bR Uh AU GRATerd Al 2§ | dIhrR &7 & Al Bl
TRIAE S bR & fay Adx o oew, o WA vd SRR Bl gh Dl 110
fhartier & & 3R fidrR T Wax & 919 B g 220 fHarier g J1 I SIETTR & g8
<l OTY 1 DR 460 fhelidier % Tsdl € | Afd dibmr G & N &l g8 Jfaer < &
g A1 UUC a1 B BT HRTAT qIBFR H 8 Gl dey R SR, e,
AR, g gd AR et & ARST B WIfas g &F 8 $I dois § o¥ U< 8 9 |
TR B WP B WY SiIeT BT Dy o el & | IS qprR, AR, A6, g6
g MR B YU ORD] B AT B AFGRI B A I8 dw A AR el & g
gR®T A AfH T 3R FAHMR HRNfered gfte & 37 gl ol & & 4 [Ra ¢ |

3 § URA WRBR & 4% AT A A7 Bl g [ qrquie Aar & qibrx § Y
are] T Sa Ry o™ & |l Faril 1 f[de=idpa Jrue Jar &1 | 9w 8
icdl
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(vii) Need to release a commemorative stamp in honour of
Freedom Fighter Chaudhary Raghuveer Narain Singh

3t IS A (WRS): IR WRA & W SHIGR IRAR H 23 {3 1875 Pl S dled
IR IR 98 8IS TR & ¥ el 9 W Aivge 8 I | I 9Ed @ REae |
TSl Y RYAR ARV {48 AT Wl A ARG B SH-U-ATolE 3 g 3R B A IS |
FEER, 1921 H TMSHKITAR @ T Hol H 3N HIUA @ Ui TR bl reerar {1 ol |
R TR0 48 <9 & Ugd 9HieR O RN I 9Ed 3 uedt dierd) aHi Sardt |
3N & Rac ATEld 91 Yo DR o, gRUMHERT S9! ey, 1922 # Ugell ar
ARAR &R el 9ol 1 | Q¥ 39T 8 dd S= 4 IR ARER & T | [gdiR TRemw
8 &1 Srdlel [T 1A HifADIRAT T S HeRil BT Al R8T | TN St & fATar JA <05
g, U, ATl 8% d SaTeRellel 8% Sid WY Sdisl Pl a8l ATdrerel Redt o | ey St
@ TG B ATl 3faleld I AT Uil 3.9, # IR IR0 48 71 @t off qon srdret
{ A T PR fEed & dC W AR H 13 Y], 1938 DI THD FAIBR IS BIYA DI
drel | 39 9 ¥ I aor qd garnE | w)or R @ ff gfo tdhsaR o TS | ]gER
TRET f4E BT g SMSE @ ST dey arell @ ey e 7 WY &=a 91 | 79 erter
P I SIb BRS fRAT 3Mag BT s W HIIY SFR & W | Bidr &1 | fageh g
FH1 ITHR T WS Iffare H FHI 9¢-AGHY HIT o dldl IR IR0 g 94 a8 4
faemer e s e Sfera ST B WiaAT I 3NA-UId BlR &feld Bl & [T HAR A18M
T A BIATER S RTUAT Bl | 3RE WY D T AT DT YA BT AT Ueh w0 | AT D
| IH1 R WEIHT e & WAl JAfQIer bl d1ebd ol | AN 3ffaTel A oIy A=
S d WRA BIS! JAfarer H AR TRV (48 B 7 qfHDT &1 | 37, 1946 § A3 |
IR BT & TSI AL B @I AR & g8 eyl W W@ | IR TR0 48
Sig gAY e St & gy gl W Aol %8 | N aR@En FelehR G bl S faTad
7 efiet e |

R WRHR A R ¢ 6 78 w@azar U Jr1 1. IgIR TR {8 3 o |
S fehe T PR ARBR YUl < B AR I I Hgiofcl AU B |
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(viii) Need to subsidize premiums paid by farmers under Agriculture
Insurance Scheme and restructure the scheme to ensure
increased benefits to the farmers

3t I RiE &l (T9): R ARBR R BN 41 R & S drell Aleqs! HH B, WRA
WHR g T RBR B WA 4 &1 g2 & SR fFaE gR1 QU o1 @ N @
PTHI 91 foar T B, fRA™ Y Beld Ugd ¥ B ofd SO ® | S5 Bad 4T BT HHl
W YA T8 a1 T | Bl B & BT b Bl GWIE GF T8l BN b BRI fhar
BT aIforg gp T8l el WeT & | /| SierRa GA3l @ WIAT B TS 8, 90 NI el b
T8 Ru o1 ®® € 39 ofibsl &l Arqui-ie ff T fhar o7 @1 2 W 9 Gdfta oy
Sfeatamsil © Rl fGar uge W & WA 8 | Miffs &1 9R A R SR afde g @
FHRU fra™ & e 3R ft fide e dar &1 T 7

I WHR W e ¢ 6 qd & FgaR & MiEgw forn WY vd 59 WhiF &1 B
fFaT DI 31 A 319 firel, SO @awl HI WY |
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(ix)Need to permit operation of Petrol pump and LPG Agency
by the largest shareholder in the event of death or
departure of one of the shareholders

#it B WAE (BATYR): o H 59 THI UGl UUl g A9 YSiRAAl DI IS dTel AfRIAT DI
AR RN BT ATHAT BIAT TS &7 2 | < § Yered gui g A9 YOIl BT Amdfed we
& forg S Mge g AT § S IUR e Ugal 4 Srrar A Yokl & Ud FRIGR &
ST B AT I BN WR 3 fFeR ! voidl § 80 ufdrerd f2et 89 & d1e 41 98
USIel U9 AT I ORIl Bl el dell Whdl § | U Ugidl yul g I UoiRT &1 ated defad
e HUT Ga & B oKl | 59 gad HRIg 1032 Ugrdl 4ui bl Wefdd 3itFel wufai
Y & g W& 2T | RN ST 89 &1 aRo B 5 It 5 v v iR @ 9
B W qdd & RIGR @l 91! a9 TRIGRI S Ugidl 40 g 349 goidl # fewie 5 9
10 UfIerd d% B €, 7 99 RWIERT (70 ¥ 90 wRiwE) @ Uoikil g™ H A8AN T8l < § |
W el 7 SR A ToRlt AR ST &7 hagR (S9) A T |

3d: WRA ARBR & UGIldd T Whiad I A 9 A A7 7 f& 98 ool igs
A # IRacd Y e 6 Bie RS’ & &R0 93 {FRISRT (70 A1 90 Hferd) @1 Ugre
U g 9 Yol gy S W 9 d 9 fRar Sy ud S Ugie U9 9 9 goidl Il S @6l
FferpR fear sy |
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(x) Need to set up a Cancer Research Institute in Kanyakumari, Tamil Nadu
SHRIMATI J. HELEN DAVIDSON (KANYAKUMARI): Every year from my
constituency Kanyakumari, people are travelling to the neighbouring State of
Kerala for treatment of Cancer. In Kerala, from children to old age people, all are
falling prey to this disease.

The nuclear research establishment conducted a detailed health study
among the people living in higher natural background radiation regions (HBRRs)
in Kerala and Tamil Nadu. Due to the presence of thorium and uranium, the
background radiation in the fishing villages of all the coastal villages in the
Kanyakumari district is very high.

So far, the Centre has completed a survey in Kerala and Tamil Nadu HBRR
(i.e. higher natural background radiation regions). There are clinical records of
16,000 cancer patients from hospitals in Kanyakumari district. Unable to get
proper treatment and care, they end up their life.

Most of the people in Kanyakumari are economically backward people, due
to which they are unable to spend huge amount for treatment like Chemotherapy,
blood transfusion etc. and for getting treatment they have to travel to far off places
to other State or to Chennai.

So I urge upon the Government to set up Cancer Research Institute in
Kanyakumari in Tamil Nadu which will be helpful not only for my constituency

but also for nearby districts.
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& TRIGAT & 3T TR qoIc Yo DY QMY | SRS Folc & qIa Sl FHY 81T, SH Bl |

3T SR I9C YO I AT |
... (cTaeT)

MADAM SPEAKER: Please let us do it.

... (Interruptions)

12.07 hrs

At this stage, Shri A.K.S. Vijayan and some other hon. Members came
and stood on the floor near the Table.
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12.07 V% hrs.

RESIGNATION BY MEMBER
MADAM SPEAKER: Hon. Members, I have to inform the House that Shri L.
Rajagopal, an elected Member from the Vijayawada parliamentary constituency of
Andhra Pradesh vide his letter, dated 18" February, 2014 has resigned from the
membership of Lok Sabha. I have accepted his resignation with effect from 19™

February, 2014.

... (Interruptions)

ST HRISAT ; VT 2 fob 3@ 3idRY goic R Tdl B BT T8I M AT & IR S IiRka ot
BRI Tl FAGTY 3T AR FHUAT 98 TSV I8 TR U Haddh Haed &l M 98 sy |
ITH 915 W B o Bl

... (cTagm)
MADAM SPEAKER: Tell me what is to be done. How will it be if we do not pass
the Budget?
... (Interruptions)
& HBIGHT ¢ IR olc IR &1 81 Al S DY Fel? [ O b S| AR TS b
G| A9 PV Yebad FRR Bl STQT| SR oic Ugel U R ol Qiforg |

... (cgayT)
sAcht e TRt (fafaem): oreger w@IGw, ¥ Fad A vy 21 g 1 98 © S Yol SN
PV Sl DI JgYfed Sl H e BRM & oy IaT = 8 3R AR HGRAR| BT 4wy &
e w1 oft e g 7 21 .. (cagm) g9 o © 6 3 dFi foww uie-uiw fee | @
TG R R 8H 98d ST A 3fdRA goic WR =dl B Febdl|... (FaLr) A gl U
e R TN 39 fAwA &1 g uig e § S o v fhe &9 ofaRy duie wifd ¥ &)
ADA ... (Tagr)
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et HRIGAT : a fAwy 2| U Vol SN bl € R afges oft, 3 6y fawey o qreiin?
... (cgayT)
SAA GEAT @RS ¢ ITD] AGRARI BT v B1.... (Faem)
MADAM SPEAKER: Dr. Thambidurai, do you want to speak on the issue of
fishermen?
DR. M. THAMBIDURAI (KARUR): Yes, I have given a notice for Adjournment
Motion on this issue. ... (Interruptions)
MADAM SPEAKER: How many Members will speak? Will two Members speak?
... (Interruptions)
MADAM SPEAKER: We cannot have a long discussion.

... (Interruptions)
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12.09 hrs

PAPERS LAID ON THE TABLE — Contd.

MADAM SPEAKER: We will take up item no. 3.

Shri Kapil Sibal
THE MINISTER OF COMMUNICATIONS AND INFORMATION
TECHNOLOGY AND MINISTER OF LAW AND JUSTICE (SHRI KAPIL
SIBAL): 1beg to lay on the Table:--

(1 @ A copy of the Annual Report (Hindi and English versions) of the
Institute of Constitutional and Parliamentary Studies, New Delhi, for the year
2012-2013, along with Audited Accounts.

(1))  Statement regarding Review (Hindi and English versions) by the
Government of the working of the Institute of Constitutional and Parliamentary
Studies, New Delhi, for the year 2012-2013.

(2)  Statement (Hindi and English versions) showing reasons for delay in
laying the papers mentioned at (1) above.

(Placed in Library, See No. LT 10876/15/14)

(3) (1) A copy of the Annual Report (Hindi and English versions) of the
International Centre for Alternative Dispute Resolution, New Delhi, for
the year 2012-2013, along with Audited Accounts.
(i) Statement regarding Review (Hindi and English versions) by the
Government of the working of the International Centre for Alternative
Dispute Resolution, New Delhi, for the year 2012-2013.

(4)  Statement (Hindi and English versions) showing reasons for delay in
laying the papers mentioned at (3) above

(Placed in Library, See No. LT 10877/15/14)
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A& RGN : MMUDT a1 & I & R Q@ @ =@l 39 W AT 7 R S| Hal g4 T8 @l
S fF 39 W g =4l & 9 @ Bl

(E&HE

At this stage, Shri Shailendra Kumar and some other hon. Members went back to
their seats.

12.10 hrs.

e WA ¢ AT AR P g | Yol Sfl, AT Seal qifery]
.. (orTE)
MADAM SPEAKER: Please be brief. I say this because you take a very long
time.
... (Interruptions)
12.11 hrs.
SUMISSION BY MEMBERS

(i)Re: Pitiable condition of Muslims and 17 backward castes of Uttar Pradesh
and their inclusion in the Scheduled Caste List.

3 dies AR (BreTt): A fede FRredT, AT qol dier Dl R fon, s forg #
3MUBT TgA AR A BT &) IR UG H 17 AT S Al $o 3R A i &
et derfore, anfde sk wrfiie W) 980 fUesT 21 Iows, feng, Ao, d8R, SHm,
FRR, R, fog gomfa, S, IR, dae, qrem, wgen, que, w=l, s, 3 Sfaat 9gd
NS 2| 370 BIs e & 8 | gl 379! wRER )E A 7 5 3% s onfa 9 geex
e ST § 2fier foham oYl S<R Uael fem |HT 9 UTd F9TR g WRDR Dl Wl 2
Hg IHR & I AT dfdd TSl g1 2l § AR B8 H I7MaTSl 3018 § R TAH a1
HE! B TAR I A G| (48 aed S 7 W 39 91 DI SO 2 i WRAR B Wb
H PIS A9 TEl 37 U7 & §l S YHR DIt ST JGGfad S H & A1 (o SrToier §
EIRIRCIENI
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MO HY G G B, §9D oY 984 gdie] AR A9 e © fh AR B Rb A
grolifed a9 MY, AHRIAD A9 A Rifh I 17 SAMdi T H 98 USS! &, 907
e & & o @ 2, ST SNaTwR 98 WRE 21 B9 AR € fF Y WRaR B R
FX qME PIg qofifed Starg My iR g7 wfoal & =g fa 9| a8 391 faeq 21 8w
I18d & [ ARBR B TR® A DIy A Y| I8 I8 THR AHT 2l ... (F9er)
<1, vgde ywe Rig (Qemel): # er # W 3o sfodl & fov ergygfaa snfa & forg @i &
w® El...(eraEm)
3rezel WRIGAT : 31T 37T W Jedd W e & forg #91 S|

. ()
st et R dem (aRR): A eteet wEe, §B Sfadl  Bie fear W on, § S
IR § $© bl dredl gl... (gE)
Jreaet wRAEA : ant Yol SNt a1t I B JMMISD! JATHH | MYHT 19 39 &l 98 -y
()

ey wEIEdm : Aorg ot B aralrar fordt 3R &) 919 Repre & & Smuef |

... (cgagm)
A& HEIGAT & 56 SISV | AR TG |
.. (eraE)
A o FUR : T/W TS b WA § AU ARfieR ghfead @t gl 99 ok <9 &
faeprr # S Wyl YA s 81 .. (@ger)
MADAM SPEAKER: Hon. Member, please do not disturb him.

... (Interruptions)

Y dos PAR ¢ B TR 2 6 MU FHR B R X 6 IR 35 FHRIEAS oA <
IR 39 W R & UTel WRAR 7 ¥ IR 9o 2 MR 39 IR A SR IS AR °

TITd SRR WSl 21 89 T18d & b ORPR B % W PIs d1d MY F9 a_ex T B gl

* Not recorded.
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IS B HA S T8 98 ©, a9 dfeae A e 98 81 39 W) S| o1 a1fevl SR
gl H WeER HHS RN Bt RS ff oy 181 &1 18 ¢8| gRedi o fRufa gferar 4 o gaar
2 I8 TR SN 1 forar 21 S b WPR 7 59 W PIs foqdhad g1 fhar 3R 7 &

PIg GRS A AT .. (STaeT)

A& HESAT : 3F 3T 93 SISV

... (cgagm)

£ e AR @ THM U SRRl 8, R R WRBR Bl @ o1 arey, f[|R SRAr ARyl

AIfth ARBR B TWE W BIs SIa1d el 37 & 2l.... (raem)
3rezer waled : & gl <1 fag SN, sy diferg|
... (cFagm)

# diors AR : BA AR 6 MU AHR B SR HY @1fds B Stard 31y, (ger)

JNTET HENGAT : AT e T PR Fhl, AT W I8 91 A &
.. (@)
2 Sels PAR @ G T S{ard &1 AT, 89 98 T8l gridl ... (Faem)
JNTET ARG : TG & oy 9187 & B FHhd 2
.. (eaer)
2 Yo PAR @ B IR-GR AR I8 FART IoTg ol IR Yo g |91 4 Faasfa |
TR SR WOl §l HH A HH WWBR S "% A o[d| oMy f6 AR &) w € a1

B ... () TE A 7T ALY 3T ISR BT R BN 6 Big Sae gl (Faem)
3eTET HEGAT : T Hs AANT 93 € 31 Muat 9 G 1 B

.. (e
A& ASIGA & 3 MY SR1 {8 St b are Q|

.. (e
3t diets PR : 519 O S[aig T8l AT, B8F AT DY 9317 HH A HH ARBR 59 W) Blg
STaTg | B9 ATed € [ BIstd avic UK 81| 89 gud U Bicag €1 87 golC U BRI b
fU TRIR ©1 89 =1Ed © {6 TSR B WG A PIg oaE AN | . (Fagm)
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A& HESAT : 31F 3T 93 S8V

. ()
#it dios PAR @ N ARBR B SR BN qMMd WRBHR A DIs Sard el | B9 AT AFT B
g1 g fag (e &1 3 oferdl aga Sufara &1 TSt | gl Wik agd 4Io g1 89 ded ©
fh TRBR B TR® A FAE MY ... (FFET)
A wEEAT ¢ A A gd, 37 |igd uierg 3R A MR g9 Bl el $AR §RI [T
T vy & | deg fear Sy

it ot Rig Aem : AT orede AEIGH, 99 SR QY § 9ger @HISl 0TSl @t e oY
9 9gd A Sl Bl gs i, I AR ST BT WA dRe [quT FH ¥ U BRd I8l
ST AT AT I ITREAU DI DICT @1 DR g9 SAMGAT bl AT AT A AMHSA A bl
RawTRer @t g oY # =redn € b o9 AR ARITedl off qREEET o 99 grd e 9 |
URT RIBR HSAT AT AT| 3T S folRe 37T & I/H PO ST DI BIST AT AT oAfehd A Ugell
foee # wnfirat 21 w71 fage 2 6 57 Snfodli &1 erggfaa snfa & enfaa foear gl

AP AT B W 9T © 6 T 9w § Tt Ul BT T W OSTRRIOT BT ufeT
WWWWWIMQ‘E’W%E
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12.15 hrs.

(ii) Re:Attacks on Indian fishermen and retrieval of Katchatheevu Island
in order to find a permanent solution to the Tamil Nadu fishermen issue.
SHRI T.R. BAALU (SRIPERUMBUDUR): The fishermen of Tamil Nadu are
daily subjected to coercion; they are even whipped and beaten to bleed. It
becomes a daily ritual. The Sri Lankan Navy is arresting our fishermen in the
mid-sea. That too, they intrude into the Indian waters and arrest our fishermen.
They are arresting our fishermen and snatching their harvest, their nets and
damaging their boats. For that matter, recently, I have taken a delegation of
Members of Parliament of both the Houses belonging to the D.M.K to the hon.
Prime Minister, and requested him to see that he takes necessary action to stop all
these undoings of the Sri Lankan Navy. I have also requested the hon. Prime
Minister to see that the stakeholders, representatives of both the Governments,
along with the elected representatives of both the countries, sit together to see that
the problem is solved once for all so that fishermen of both the countries go for
fishing, without any problem whatsoever.

This problem has been lingering on for the past many years. In the past two
or three years, more than 500 fishermen were subjected to coercion and many of
them were killed by bullets. So, I would request the Government of India to
intervene and a mechanism is arrived at so that the problem is solved once for all.

As of now, 52 fishermen were under arrest and kept in Sri Lankan jail. The
Government of India should come forward and initiate a mechanism so that there
will be permanent peace and Tamil Nadu fishermen do not face any further
problem. . ... (Interruptions)

MADAM SPEAKER: Shri P.L. Punia is allowed to associate with the issue raised
by Shri T.R. Baalu. ... (Interruptions)
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DR. M. THAMBIDURAI : Madam, Speaker, the issue of fishermen of Tamil
Nadu is a serious matter. For many years, the Sri Lankan Navy has been arresting
our fishermen and taking them to their prisons’ and keeping them there. Many
incidents took place. About 500 fishermen were killed. Such sad incidents are
continuously taking place. Our Hon. Chief Minister of Tamil Nadu has written
many letters to the hon. Prime Minister and requested him to take necessary action.
But the Union Government is not taking any action to see that arrested fishermen
who were captive in Sri Lankan prisons are released. Recently, our Hon. Chief
Minister of Tamil Nadu has written a D.O. letter to the Prime Minister stating that
the Sri Lankan Navy is now acting with greater impunity and effectively thwarting
Indian fishermen coming from the coastal districts of Tamil Nadu from peacefully
pursuing their livelihood in their traditional fishing waters in the Palk Bay. Every
fishing voyage of our fishermen is now laden with danger and the anxiety of
possible attack, harassment, apprehension and custodial detention by the Sri
Lankan authorities. It is extremely disheartening that hostile actions have been
intensified by the Sri Lankan Navy after the recent fishermen level talks hosted in
Chennai, which represented a positive step forward to resolve the livelihood issues
through mutual agreement, between the fishermen of Tamil Nadu and of Sri Lanka
with the support of their Governments.

In spite of peaceful talks being taking place, recently, seven mechanized
fishing boats were taken away by the Sri Lankan Navy and also 29 fishermen
were taken into custody and kept in jail. Apart from that, nearly 121 Tamil Nadu
fishermen are there in Sri Lankan prison. I want to know what action is being
taken by the Government of India on the efforts being taken by the Members of
Parliament here, and also letters being written by our hon. Chief Minister of Tamil
Nadu. E

What action is the Government taking on this matter? DMK is telling that
our Chief Minister is going on writing letters to the Prime Minister? What can our

Chief Minister do? She can only write letters to the Prime Minister stating that the
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Tamil Nadu fishermen are suffering and they are arrested by Sri Lankan Navy.
DMK was an alliance partner in the Coalition and for so many years they were in
the Government. Why can the DMK not persuade the Prime Minister to take
action and see that our fishermen are released?

Madam, Katchativu Island is a very important issue. Katchativu was a part
of India, but it was ceded to Sri Lanka without following any procedure. The
Parliament has to accept and approve that, but no Resolution was passed in
Parliament. How can the Government of Sri Lanka claim that Katchativu is a part
of Sri Lanka? It is our territory. Katchativu is the place where we are able to get
good fishes and that is why our Tamil Nadu fishermen are traditionally going there.
But Sri Lanka is taking advantage of this position and arresting and also killing
our fishermen. They are allowing Chinese people to come and fish there. This kind
of thing is taking place. So, China is taking advantage of the situation. Our
Foreign Policy has completely failed.

Recently, what did the Central Government say in the Supreme Court?
They said that Katchativu issue is settled once and for all. How can they say that?
So, we request the Central Government to take steps and get back Katchativu so
that our fishermen can get their rights to fish in that area. Since we lost our rights,
the Sri Lankan Government is misusing that and the Sri Lankan Navy is arresting
our fishermen. We do not know what our Indian Navy is doing. Why can they not
prevent this kind of arrest of our fishermen? So, these kinds of incidents are taking
place. Therefore, we reiterate our demand that based on our Chief Minister’s letter
to the Prime Minister, the Government of India should take action immediately
and release the 121 fishermen who are in prison in Sri Lanka.

MADAM SPEAKER: Dr. Ram Chandra Dome will associate himself with the

matter raised by Dr.Thambidurai.
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St gor et (fafcem): eware sreder Here.. . (@A)
AN SRSt (IMYR) 2 3regel Heiedl, g3 W U e dlei &1 w9 Q|
LT HEGT : 3MMY 37D q1 ATl ATTgT |
AN G RIS ¢ T IS HGARI b1 fAwy 81 A, AU ATe B, G AT Faald
dod gars off, U SR W SR I drel fawdi # #9 39 fawy o1 ff g e ol e
4P I8 fI9g FeT 4§ Ia1 ©, SAGY H U] AT A 39D AT qg Bl dredl gl §
I AMeTg 7GR, aAferrg fheRAT T8l wedl, # Hedl § sfeas fherAT hH g
3 Afierrg # B adl WA WERIN §1 31d I8 Had Uk IRad Tl ©l 39 UK & dgad
B HRAT B ATIh qHY H A §, T G a5 Il 81 9 AT HGAR 8, ! gram
& fog 9Ra WeR RER 21 99 89 dfierrg fherdd @ed € a1 ol ® 6 wee dfk®
DS T 5l offhd 7 ST fheRiT & 8RN 918 €1 AR IR ITd1 J&Tl B e Bl
# 3! qaET ARl € 6 5@ H U G RieHsd da] el g o A1 S Ui
& A1 qadd | I8 9N #9 989 SR W SOrT o1 A1 I=M Fel [ {BeRAT el o
Te f& fihe U AgRINT dhad Aol ow@dl 8, AN-4IY o el owdr @ A9 Bl b R
YD A€ WA § A1 MY P T BT FT T8 Hed b 98 S© FRER A 6 %, T
I8 AR B cfbd WX g8l A <lled & 918 & " Ageik AR ¥ | Sus a6t By
AN AR | 3l & Weqwd T off, W 9N & U o U8l 38 AGRIN Udhs fold M|
D I8 R 15 AN Ums ford | ot o afeges St @8 2 9 f6 121 | @R 125
T AGRNN 3T el B oA H T

qre] St AHTH B 919 B8 B 2 HABoA 1 A, WY BN R ATl Ao I8 o
5 AT TWE & SaEe Ahedo 967 R 39 THAT BT B AT BT 3R IqDH! e Hifew
BT | IR I §@ & 1 HEl USdl © [ 99 A qehrend Qe 75 & F% ad &) A uan
T fh E-RE 9 ST & T8 gl R U A5 &1 R BA1, Al dad IR WK B
3T H I8 Hedl dled! & [ I9 F9Y I§ 97 TAT o1 fh qHI IR% @ [HIRAT & A1 3Heo
JomR HifeT grfl, JMI TR% & WERIRI & IR SR 3R 9 3 3 d3dR FHRT HI 8
fATelT | g2 T8 ovrar % a8 do&® oS I g3 Tl gl # o 39 Ha W S wemd |
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AT BT E o IRA ARBR R BWIETY DPRD BHAR Sl HGIIN Mg § I8d 8, AR WA
TGN &, I7o qud Reflol B & fy ) &y 3R 2 Reflsl rard |

el g # pEl AEd § B Sl ABSH BITSl WR a9 g3l B, I Ulede Y,
fopaTf=ra Rary, a1 98 98 aR1eR ol

Y qra g 2 fp 99 WS & dRE S ¥ ga o7 b Sl R% b AR B
afafafer 91 9 st wwRmel @1 S g, éwwﬁﬁmf&sﬂﬂ%l@

J 3D U Rl & MdbTa Faoil| a8 MfET qRa dRars §Y difes g1 geTsll &l
URIGRT 7 811 89 ANl BT [ S8l 8, 99 U deidl & 1 I ATl Bl gedl Dl qd AR
AT A ST H IeeRd s A1 fbat fagard g9 fAed, feat Ot Arard q9r fvefl e
T= AR QU 7Y | BIS BIE-AET FaR TEl g, saidls AT R BAR AHS FegaN AR MY
g IR dwel tahs gY 21 30 Rofir avm & g & qRa 7 6”1 anfRe | IRd IR A
# A1 Fxl g, I8 faqw # @1 T8 99 € AfT # dwey erd W3 S 9 we 9w g 6
3T WRA WBHR A Do b ABR N SIET B b 89N 9 FegalR| bl Sl JHerg H Iad
g, TR R 7egRiR 8, SaT Relidl & & oy v x| . (argerm)

LAY ABIGAT : 21 REAPAR Sarfl, 47 <goll A, ged, 4 divs PAR, & IR H9gq Uq &7
3N 3T, WA DI SN AT WRIGT & [q8T & 1 Hdg Y &

# dtors PR : AW, B TR § 5 39 W WHR & TWh | DS 9@ A .. (ra€m)
et WG ¢ ot ¥ fiwy W8N vauw. IR St W A w €1 SWa 918 Iy I
SifoTg|

... (agr)
SHRI T.R. BAALU :Madam, the hon. Minister wants to respond... (Interruptions)
MADAM SPEAKER: Let Mr. Ramasubbu also speak.
... (Interruptions)
MADAM SPEAKER: Please take your seat.
SHRI S.S. RAMASUBBU (TIRUNELVELI): Thank you, Madam. The fishermen

community issue is a very important issue. The fishing community is affected in

so many ways from the Sri Lankan side. This problem is taking place in Tamil
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Nadu and Sri Lankan Border sea shore area frequently. This is an important and
crucial problem of fishermen in Tamil Nadu.

The UPA Government is taking various steps by talking to the Sri Lankan
Government... (Interruptions) Madam, he has already spoken... (Interruptions)
Why is he shouting?... (Interruptions) This is a very important issue. | am also
concerned about the fishermen community; our Government is also more
concerned about the fishermen community... (Interruptions) I am telling the fact.

Madam, our fishermen community should have to be protected. It is a fact
that in this regard the problem is always there with Sri Lanka. So, both the
Governments and both the fishermen communities have to talk mutually to solve
this problem. Our Government has made some suggestions to the Sri Lankan
Government also. Our Government informed them to settle the matter amicably.
But in spite of that, our Tamil Nadu fishermen are affected and they are put in jail
in Sri Lanka. Our Government has already told the Sri Lankan Government to
release these fishermen who are in prison. Our Government is taking this action.

Madam, it is continuously taking place there. We have to put an end to this
fishermen community problem. Both the fishermen from Indian side and also
from the Sri Lankan side have to sit together and have to bring an amicable
settlement to this issue. Our Government have to insist the Sri Lanka Government
to bring an amicable settlement there. The fishermen community people have to
be protected. It is very important. They should not be in prison and they should
be released immediately.

Madam, our UPA Government is taking action and in spite of that, though
the Tamil people are affected there. Our UPA Government already gave more
attention for the rehabilitation of the Tamils in Sri Lanka. In the same way our
Tamil fishermen should also be protected.

Madam, I would like to give one suggestion here that we need a separate
Ministry for Fisheries. If there is a separate Ministry in the Centre then it would

be easy for the settlement of all these problems of our fishermen. So, there should
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be one separate Ministry, a separate Minister and funds should be allotted for the
fishermen community people and then only all the problems will be solved. So, |
would urge upon the Government to look into this suggestion so that our
fishermen are protected and our Government should take all the necessary action.
Thank you, Madam... (Interruptions)

MADAM SPEAKER: What is the subject? I do not have your notice.

... (Interruptions)
MADAM SPEAKER: I do not have anyone’s notice.

... (Interruptions)
MADAM SPEAKER: Notice! What is the subject?

... (Interruptions)
THE MINISTER OF URBAN DEVELOPMENT AND MINISTER OF
PARLIAMENTARY AFFAIRS (SHRI KAMAL NATH): Madam, we share the
concerns of the hon. Members on the issue of fishermen community with Sri
Lanka... (]nterruptioE
JNETET HENSAT : MY I3 ST | 371G g A St & gerr fora 2

.. (o)
#it YRS AGa (AAYRT): HBIGAT, MY AN a1 G Aforg ... (Faem) A4 amueh! Aifeq A faar
2l...(cgau™) A9 T, TH.AL, NER & forw Y wer 2. (crawm)
e HRIGAT ¢ Yo AT 3y Y| S ofl, 3 fhg vy W qier %8 8°
.. (o)

MADAM SPEAKER: Do not get up just like that.

... (Interruptions)
Y Yo HAR: AEIGAT, B AN A9 AR 2 ... (F1aET)
Nehe AEGAT 2 I IS I a1 HA SN Sae S|

... (cgagm)
JeqeT HEISAT : 3N 95 TSy |

.. (craem)
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el HEEAT : 3T IfSY |
.. ()
L& HEIGT : SI0 I S Sfl, FHYAT 3MY I3 I3y |
... (9Er)
MADAM SPEAKER: Nothing will go in record.
(Interruptions) ... ~
MADAM SPEAKER: Hon. Member, nothing is going in record.

... (Interruptions)

3eTeT ARIGAT ¢ ¥RS ATGG Sfl, 3MIDT eIl i | 31 37 46 S8y |

.. (eraE)
SHRI KAMAL NATH: Madam, we share the concern of hon. Members on the
issue of the fishermen. It is because of the efforts of the Government of India that
many fishermen have been released. We will continue to engage with Sri Lanka
and ensure that no arrests are made. I will also bring this to the attention of the
External Affairs Minister of the concerns expressed in this House, But I would like
to assure everybody that the Government of India has viewed this with concern,

has taken it up, has engaged and it is because of that so many fishermen have been

released. ... (Interruptions) S a1 B8R AFAR WG &8 B ... (@1@gM)
SHRI T.R. BAALU : Sri Lankan Navy has arrested our fishermen when our boats
are drifted whereas Sri Lankan fishermen were going up to Andhra and Odisha.
How come are they going? Indian Navy should look at it. They are allowing
them to go. ... (Interruptions)
MADAM SPEAKER: Let him complete. 39 &1 SifSq|

.. (o)
SHRI KAMAL NATH: Madam, this is not merely a concern of Members or of
political parties, this is a concern of the whole country. I have said that due to the

Government of India’s efforts a large number of fishermen have been released.

* Not recorded.
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We will continue with this engagement to ensure that there are no arrests made in
future and all those who have been arrested are also released. That is our prime
importance.

With regard to hon. Members concern about ST 17 it &, ST SR T &Y
fagm @ 7 fUsst Snfoal &1 gx@ g fhar & 6 g srqgfaa onfa d enfie fvar
SR ... (Taem)

N IR Rig e : 39D PO Usd B! gl H $ Sl ge @ 2., (Faem)

St A A 2 H A I 17 B 9 B @ g ... (FIH)

A a1 Rig dle™ @ 39 UEd S AR WRGR 7 U A o, ugd $u koat ge W off,
ITh! SRS B §U AR DIl 9@ g L... (1aem)

st HHA A : AT, $H W Had U W@ o ol Afr= fagm aumett &1 a9a-99a )
U YT AT 2] 59 W SMBRI bR H T8 H3AT Sl Dl Gfard Bl ... (Faer)

I HREAT : Sih gl IR ATed Sfl, AT T hel &7

... (cTagm)

3t ¥RS ATG : HEIGA], H YW1, .8, 3R AR dTel HHel W Hel drsdl gl... (aem)
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AT TSt (IAYR) : HEISdT, | YD U e o1 =medl ... (Faem)
MADAM SPEAKER: I have not got your notice. I want to know what you want
to speak on.
... (Interruptions)
12.33 hrs

At this stage, Dr. M. Thambidurai and some other
hon. Members left the House.

MADAM SPEAKER: Just send me the notice as to what you want to say. I have
no idea about what you want to say.
... (Interruptions)
12.34 hrs.
(iii) Re: Passing of Women Reservation Bill in Lok Sabha.

ST STt ¢ "eedT, # T a1 Bl G Ared! g, WIS I8 R e SA AgAd s | o

g ROGe & 9 & aR H MUl ATG AT =Tl g1 & Pl SR WH B DI AT &
gl IR-IR B9 I & W d1d B © (& AT DI Roded d & IR § 9 ST 8, Afpa
Y I el @& fU St AHel Sel W8 € S AR # W 9ga fafwia gl § gud an
§ e R g ST @ d gae Reded & ar § 9 RfRE g @ wRaay &t e

ARAN §, IbT FHAT BRI Y AT IDI IMMATS Bl H Wad D QWA A drsd]

2. (@) # SRHR ¥ Ag 91d Hel dredl g (... (Taem)
JNTET HENSAT : 1 3MMY I3 MY AR SThT et S| T MY a1el 8 F A1 I G & o |

()
Y o AR : FEeT, Afensit ¥ ot amReror B ARy ... (SraET)
A& HBIGAT & T I JR| A7 Y|

.. ()
SAA SIS : HEIGY], PO &l U & Sl gAT RS9 Pl oA T8l ared ol 5T AT H 54
qIRa AT AT 81 Bl 3 TS BT AU B B foTU g1 HgTd IR IR ARBR FD]
IR T Fehddl & Al § Yol dred! § b SRR §9 W ARGR & 1gd a1 87, (gaer) #
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=redd g b 39 wed § R A Afgend € # oy Wil & W g9 A Anedl g SR A

4% drerd divt & g q war aredt g difdfead # 98 9 Sl B 98Hd ad © SiR

g9l fde1 Wed § U &1 <d ©, ofbd gaT fdd & forg It @ g 87 g8 H S

EIRN E;I...(ouquH)EI

reAel HEEAT ¢ MY AfSA| MY T WS B O &7 MY TAIRRIC PR IS & Al T4 A Qg
.. (@)

Y WEGAT ;1. T PHR YISO, S Il gH.uCH, o R AR ISRAT de s e

faeaer et & M S SameT g} S Y fawy & |y deg fhy S

S HAA AA: e HBIGAT, § AT AT DI I A [Iepe AeAd gl SR S A& B

FEAM I © 1 § 39 98T P 99 1R 39 9 @l TRd v & fog R gl

it et Rig @l @ Tl iR T3, omeivl & IR # 1 §, 98 | a1 QR . (s7auT)

I YA H STREVT &1 qa1gy b &1 BRM| .. (9em)

MADAM SPEAKER: Nothing will go on record.
(Interruptions) ..."

& HBIGAT ¢ ¥RG Yreq Sl bl G efiforg | g If Sy |

.. (o)
LAY WEIGAT : IRS IT&d Sfl, 377 qiferd |

.. (eTET)
& WG ¢ 3T AN 96 A18Y| T HAT FH1 81 T 82 I8 W Y FH R IR W &7 37
3AI-37q1 STE WR QY|

... (agT)
e WAGAT : YD q1d B T8l 3 S|

... (Interruptions)
MADAM SPEAKER: Shri Bwiswmuthiary, I will call you later.

... (Interruptions)

* Not recorded.
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ST WRISAT : Y 98 WU| IRG IS S, MY Wil qiferd |

(Interruptions)
MADAM SPEAKER: Nothing will go on record.
(Interruptions) ... *
SHRI BASU DEB ACHARIA (BANKURA): Madam, the Women’s Reservation
Bill is pending for the last many years. ... (Interruptions)
3TEAET WEIGAT & 37T §6 SV qgad A Sil|
Now, Shri M.B. Rajesh.
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12.37 hrs.

(iv)Re : Alleged incident of assault by CRPF and Delhi Police on Members
of Parliament.

SHRI M.B. RAJESH (PALAKKAD): Madam, with deep pain and anguish, I
would like to draw the attention of this august House, the Government and the hon.
Speaker to a shocking incident of assault by CRPF and Delhi police on me and
another hon. Member of the other House, a senior aged hon. Member of the other
House.

Madam Speaker, on 14™ February by around 4.30 p.m. we were waiting for
a car, which was sent from the Kerala House, in front of our home in the V.P.
House in Rafi Marg. At that time we saw a group of North East students being
attacked by CRPF right in front of the V.P. House. We were witnessing that.
Then, as responsible Members of Parliament and as responsible representatives of
the people, we went there and asked the police, “Why are you brutally attacking
these innocent students?” We introduced ourselves and we showed our Identity
Cards. We told them that we are the Members of Parliament. Despite that, they
caught our collar and dragged us on the road, and they thrown us inside the bus. I
was hit with /athi just below my chest and I was beaten on my right leg, and then
they abused us, insulted us and threatened us. This is shocking. They told us:
“You all MPs are criminals”. They abused us like anything. Then, we were taken
to the Parliament Street Police Station and there we saw a group of students, most
of the girl students from the Delhi University and many other Universities. They
complained to us that the male police not only attacked them but also they
sexually harassed them. They pointed out who are the responsible police officers.
Some students were present there. They complained that these people even

sexually harassed them.
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Then, senior leaders and Members of Parliament came; the police officials

apologized to us and we were released after one hour.E

I do not accept their apology because it was an insult and it was a blatant
violation of privilege.

Madam Speaker, what we did was in the true spirit of the concern
expressed by this House a few days ago.

Madam Speaker, the other day, you made an announcement from the chair
condemning the attacks on the North-Eastern students; and the entire House,
despite various other differences, unanimously accepted that announcement.

I believe that I also acted in the true spirit of that condemnation of this
House. It was proper for me... (Interruptions)

MADAM SPEAKER: All right.
SHRI M.B. RAJESH : Madam, give me just one more second. I want to
conclude... (Interruptions)
MADAM SPEAKER: Just one minute. I want to speak. What is this? I want to
speak from the Chair.

... (Interruptions)
SHRI M.B. RAJESH : Madam, let me conclude
MADAM SPEAKER: Please sit down. I want to speak from the Chair. I want to
speak on behalf of all of you from the Chair.

Let me speak because I want to really condemn this incident on behalf of
the whole House unequivocally. It is concerning the safety and the dignity of the
Members of Parliament — Members of this House -- and also the safety and dignity
of all the people — young, old of North-East -- and also of the women and girls of

our country.
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So, we have taken cognizance of it. You please send me a written complaint. I will
take action on that.

I would now request the hon. Minister to kindly respond.

THE MINISTER OF URBAN DEVELOPMENT AND MINISTER OF
PARLIAMENTARY AFFAIRS(SHRI KAMAL NATH ): Madam......

(Interruptions)
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12.45 hrs.

(v) Re : Alleged ill-treatment to the students and people of North-Eastern
region.

SHRIMATI BIJIOYA CHAKRAVARTY (GUWAHATI): Madam Speaker, I want
to bring it to your notice that nowadays, North-Eastern students and other North-
Eastern people who are doing jobs in Delhi, have been issued urgent notices to
vacate their residential houses.

Madam, as we also know, the North-East comprises of seven States
and Sikkim has also joined them. The important point is that thousands and
thousands of students and other people from the North-East are here in Delhi for
better education, for better facilities and better jobs. But now, all of a sudden, they
have been given notices to vacate their houses.

You know that there is already a sense of alienation in the minds of such
people. If such things happen, what will be their fate? The entire North-East is
surrounded by the foreign countries. China is already increasing its activities in
Arunachal Pradesh. Mayanmar is now a hub of extremists. So, if such things
happen here, where will the people of North-East go?

That 1s why we urge, Madam Speaker, that you must come to the
rescue of the North-Eastern people. Your intervention will only help them.
MADAM SPEAKER: Thank you so much.

... (Interruptions)
SHRI KAMAL NATH: Madam, what the hon. Member has said......
(Interruptions)
MADAM SPEAKER: Hon. Minister is responding. Please listen to him.

... (Interruptions)

MADAM SPEAKER: Please address the Chair.
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SHRI KAMAL NATH: Madam, what the hon. Member has said is deplorable and
condemnable; and I think the strictest possible action should be taken against the
those police officials. ... (Interruptions)
e AEGA : G ooy, HAT St $B HEAl A8 W 2| HUAT TR G aAifog|
... (agr)

SHRI KAMAL NATH: This House is concerned...... (Interruptions)
MADAM SPEAKER: I know it is a very sensitive matter.

... (Interruptions)
SHRI KAMAL NATH: This House is concerned about what is being happening
with those from the North-East -- young and old. The Government is seized of this
matter. [ would request that as soon as this Report from the hon. Member about
the incident, which, I repeat, is deplorable and condemnable is received, I will
request the hon. Home Minister also to take the strictest possible action against
those officials for the misbehaviour and also for the attitude and approach towards
the North-Eastern students.
MADAM SPEAKER: And, the girls.
SHRI KAML NATH: Yes, of course. It is incumbent upon us to stand by them at
this point of time.
MADAM SPEAKER: Now, Shri Sharad Yadav.

... (Interruptions)
MADAM SPEAKER: Those who want to associate themselves with this incident,
they may send the slips; and their names will be associated.

... (Interruptions)
MADAM SPEAKER: The names of Shri Badruddin Ajmal, Shri Prem Das Rai,
Shri Jitender Singh Malik, Shri P.L. Punia, Shri Khagen Das, Shri Joseph Toppo,
Shrimati Jaya Prada, and Shri Lalit Mohal Suklabaidya will be associated in
connection with the issues raised by Shri M.B. Rajesh and Shrimati Chakravarty.E
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12.50 hrs.

(vi) Reservation policy for SC/ST/OBC in the aftermath of judgement of
Supreme Court of India on the writ petition of AIIMS faculty vs.
Government of India.

ST HESAT : ST Wl AT SR 3T AT 30 T I Hdg BT dled 8, d U+ A9
[T Jedd TR 99T <

... (cgagm)

2 RS e (MAYRT): ALhel HEQdl, Sl HHS Wed § SOY Y &, § Sh! wHT bRl gl

GRPR, ANATg & [HIRAT Bl Reflst 81 @12V | # U e MU AT d18d] § 3R H
Py IN 3BT Aifed WY foar 21 gsd & tl), Tt 3R SRy &1 STREvT &l 1ol STl
JTHT PR S BN el A% SIRed 9, S 98 §9 901 AR S Y B foar
fh ARBR GHSAT HY| T8l HHA A SNl 93 | T 80 HIAG! Ul BT AHAT 2| AT - el
o7 fh PR BIC A AP HAAT T8l AT Al 89 39 B (oY e ARMed PG| § A7ar g
&5 3y =t AR Wed & WY Dl 6 59 R AU denes g =@fEel srererd | forg
e i TR T@ Hoft] St 7 S it FWRew M@ren, a8 3= A &1 < 3
I8 STaR S a1d BI Ab BT HH B

% Ufedrd daek I Yol 2l I8 AR § gu §l I8 I8 § R dfeid daeR wl
I8 godl & fo U garsy 6 a8 g WRfad uRe w1 87 I8 Hita Riear e o
qIBIIEl Hel fb Sl Rerdem arst &, Sl g9 fhdl axe & W gaeld 78] <l 89 Bl § o
B Bl BIC T Bl ¢ ATl HHT 1 Sft, oy 7 off ISP MR W 39 Wed H Pl I8 59
e DI SFIAT & JATTHT SIAIET DI BIAT &7 AT AT 916 D AW Db JEAT a8 67
59 SN - [IATY BRD AT © SR AT SN AT 938 & 9 HYl WY 39 80 WGl AN Bl 91
P TE IO I FIDHI 91 YO &, offhd FGRIT & 39 TNIG AN &I 910 IO BT HH
el B Bl

reme HaledT, § oMy § HEw & omue WY ¥E 9¥ gon of fF 3 w dfwm

JOMeT BT I8 URBR B B § ATl ¥ 1971 BT HHAT ISIHR IS AT Sl o FRIT-RaT
TAT 7 WETHAT SNt 3R 4147 WTed Ak & 419 S AHeidT gall, S Bl AreT BT &I Tgal
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faT & oM 21 PR §A T8 &A1 T A1 3T S WA HINIG| MU STaRGKN B YT B
TR T < foar & o fAear o T8 8 ok a8l W AT ARAT Sl & ST i T8
IfAeT G BT IR A 27 IE SIS B BT 27 R 59 3 I8 AN bl S 59
BTH BT U PR dTcl ©, 39 DM DI G dTcl §, 39 B Bl FAK DI dlcl &, IE B
fm| o g3 dbas el B1? AT GIAT AU gofc H? 3MY 7 |qa &1 74 foran| a-faers
arerel fiws @ @t gl

fFerewm e, # Rorde @ €l oman §) S 3 U8 PR AU &, o9 # o gl #
BRC FA Bee gl A Bl Roded 4 81 1| i I8 A GUAT St &l SSwd, A
TEl SOl | 1 Al Bl & b # & IR TSl Bl g

3T I8 Fa1gy b GIW HIE BT b 1 & Aed 7 A7 8, I8 HHar a1 AU
B1 A AT 27| 31U 39 Bl BT F1 QORI © 81 H < I &7 3T I 5 I <l Bl ¢ B
2?7 I8 S qAgEd 2, I8 URA HIVRN & 9= &1 WA Hell 2| Afh MY drerd @l 8?
TREIORE St St T8l A Tl MY B SO QAT A1 fhar? {6 ara & fou fean? @ sy
arEd § 6l 07 A7 oMY 3 RAdeT B @ HIY| 8 T AR | MY AfRKAT IRE0 &
A H bl WS B MY | g8l A1 weAl g Al {6 qe A fAd R | o BRa
Ryl & FE w T fF g @ S aafdsdar € S99 md e Jifog | Afgersit
Bl Al Braal Rerder gl § ggar el B Sl 39 59 A1l W WSl g31| offdh 37
el MR ARl @l RATe § o7 37 St Sl & @& -1 =96 87 S Q-aR e

A B, SHAB! WH HAT dI18d ol MUY S Fed § SN 3meard fan, g &I 39 8o
TTed §° I8 iU WeT 21 9% 9eT I T8l T B, e A1 U U It Y 6 ey fhem
g, & A fram €2 afrT 3 <€ iR Idheli®w 9 WX U 2| 390 U g T8 gl A 9 @l
U 2| 3P WRPR, 3B AT AW 59 Y SeIF hdl &1 o9 e ¢ b oy s
WH P QY| 3T RAT S STARGKI TATHY & 57 U v 3T ol bl gard & fb A
B—CETTQE

3T 4.5 WRAC YU T ¥ <d 21 QA B O 77aral § U arse debel, Agvel 7o | Igi
3T Hed 81 6 A o ami 7 @ for, @™ aral aamei| orel § W T8 I@d 8 iR dedr
B BN T Hed 8 P sqB], ITHT RO A1 2l 3 i fean? Sisndid 3 siifthy
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AHNSH T eprell, 6 § qo &R FMepren? # yer w31 ot &l foran g1 # mudy we
Treal g & g oiftw 93 2 <if rTell ar Y a1g BT & SMQ| 89 40 9 ¥ o7 | B,
R Fel 3MUT| .. (AY) MY S ORE BT AR el DR ool | T HIREICYIA IHSHT
Y| ... (@em) gorm (98 Sft, a1 48 SN, q1e] Sfl, 99 A @8 9o © (& |fagr denes
AU | |t A A are 21 8W AT et g1 WAl # %9 gy €, gafay | 98 dled | 3 |9
S e gt ff 99 € 9 A 919 W gUETY drell a9 2| U A9 /i, o et 9w 39
Bl W9 @l § A6 fBAr 8, sl Wi T8 Bred| A A oo 1 AR g, dfed RedeE &
TH TR BH AN DI RS Wellel Ad BRI BH AN Dl ISl g9 e d Rrea™ & forg @ w
HRU| 3b NFER MY 81 MU= wel o7 b dfaem™ deneg ded &) 3T 8§, 89 X ol
3T fhR 9 <fAg ARleT @ §= o1 ol | R 9 o8 faan {6 sAR1 oM 78l 8, WPR
S| 3MUY PR WA HRAT| IR 2l #§ oo o) | oy g el 18 v amed 8ii)
A B 5 < T Yl M9 A F9ie g W AN & fol A 2, AR folg 39 a9l § §%
Tl 2| TSl-9gd qETTRd R FEIE Sft 7 fIamr on, SHH! MU A9 B §, B 7 qad
g, 3R TaE o 21 B WS TE B U | 1 SO I DIs AT 87 TR AN ¥ A T B
g1 BRI 99 ¥ §@ 3R ddheli® # 21 39@ ol &< 81 2| 79 981 Hx TS 9G], fh
TIBT A9 q&eT- DI TR & & YD1 T I&adl 81 8, SIb1 A9 qaeidl 8l ol g9 faba
B 9l | MU HET T, AW o HET 2. (STqET)

SAA GEAT @RI ¢ 89 e ... (aer)
st IRE AGd : MUY HIT dIl, AU | ISl dlell, fbd $H T Pl MY &l
ST l... (agem)
L& HSIGAT: 37T $ER <@ Y dlfery |
.. ()

it ¥R Ted : T Frol, T o 3R Y et E... (TaET) GEAT S BER WY I E,
AP g9 A9 H B g8 TS gl .. (FAYT) MY TR W & B, (qe) T 91 IR
El g1 wgfermy Sft, Sf. g iR Svem™ St & g1 & 3y gt 98 B

JreTeT Sff, RPN dchlel SIdd | 3BT &l deill, WRPGR gV, 39 TR SIS &1
S A B IWH AU BRI, T T B NG U Fel [k el w1 w1 Redem
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2l..(Tau™) IE BRe AWF M IR A § gic a1l e MaHe, R SdarHe iR
IRET SIATHE DI < faT| fogwa=d ATEq I8l 90 €, U Wl SMMSH! B Webd ©, AUAT o I
ol &l 21 A 3R 0 e FHE PR QAT 3y g Al B B TR @ 8, TN
e e @ IR T8 1 e Aftesll & Redem ot aa axa 2| g &) afger omd-
faqre & STfer @ =eld Ta™ &1 S ST B drel | A Pel & SiRoidig et areil Bl YRam <
q, MY TE | A-IEA-9S & T JA 2, T I 2] A & Frg e o, ¥ @ T
| g™ # i & Ferd A B MU AT IR <@ g, SMfa 991 IR & gl safey
T I qEIE 2| AT T J9718 fHAT A BRI el b fhAt & A Sid el 9B | 39 W Bl
I & BHRAT S1 MY SIAA] BT A IO & Bl T g fQeedl Ut gedt | §l & S
MY BH PIed &l RT M GAr? .. (rag) SR 7 Aiftha #HNed F il Ra1? dRe dad
& IR | MU R fHA? MU R BTed 8, A IARY? ... (Tagm)

3ege Sft, § AL MUY P, G A6 HRAl, § 9gd dbeil® A qrell gl
el HEGAT: 379 AU T U Bl U SIS Aoy, HAifh g 3 IqRA qoIc BRI B

. ()

TS AEIEAT: A7 S PAR, Al qEwRIT Iore, N g e, ol HevaR g9, A7 dE
ST ged, 1 qL.ud. g SR A Yol PAR AU AMYD! A IRE Ied Sl B fAvy &
Y g B &

... (cTaeT)
3t Yo PAR ¢ ASH, $ID! Jofal AL (Faer)
e ARG Jor g Sff, 9gd darm § I AN 99T T8 8 g9 oIRA d9ic U
BRI 8, diferd| gorad g St dier %8 81 31y S|

. ()
el AEIGAT: 3719 qiferd |

£ Yo g e (AFgRY): sreuer Heiedl, T AT IRE Aed S 1 Sl WAt Soll, 98
TR 2 3R 98 9aTel 99 & fory wed sarer Sfad 8Nl Afe o9 w7 W e, 918 TR
i, =@ fUss 8, a8 gaad &, 18 &feld 8, S9! 314 9gd Al d% qarar & 51 wahen
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gl 3/ I RIS S 2 3R SRR U o SR, WE SRl #AT SN, {3 emmue Siar
q¥hel B SRATT| B9 S, 89 U dR T8l S &, S fhal R S 21 11 IR Qg
ST SR uig IR wferamie # Sfid &R of@ v Siiaay S|

# AT HEl dedl § 5 Adecid 9o& g8 o iR Wdee 99% # 99 7 fidex 7
fpam o, A A T ol AT IR WAWHIT F T BIhR B A1 Fel o1 6 My WY JE
[T H AAEA U DI, <l DU eer Ared diel b T8, G Dre d AT gam
FHEr o 5 giw oI 7 Jga T8 fFerf g dIc I8d T8 oW, T8 SIY, I8 9d
Y| 99 o Fdgeia MfET § Wt Far o ok ¥aT & TR WY Fa o, e s Bl
fix ¥t gIW HIE 7 e & < fan, fhR S ¥Re u1ea St 7 e, a8 A FE ke g fE A
B B AT A B R T AN AeE A A SR 8 ASH H U S fF st giwd @
SIRRfT | o wHe § f6 fhem sa o I fan, @ @1 [ 1947 & 918 $ N1 3l B
PRD AT fHAT B R FqE @ JhEemEl Bl qo B 7 fear € ar smue e
2l ... (cTaeT™) WeaR SR B fha domT o, AT JIHEAT St 3fR Sud! IReR 7 iR
a8 RuTe fas o9 &, Jnud I 2

T T A JEAAM BT WA I AR Afeersit & IR # S A Hay, I W UH
wsi g # B8 Wl g & SuH UP SSUA Bl AU Ul Bl UTS Bl el DI AT
TRETT Y, I oy omRere ST | Afgaelt & ar # W 98 v$IF Tl oY |9 wsIA @
SSAF PR S ] & VAT 7 WHSA, 314 B9 QN1 ARIHE el I8 T AR G DI bl dred
g f TR TE € 99 ed 8, AR AIRAING @ AN 8, 9 &ferd 8l 89 Sdl ST &
RIS & W e W g1 SR ARy O & vt § € A1 Sl A1 & uel W WY 8, B9 el b v W
A<M A= &1 sifwm 7 21 g9! 31T HidpT &1 e, SHfely srede e, M9 & gwe
HITY| I8 [ & A 980 SSIF 8l (MY fefdl & IR H &1 S 8, AT JAAAA &b aR
F R AT 8, HH TG B Aigedtt W W IR H fres WNE & diged ¥ T, w gforat
7 . (eragm)

e AR g=are, gorgd g off, s/ v SR |
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£ e g a1ea @ SH oMy N9 TE [ wehd | g9fey # S Sdiel hRal g, A qel
%E I ¢ & mum g1 vt .. (agae)

Y WRNSAT: 3 T T BRY| S-Sl $FH 3T Bl SISl ITEd 8, FHg BT d8d o,
q 3T P GHE PR o | AT SHY YA Dl S ANT| §F 314 T B 3fT-3AeTTT el geral
IS El EH qolc U HRATT 2

... (cgagm)

st o g aea @ # oud 3@ W B @l g b Aau 8 Sigd| g9 bR ¥ 3@ W
HET FTEd ¢ P M 17 SRl & aR | A &aT o, S 17 oot € e ar # o
FaTe JaI AT, Tgel W A YA 17 SRR & IR H qdid Hil 17 SAMGAT DT 39 I6 $O
Tal et . (sgaem)

A& HEEA: Sd ©l 9ga gaR| JARAE wAT St 9 2§ MU AfSA| s oy g,
Jomr g St er@ oma & ft g1 9 a1 @ € @S 3@ W

N gemm R aea @ U ded © P 8P < el ow qarsy 6 dpas SRl & g dn #
P SME.U.Ud. €1 .. 3 550 H SRIVGE ATS.U.UA. # H¥Hdl 4 10-11 AN 2 ... (Faem)
NTET HESAT: HHIY SN I I 8, T M7 |

... (cgagm)

Jegel wEe: I WY 33 g |

... (Fagm)

M Foraw g ared @ N.AgE. 4 SRR $ 8 W gl dfbd ¥ SR Te; D AR I

3I1S.0. Q9. DR & Iqf¥ehal I 10 AT 12 AN &, 550 H|

Jreel wEedn: % w31 St @ 91d Rere § SN, 3@ 3y 98 Smsd| He is speaking now.
(Interruptions) ... ~

MADAM SPEAKER: We cannot have an open discussion. Are we going to have

an open discussion, I want to know.

(Interruptions) ... *

* Not recorded.
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13.00 hrs.
e e w5 dudta o w5t (S Bue ) ¢ #eH, EART AR, AR g, iR

BN I fdeper wee 21 ... (Fae™) St W B, S T Genes g9d U BRI 8, H ged

B A QM DI AR § 3R TADI U B DI (AR E| ... (FAEM) A qF T PR

Y .. (F9g™) 89 B drRi| L (@EgE)
SHRI T.R. BAALU (SRIPERUMBUDUR): Madam, we are ready.

(Interruptions)



19.02.2014 75

13.01 hrs

INTERIM GENERAL BUDGET (2014-2015)- GENERAL DISCUSSION
DEMANDS FOR GRANTS ON ACCOUNT - (GENERAL)-2014-2015
AND
DEMANDS FOR SUPPLEMENTARY GRANTS -(GENERAL)-2013-2014

MADAM SPEAKER: The House will now take up General Discussion on Interim
Budget (General) for 2014-15, discussion and voting on Demands for Grants on
Account (General) for 2014-15, and Supplementary Demands for Grants (General)
for 2013-14.
Hon. Members present in the House, whose cut motions to the Demands for
Grants on Account in respect of the Budget (General) for the year ...
... (Interruptions)
MADAM SPEAKER: When shall I take up discussion on Interim Budget?
... (Interruptions)
MADAM SPEAKER: You have spoken.
... (Interruptions)
13.01% hrs
At this stage, Shri P.L. Punia, Shri Shailendra Kumar, Shri Kaushalendra
Kumar, Shri Adhi Sankar and some other hon. Members came and
stood on the floor near the Table.
... (Interruptions)
MADAM SPEAKER: What are you doing? What do you want?

... (Interruptions)
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MADAM SPEAKER: I want to know what you want.

... (Interruptions)
MADAM SPEAKER: The House stands adjourned to meet again at 2.00 p.m.

13.02 hurs
The Lok Sabha then adjourned till Fourteen of the ClockEI


Sanjay Sahni
ld by P 
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14.00 hrs.
The Lok Sabha reassembled at Fourteen of the Clock
(Madam Speaker in the Chair)

... (cgagm)

3t o R area (H9qR): sfeme weied, g9 |ard Sordl g ... (Fag) 89 are T ared
gl... (cragm)

14.01 hrs.
At this stage, S/Shri Shailendra Kumar, Arjun Roy, Shrimati Paramjeet
Kaur Gulshan and some other hon. Members came and stood

on the floor near the Table.

... (Interruptions)
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14.02 hrs.

INTERIM GENERAL BUDGET (2014-2015)- GENERAL DISCUSSION
DEMANDS FOR GRANTS ON ACCOUNT - (GENERAL)-2014-2015
AND
DEMANDS FOR SUPPLEMENTARY GRANTS -(GENERAL)-2013-2014... Contd

MADAM SPEAKER: Item No. 24 to Item No. 26 shall be taken up together.

Hon. Minister of Finance, Shri P. Chidambaram.

THE MINISTER OF FINANCE (SHRI P. CHIDAMBARAM): Madam Speaker,
with your permission, I beg to lay on the Table of the House certain very few
minor corrections in the list of General Budget documents presented on 17
February, 2014 in the Receipts Budget 2014-15. ... (Interruptions)

MADAM SPEAKER: Hon. Members, under the prevailing circumstances, it is not
possible to have a constructive discussion on items relating to the Interim General
Budget.

Therefore, in order to ensure timely completion of the financial business, |
am treating all the Cut Motions which have been circulated as moved. After
disposal of cut motions, I shall straight away put the Demands for Grants on
Account and the Supplementary Demands for Grants to the vote of the House.

... (Interruptions)

e WA ¢ 37Y JH ART a9 =l sy

.. (erET)
el HRIGAT ¢ Joic U Bl &l Bl

.. (erTE)
LAY WRIGAT : oic B 91§ 89 91 NI o <

.. (o)
JEALT WEISAT : MY AY-310 AWt AT qoie & 918 IS |

... (cgagm)
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G HESAT ¢ i W HAT 8, I8 oI ® dI§ bR ol

.. (oraE)
MADAM SPEAKER: All those Members who want to give their written speeches,
can please lay them on the Table of the House.

... (Interruptions)
MADAM SPEAKER: Motions moved:

“That the respective sums not exceeding the amounts on Revenue
Account and Capital Account shown in the third column of the
Order Paper be granted to the President of India out of the
Consolidated Fund of India, on account, for or towards defraying the
charges during the year ending on the 31* day of March, 2015, in
respect of the heads of Demands entered in the second column
thereof against Demand Nos. 1 to 34, 36, 37, 39 to 64, 66 to 73, 75
to 77,79, 80 and 82 to 108.”

“That the respective supplementary sums not exceeding the amounts
on Revenue Account and Capital Account shown in the third column
of the Order Paper be granted to the President of India, out of the
Consolidated Fund of India to defray the charges that will come in
course of payment during the year ending the 31% day of March,
2014, in respect of the heads of Demands entered in the second
column thereof against Demand Nos. 1 to 5, 9 to 12, 14, 17, 19 to 27,
30 to 34, 40 to 43, 46 to 48, 50, 51, 53, 55, 56, 58 to 62, 64, 66, 68,
69, 73 to 76, 79, 82, 83, 86 to 91, 95 to 97, 100 to 102, 105 and
106.”
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*DR. TARUN MANDAL (JAYNAGAR): This Interim Budget promulgated by
the Finance Minister of UPA II Government is deplorable and made to woo the
voters in favour of the Congers (I) Party in the forthcoming General Elections
2014 for 16™ Lok Sabha. I oppose both the budgetary allocations as well as the
way it is being passed by brute majority, violating all democratic norms. It is pity
that the main Opposition BJP and its allies including the pseudo-Left parties are
not pressing the chair for proper discussion of the Budget and simply creating
some fiasco of verbal opposition.

The balloon of prosperity, economic growth, development, employment
and progress of the country, painted by the UPA-II Government has been
punctured. Economic growth is gradually coming down in the range of 4.5%,
Inflation is alarming; price line of essential commodities are skyrocketing. What
kind of dreams, the Congress (I) run Government desires to show to the people of
our nation?

Manufacturers have been given some encouragement by reducing some
duties and taxes only to sell out their products, not to give relief to the common
people. Social security sectors like food, fuel, fertilizers, health, education,
drinking water still are lacking attention and have not seen sizable portion of
budget to meet the needs of the common people. No steps delineated to open
closed industries, to create jobs, to increase employment and thereby to boost
market with more earning of the deprived people.

For huge cost of electricity, fertilizer, seeds, pesticides, common farmers
are perishing. They are being pushed to commit suicides, for not getting
remunerative price of their produces. No relief rendered when their products are

destroyed by drought and flood.

* Speech was laid on the Table
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Privatization, commercialization of education, health, drinking water,
electricity are leading to increase in costs and will further deprive our people from
getting health, education and others facilities of civilized citizens. Disinvestment
of State owned industries, PSUs etc to raise revenue, and to boost income with
selling "Spectrums’ are not supportable and will further impoverish people and
help gather huge profit for the industrialists, big businessmen of the country.

Creating Telangana in line to Chattisgarh, Uttarakhand and Jharkhand will
not help out people of Andhra Pradesh to come out from poverty under-
development, backwardness, unemployment and hunger. Rather it will boost
disintegration, separatism, parochialism chauvinism, regionalism etc. It is also
done by dividing same linguistic people of same nationality and ethnicity of a
State to weaken the unity of exploited people. I also oppose this heinous attempt
of the UPA -II Government.

This Budget is a vote catching Budget without giving any attention to the

pain and penury of common people of India.
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* SHRI S.S. RAMASUBBU (TIRUNELVELI): I am very happy to convey my
hearty thanks for the opportunity to participate in the discussion in Supplementary
Demands for Grants for 2013-14.

Our Finance Minister announced various concession and steps to bring the
Indian economy in an consolidated way.

The Service Tax on rice is burden to the people. It is appreciated by all the
people that the Finance Minister announced to roll back the service tax on rice.

The minimum pension for beedi workers and workers in various fields are
very important demand of the people of working community. Now, I hope that the
fund is allocated in this Supplementary Budget for the above sake. It must be
implemented as early as possible.

Due to various drastic steps of the UPA Government, the growth rate of our
economy is slowly galloping from the slowdown. Now, we are going to maintain
5% growth rate in our Indian economy.

The bank should take important steps to protect the small scale industries.
Due to economic slowdown, the small scale industries are suffering. The export
of small scale industries are suffering due to various bottle-necks. Now, due to
global economic slowdown, the Small Scale Industries are suffering. It is very
difficult for them to repay the loan. In order to protect the Small Scale Industries,
the bank should be advised to take lenient action against those industries which
are below 1 crores of rupees investment.

The NPA account more than 1000 crores should be taken over and

immediate action to recover the loan.

* Speech was laid on the Table
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In order to improve the savings and investment, more rural banks should be
established. The agriculture sector must be protected. The agriculture people
purchased tractors by getting the loan. But due to various problems, it is very
difficult for them to repay the loan. Kindly give the concession to the farmers. It
will be helpful for the farmers if the total loan is write off.

The interest concession for the Education loan is a welcome decision.
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*SHRIMATI PARAMIJIT KAUR GULSHAN (FARIDKOT) : I would like to
express my views on the Budget (Finance) on behalf of my party Shiromani Akali
Dal.

Farmers are the providers of food-grains. They are the backbone of our
country. They feed the teeming millions.

Unfortunately, the farmers find themselves in a miserable condition
nowadays. Agriculture is no longer a remunerative profession.

The farmers of Punjab make a seminal contribution of 60% food grains in
the central pool. However, they continue to be discriminated against. The
vagaries of nature often wreak havoc on their standing crops. However, timely
and total compensation often eludes them.

The need of the hour is to present a separate Budget for agriculture. Until
and unless it is done, the farmers will continue to suffer.

The farmers of Punjab have recently suffered as their standing crops have
been damaged due to incessant rain and hailstorms. So, Punjab must be provided
a special financial package so that the affected farmers are adequately
compensated.

The daily wages being provided to labourers under MGNERGA scheme
should be further increased.

The education policy needs to be over-hauled. The government schools are
facing an acute shortage of teachers. Other facilities in these schools are also
now-existent. An earnest effort should be made to improve the state of affairs in
the educational sector.

All facilities should be extended to the SC / ST communities. They must

get their due in a definite time-frame.

* English translation of the Speech originally laid on the Table in Punjabi.
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The health-sector is also in shambles. There is an urgent need to improve
things in this sector so that health-care can reach the poor people.

Soft loans should be provided to the needy farmers and students. This is
the need of the hour.
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* DR. MIRZA MEHBOOB BEG (ANANTNAG): The interim Budget 2014-15
presented by the Minister of Finance on 17" February, 2014 is a job well done. If
we look at ten years of UPA-1 and UPA-2, first 8 years of the rule recorded
positive economic growth, it is only 2011-2012 and 2013 that mainly because of
global recession, instability in oil producing countries, did affect our economic
growth. Yes, because of un-accommodative rulling allies (some of them)
Governance was affected. Huge corruption scam after scam was a big factor in
governance and it became an obstacle in our march in taking forward our
development story.

So far as my State of Jammu & Kashmir is concerned, Government of India
failed to implement even recommendations of working groups nominated by the
Hon’ble Prime Minister. One of the Working Group headed by Retired Justice
Sagheer recommended restoration of Political autonomy to the State, which would
bring around political stability essential for economic progress. Another group
recommended handing over of Power Projects from NHPC to the State of Jammu

and Kashmir. It remains un-fulfilled.

* Speech was laid on the Table
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“sft ¥ puR v (ARSE)- arria fag w3 S 1 59 9IvaR @1 eiftw sfafm
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* Speech was laid on the Table
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" Speech was laid on the Table.
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*SHRI R. THAMARAISELVAN (DHARAMPURI): The Interim Budget for
2014-15 presented by the Hon’ble Finance Minister has some welcome features
such as reduction of interest rate on educaton loans. Creation of 10 lakh jobs and
lower tax on mobile phones, etc. It is also a welcome step that the government has
scrapped tax on rice which was also a demand of our DMK Party.

I am happy that an issue which has been close to my heart has been taken
care of by the Hon’ble Finance Minister regarding educational loan. The decision
taken by the government to bear the burden of interest on education loan by the
government itself will help many thousands of students. However, I would like to
bring to the attention of the hon’ble Finance Minister that may banks, including
State Bank of India do not follow the guidelines prescribed by the Government,
thereby blocking the government’s intention. Though the government of India
reimburses interest on education loan by way of interest subsidy, yet the State
Bank of India indulges in illegal deduction of major portion of the loan amount
immediately after disbursement of loan amount toward interest. We have seen
such practices only with the local money lenders. Thousands of poor students are
affected because of this indifferent attitude. Because of this, the students are
forced to approach private money lenders for their educational needs. This defeats
the very object and purpose of the education loan scheme itself and this should be

viewed seriously.

" Speech was laid on the Table.
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That apart, some banks are shaming the student by displacing the
educational loan defaults in public. While the banks are afraid of taking action
against the huge defaulters of thousands crores, they indulge in shaming the poor
students by displaying them through flex boards in public places. I am of the view
that many of NPAs in educational field are due to wrong classification and
clarification and due to improper following of guidelines. Therefore, I request the
Government to take serious note of it and take suitable action against the erring
banks and ask them not to violate the RBI/IBA/Government guidelines while
lending the educational loans.

As per the guidelines, the educational loans have to be sanctioned or
rejected within 15-30 days of submission of loan application, which is not
happening now. The banks are taking their own time to dispose off the educational
loan application and keep them pending for more than one year or more and also
the banks insist NOC from other banks for sanctioning the educational loans
which conditions do not find place in educational loan conditions.

The condition of submitting margin money @ 24% of the sought loan
amount should be abolished. I heard that the Indian Bank is the only bank which
insists the students to pay the said margin money. The government may take
suitable action to put an end to hurdles created by the banks in implementing the
educational loans scheme to students.

I would also like to appreciate the Hon’ble Finance Minister for declaring

one rank and one pension for defence personnel. This historic step will benefit
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more than 24 lakh retired armed forces personnel. This has been a long pending of
the defence personnel and with this announcement the government has redressed
their major grievance.

The Hon’ble Finance Minister also deserves appreciation for taking a step
to boost the research and development work in the country which is the need of
the hour to pace with the development taking place all over the world. This will
definitely give a new direction to R&D activities in the country.

Another thing which I noted in the budget the Government’s intention is
to further modernize our central armed forces. I am confident that this will boost

the morale of our central armed forces.
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"SHRIMATI BOTCHA JHANSI LAKSHMI (VIZIANAGARAM): 1 would like to
express my views on Interim Budget 2014 today. At the very outset, I extend my
support to this year’s Budget.

This Budget is primarily presented for the fiscal year 2014-15 to cover
expenditure until the new Government takes over in June beginning.

For some it may be a non-event budget but if you go by the subsidy in food,
fertilizer and fuel for 2014-15, it is seen at Rs. 2.46 lakh crore. Fuel subsidy is at
Rs. 65,000 crore and the food subsidy is at Rs. 1.15 lakh crore. The Finance
Minister has cut excise duty on small cars and two wheelers from 12 to 8 percent.
This would benefit middle income class people. He also cut duty on consumer
durables from 12 to 10 percent.

I welcome the announcement made by Shri Chidambaram —subsidy scheme
on education loans. This would help 9 lakh students. It is a feat that the UPA II
Government has managed to contain both the fiscal deficit and the current account
deficit and has kept them below target.

Going by the achievements and figures stated by our Finance Minister, it
can be seen that there was never a policy paralysis in the Government and the
Finance Minister himself rejected this argument.

During the UPA II tenure, agriculture credit is expected to cross $ 45

billion and the agriculture output growth seen at 4.6%.

" Speech was laid on the Table.
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The Government has also transferred a sum of Rs. 500 crore in defence
pension account for current financial year. This would help the pensioners in
defence department.

Considering the volatility around our country, defence expenditure has
gone up by 10% and it is now at Rs. 2.24 lakh crore.

This Government has introduced Aadhaar project, which is a way of
empowerment. And the Finance Minister has made it clear that it would be
providing Rs. 1,200 crore to North-East States.

In the past 10 years, the UPA Government has changed the overall situation
in the country by way of implementing many schemes. This United Progressive
Alliance Government II is about to complete 10 years under the able leadership of
both Dr. Manmohan Singh and Smt. Sonia Gandhi. We are hopeful of forming the
UPA III Government too after the General Elections by merely highlighting as to
what we did for the people of this country in different fronts.

No one can deny the fact that the United Progressive allaince Government
IT has surpassed the performance of UPA 1 Government by implementing various
schemes and programmes aimed at the poor and needy.

Another redeeming feature of this year’s Budget is agreeing to
implementing for ex-servicemen one rank one pension. This has been due for long
but it is only the UPA Government which could ultimately implement it.

Now, I would like to highlight a few of the good announcements made by

the Hon. Finance Minister, Shri P. Chidambaram. There are several reasons for
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somewhat slow economic growth. One of the reasons, according to me, bad
weather is a spoiler. Opposition and media too started speculating on the eve of
presentation of Budget and afterwards that General Elections are looming on the
Indian horizon.

Under the present scenario, steering the Indian economy is a Herculean
task, which I think our Finance minister has done justice in a given situation. I can
say without any hesitation that this year’s Budget is a balanced budget, and made
efforts to reboot the economy growth. One feature which is hailed is the cost of
cars, television computers, have become cheaper.

Nirbhaya Fund has been allocated with additional Rs. 1,000 crore. I
welcome it.

I would also appreciate the efforts of the Government to increase Home
Ministry’s budget. I welcome it considering the growing unrest inside the country
and volatility in our borders. Rural Ministry would get Rs. 82,202 crore, This
would go a long way in improving the lives of rural populace.

Finance Minister has painted a glorious picture of our economy, which is
not the whole truth.

About my state, Andhra Pradesh, I have a lot apprehension about creating
of Telangana. Not just me, there are scores of people of Andhra Pradesh who
have certain misgivings. There is no doubt, implications of bifurcation of Andhra
Pradesh into Telangana and Seemandhra feel cheated, to say the least. I am merely

ventilating the sentiments of the people of Seemandhra.
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Major issues would be of sharing of water and power. As is well known
importance of water is huge for the fertile Krishna delta; and Andhra Pradesh is
considered to be India’s rice granary.

The State is in need of 227 tmcft by Krishna Water disputes Tribunal, out
of which 77tmcft has been allocated to Telangana and the rest to Seemandhra
region, that is, Coastal Andhra and Rayalaseema.

There is no formula as to how to share surplus water between Seemandhra
and Telangana, which Andhra Pradesh is divided.

Likewise, on the power front too we would face problem. Problem would
linger on.

I would strongly urge to have a Separate Division of Waltair in Andhra
Pradesh and with a division at Vizianagaram. This would address the long pending
desire and demand of the people of my parliamentary constituency. I would
strongly urge the Government to look into this aspect and make suitable
announcement at any early date.

This 1s also an issue concerning the capital of Seemandhra. Options are
Vijayawada, Visakhapatnam, Kurnool, Ongole, Tirupati and Rajahmundry. But
huge cost is involved and it would take at least 10 years to come up with a capital.
Till then, Seemandhra people would be considered as second class citizen in
Hyderabad. A via media solution should be found out with the consensus arriving
at between Telangana and Seemandhra Governments and leaders without any

further loss of time. We anticipate huge issues concerning capital. This issue
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should be priority by the Central Government and resolve amicably within the

shortest possible time.
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*SHRI BADRUDDIN AJMAL (DHUBRI): The Government’s effort on fiscal
deficit for 2013-14 contained at 4.6%, introduction of OROP- One Rank One
Pension, infrastructure development, Credit to Minority Communities,
rationalization of Railway fares, initiatives to issue new bank licenses, education,
social sector development is appreciable.

Before saying something or commenting on the Interim General Budget
2014-15, I want to thank Hon’ble Finance Minister for the initiative he has taken
by passing the long standing demand of New Pension System on statutory basis.

You are aware that our Party AIUDF supports UPA Government on the
understanding that this will help in solving some of the critical issues of Assam
like flood and erosion, early completion of ongoing time and cost over-run
national projects, minority development schemes etc. Here I am highlighting some
of the major issues of Assam and requesting of inclusion of some Assam specific
development programs.

There are specific layout schemes for the installation of various factories
and industrial expansion as in the field of textile, transport, IT sector, Hydro-
electricity, thermal power plants, tea gardens etc.

As North East is a good possessor of bamboo and wood, new small scale

industries should be launched for manufacturing may tempting and eye-catching

" Speech was laid on the Table.
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items which add a inevitable beauty both in home and in export to other states as
well.

Hon’ble Minister had declared 100cr last year for AMU. We hoped that we
would get our long pending demand fulfilled by opening an AMU campus in
Assam but this year also the Government disappointed us.

Last year Hon’ble Minister allocated Rs. 41,561 cr for SC and Rs. 24,589
cr for ST which was good. This year Hon’ble Minister proposed special package
of Rs. 48,638 cr for SC and Rs. 30,726 for tribals which is appreciable. But it is
matter of great disappointment that increase in fund for minority has been very
low. Last year Hon’ble Minister allocated Rs. 3, 511 cr for minority while this
year Hon’ble Minister has proposed Rs. 3,711 cr which is insufficient amount.

Moreover, I also feel pained to see that the government has been failed to
utilize that very insufficient amount that announced for the welfare of minorities.
To highlight this very serious matter, [ would like to give the details of the Budget
Estimate, Budget Revised and Expenditure since inception of Ministry of Minority

Affairs in 2007 to till this year.

Allocation
Financial Year Budget Estimate Budget Revised Expenditure
Year 2007-08 500 350 196.65
Year 2008-09 1000 650 619.09
Year 2009-10 1740 1740 1709.42
Year 2010-11 2600 2500 2080.86
Year 2011-12 2800 2750 2292.27
Year 2012-13 3154.70 2218 2200.00
Year 2013-14 3511 3130.84 2492.01
Year 2014-15 3711
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Required detail study for the expansion in the tourism sector which will

pave out the way for various sites and views which are still to be nurtured in many

North Eastern States.

My state has witnessed floowing Specific instances of Deprivation and
Discrimination:

A sum of only Rs, 1200 cr has been assigned to 9 States including 7 North
Eastern States which is not at all sufficient.
Non-declaration of Flood and Erosion as National Calamity despite all

party demands of several years.

No specific mention of the completion of three time and cost over-run
national projects of Assam viz east west corridor and Silchar-Lumding
broad gauge conversion.
No relief to the jute farmers and small tea growers of Dhubri and Darrang
districts of Assam who are in distress.
Total deprivation of Minority Communities. The only mention of
Minorities in entire budget is the increment of volume of lending amount.
This is nothing but a joke story to Minority people.
My continuous demands are as follows :

e Declaration of flood and erosion as a National Problem, new

projects or special grant for setting up a dedicated fund to take
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up studies on the issues relating to flood protection and riverbank
erosion management (sand formation increases the water level of
Bramhaputra every year).

Rehabilitation of the erosion victims.

Construction of Dhubri-Fulbari river over bridge Brahmaputra
Establishment of Medical College, Engineering College,
Agricultural College and Fishery College in the Muslim majority
Districts of Assam like Dhubri, Barpeta, Goalpara and
Karimgan;.

Establishment of the special Campus of Aligarh Muslim
University in  Dhubri

Re-opening of Rupshi Airport

Re-opening of International River Port of Dhubri

Establishment of “ The Grameen Bank Project” in all Char and
Muslim majority Panchayat of Assam.

Reservation of Muslims in all Govt., Semi-Govt. Private Sector
appointments and admission of Muslim Students in the IITs,
Medical Collages, Engineering Colleges. Agriculture Colleges,
Polytechnics, ITIs of Assam as per population pattern.

Provide Patta for Char land.
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Review and re-consideration of MSDP scheme sanctioned for
Assam.

Establishment of KVK centre and medical college in Dhubri
After a brief analysis I can only come to the conclusion that
today’s interim budget as an “election oriented budget” and
delivery of pre-poll sweeteners. This is a clever strategy
considering that targets are announced with no clear roadmaps
for responsibility. However there will be noticeable growth and
achievement if 25% of the future vision which the Hon’ble

Minister showed us would have been fulfilled.



19.02.2014 103

*sft IR weau (Rmren)- wRa & O w3 gR1 2014-15 & fog <Y ofaRe aoie
fpar T 8, a8 Tl |Alh FHT @ GATAl Bl HeTOR W §Y AT AT Bl I &
aut # O e A JUIY & ARBR - < DI AMMIH [RART BT g2 7 fawn &1 fmsT
gz fedl A four 780 2| qeRWI b1 9e1, goic | °1el 9el, Hes dl hod A
Bl WERI BT AR I Al I 7 fawe &1 onfe oo V-1 9 € o
I8 WIHR $Y @ fa@M # [awa B 2l

2014-15 & 3fARH qoic H Her 11 & b qd Afd & U gag ggac go9
Sgqacga DI AN YU R DI I BEl TS 8, S [P ITD! 9gd ofW FHI A =il A
Wl 8, W] I8 WS B [V & {6 I% PR 39 AN B fARA qoIc H A 514 I8
HRBR Sl & b 3 arel gATdl § Seh &R 8 B dTell 8, 99 59 ¥ bl g9
& forg ag fofg fhar ar 21 o I8 o9l W 9R a¥ Usel A1 2004 H Tl foram o
AT ol B T8 ff It § 6 ol gd A e @ I 9 Ao & 919§ s
A1 & W T 39 R 9 I8 (00T o S o B T iR I' W 9 & A © 6
o9 (Ol 1 31 dTell ARBR & A1 B |

fRarae yew & Srora, RNdT IeE 99T § O9dl T 3ifSe gidr ar der
i oMaR a4l oersdl § W1 IR IR fhar g1 99l A1 § 9l &1 Sgurd
TeTh] HH fhaT T © IR U9 & J W His IR 59 goic ¥ g1 fhar a7 2l

39 goic § PR H HHAR I T I AN Bl PHIs W A8d T8l o TS T,
ISNEIRSERSIER I

fEATae USe 9 ITRIES B 31T QarR Iodl & A1l Sl 47 7 3R IT 1200
BRIS B BT RN AFFARFT BT AR <8 S @ €, I8 W g U I by
3T 2| UBTS! (AT I Ueh gite A <@ BINT| I97cb @R fAh &g o B ATSrl
JIR BRAT AT AT dE<k BT o f@Ameret yee 9 STRies # W qditR Al Bl ave
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@ aRyg &1 67 B a1ty a@rfs AW & 9l Terst Iy, et |iifas Rt
TP Sl 8, S0 JTTI-3TT & ¥ gl g+l a1yl I 9o ais ' 1fdd
W ®v5 BT AraHl Ay TSl fEdrEe Yo 9 IIRRES & USTS! /IGAl b A aga-dl
D ATSHIAT H Th ORI AR el 81 Tl g0 3R bl T PR ql IeTst o

BT Uh THF D1 ASTIAT YeH HRAT a1yl

SCSP @ TSP # +t St 9gre fe@s 7 & 98 39 a1 &l Wy Tl =
Hhd, FIfh AN 9&1 d IURIA 39 QA bl HIE W el bl Sl Feball 3R Sl
39 T B AR 2 AEE B YR TR 37 I DI goic H WA &1, I8 del A b g
@1 S FhaT| ot SgfId I q Sgfad Sea @I g9 § 98 Waue T8l
fopam T 2 &R S g 7 S 7, 98 1 39 1 W @ T8 ', oS R

SEASHEZRNECIN IS REE I

Ig HEl 9 fF I8 o A, Eax N9 fRAS T 8] okl &l o o
qrell ® TAT WETS O G bl Tl dqep e, oI BRI ATS AR Sl A &1 54
Hacl WA N 39 g1d &1 gfee & & 41 foan a2 srforeanfaa == arfl afe @
el S o @ foewsd 9ed 7 M arel WREHR B TR § S ST oA g
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*SHRI C. SIVASAMI (TIRUPPUR): In the Interim Budget for 2014-15, the
Union Finance Minister has announced incentives only to the business giants.
There are no pro-poor announcements in the Interim Budget aimed at the welfare
of poor and downtrodden people. Hon’ble Chief Minister of Tamil Nadu, Dr.
Puratchiththalaivi Amma has placed several demands pertaining to the welfare of
the State of Tamil Nadu before the Union government. But all those demands were
not accepted. I wish to say that during the forthcoming Lok Sabha Elections in
2014, ATADMK will emerge victorious and  Dr. Puratchiththalaivi Amma will

become the Hon’ble Prime Minister to lead the country.

* English translation of the speech originally laid on the Table in Tamil.
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“sielt Srasfiae wed (wRon)- # ofafR¥ quie W I AR wae wAn et g

T A6 REE ATl 39 SfARA I9ic H ARGR HI FAG! A 91 § AT ARl B
qEd " 2l Y8 quic, ol e, Al HINU-UF 2| HEds W o W o% 7 I
HEIS ¥ GSHRI T8l 1T, SHHT des & AT § S &1 2| §hAcad § dIs &,
PTs TG el fhar 1| SoTa-Ueiel & ST BT gQMdl AT, SHPBT S-hald B faam
gl

$hH o Wi B! AR el 99 & o Bl ol TS &l Bl MR B
3eTar 3R T 98d ¥ T ©, Sl M IATGHT DI Od Wlell DR &l Igdl 7y Al R
® & Uh w9 ¢l s B FEM § AW ST B awu a-l 7870 g8 & Sl
fUec 60 ATl # &1 g8 Al B WRHR 13 TAT IS ABN 19 THR D B gl
g1 39 TR B D] H M ATeH! ol Bl Al & Yol T 8 P a8 fhas UeR &
SR WRBR BT ol 2l $9b W B 60 U b w1 5 W) o T8l fhar T,
A% <2 BT JaH® I S @ B

TRHR §RI SO T GG §5a¢ Gas SSawge Pl HeH WNIE g g, olfdd
S AT B AfRArsl & oy Wl WRBR BT B Al HRAT AT, WRegf ARBR 7 AlRAT3 Dl
3R & el faan| Afzetreti & e & folt 39 |t # 1 §9IR s QU SN & 9rig
ghichd ¥ % fowmar 8, aifdh fadar 2013 Tb 1 wudl W Wd &1 gl, goic 1o
BT 1 Boiad Bidl Boidd 9 99 & fov 39 A-Resad a1 far 2

e # R guas a1 fBY U1 10 A1 H 10 RIS ARl Bl b
@ B, olfh SRR & 3ffbel & HdTldeh TISIY WRBR < 6 ATl H 10 BHAS AN bl
I & B <@l WY A1 I8 8T Ul GWa T8l 5] RPR Bl dRB H 296 TRATSAY
HOR @ TG ©, Afh S BPHIdhd $B 3T & §l 29 FAR AIMATE fIofell IdTa B

* Speech was laid on the Table



19.02.2014 107

Id FE B, AT 5-5 €l aF el ot &t B, s SRoT Al B aRE B
g1 AT @ B Y B I E 1 ORI 3R AT W¥ & RAar ¥ § 24 €@ fasrel arer
IR R

283 TR Ml & IGH Bl a1 Bl TG, olfhd AN - W B o | fhami
P HOT IR AF/ST B a1 P TS, b SAB! FMHSAT § HHI 7Ll S| AT B
YR HI-IATIRCT ARSI & AT W SHACH SIADR (AT I el Bl 5 2l
A (Gold) R TaIsS Sl 8 | 10 BB dRIWTN §elg &, 99 W DA
Wl Tl TSl BX¢] 9 @ S H JeRi 3R HHl IR a9 §s o

JAIg DI I goic B MG HidT fawrg fGar 2 qon sferaRen & Tee W
el 9C 8, 3T A R IR R HIY Tal Il Tl B WDR 7 1500-2000
I aTl Tl § b Wi B 99 8dls [hel §96R 38 M| Sherdl & 7 ufera &
qId HEl oY, IH W bls YR el foran | faceh R 1.5 9 3R & 781 98 uml,
I g &1 16 ufera € g, s SR e o1 § & emh 2

&b Al & dad 17 DI B ¢@ Th! WHR, sad [AOR Q8T & g W
S.UA. 8. AR TE 8 Gl IqHT bV fauai & iR W BieT T 21 S9 a1 d B%
WRBHR HHAR 8 RAIh DIAT G ATHR R ¢ o dTall Pl REPR o DI I A%
AE T e ofl, S g B oY Bg WWER FAGR GAN IR @ ©§, il 2-3
Arell § VO 9l § IS S HRIETE 8 8 & 2

A Sia B Aed H WRBGR A By GINUY B 8, <fhd gard & fFar |
RBHR 7 AMMIH IR DI U IRE A Yol & &A1 21 I8 dlc a5 tdhee 2l sadl
el 10 AT BT UhISc o & 3R ale arer duie forar =l

TS St Jif # werR, Ry dchra wrieT fowers <dr 2, A araa ¥
HUFAT B B BT BIIGT B dTcll &l A8Ts bad 3fidel A 8 =l gl fUsel 9 Arell
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H AR $8H agR 8 2ilt 38t Bl Rod §&% & TR ft 788 987 @ dad § g
gl

AT B3 A W& Bl STATHT WHIH B fI 1 FIR FHRIS S HT Aderd 39 T |
SHIT TR R PIS BRIET T8l gl 2l A9R & a8 3R 9 §Y &1 2014 H RIewmd
&R 3.8 Ulde 8 | fe¥eR, 2013 & 3 db AAWD &F B bl H 25.70 A
WS dM ® HY ¥, AR §AH 57.7 TAR HI$ I IHAT T

TR ¥ ey & J8d WReR TR T8l fow@rs it g RIifd Aidputa &1 7oA
BN & davE degad Ffad @ee ufthar # S eRiarE € 9a @ gl emaR &
J8d TNIE] BT AYPR <7 B 910 H Wls T Bl AlTS! WRBR o YR Bls A SISl
off, <ifp I8 wHIF AU of ot 8 &, f o9 e o, ST I & garl Il
B AR J TGl Y B BT A BT BIS HHel TT &l 8 AHT ¥ AR AXhR MG dh
RI% 57 HRIS MR B SN B TS B

WER AR SR/ <2 P19 gRATSRIT & faw 2006 I TC &1 @ B
HoRl 71 SR NI, & DY Jaeel HRb TSI [ Bl A IR D ARDR [OR B
I SRR R & Bl WA B TES A & fog I @5 St 7 g B g T8
a1 21 o-3PR Bg PR 7 o H DHad 10 A d SuAredr AR 8 $o T
T fpar gl HeW @ & dIc SeRT B DIR B T §l GAE B Jed A AAT
S B IAFAIT BT FOUMT AT €, TEH 1S & IS &, oifh S¥IC T8l € il U
TWE 9 g1 Uishar Yo 8 SMel SR AR A o § PIg W Ao BT IRA
el 8 drefl B
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* SHRI BHARTRUHARI MAHTAB (CUTTACK): The interim Budget presented
by the Finance Minister is high on intent and low on content. Ahead of the Lok
Sabha election, this Budget is packed with statements promising what the UPA
would do if it got the mandate to lead the country for a third consecutive term.
The Minister has not liked to miss out an opportunity to highlight what his
Government has achieved in the previous 10 years like Direct Benefit Transfer and
Food Security Scheme. However, Plan expenditure on MGNREG Scheme has
been cut in comparision to Budget estimate of 2013-14.

I am reminded of present Prime Minister Dr. Manmohan Singh’s interim
Budget speech as Finance Minister in 1996-97 which was also filled with the
Government’s achievement in the past five years and how it bought reforms after
1990s that changed the face of the economy . He had given a broad idea of his
economic vision for the next year, but the electorate rejected Congress then.
There is every indication that people will do the same now.

The Vote on Account for 2014-15 was on expected lines. The Finance
Minister gave himself and UPA Government a big pat on the back by recounting
the achievement of the last 10 years. He has lectured us on thel0 steps to be taken
for good economic policy making in the future, and above all asserted that he has
bought about a recovery in economic growth in the second half of this fiscal year.
The assertion that economic growth is on the rebound and that we are in for a
sharp recovery, is particularly galling as it is surely based on a wrong assessment
of growth impulses in the economy. According to the CSO’s latest estimates both
private final consumption and gross fixed capital formation are stagnant. Indian
investors are investing abroad and foreign investors have been scared away. It is
patently optimistic and indeed wrong to assume that nominal GDP growth in

2014-15 will bel3.5 percent with CPI inflation at 6 per cent next year, it implies a

* Speech was laid on the Table
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real GDP growth of higher than 7 per cent. Is this possible given the present
slump in the investment cycle?

With Fiscal deficit for 2013-14 1s 4.6 per cent and revenue deficit be 3.3 per
cent, which is significantly above the (Fiscal Responsibility) and Budget
Management Act) FRBM Norms is nothing but window dressing and pushing
expenditure to the next fiscal year. By ferociously cutting Plan Expenditure by as
much as Rs 79, 790 crore the Government has further weakened the prospects for
an investment led recovery. An acceptance of the economic stress in the system
would have brought greater compliments. The Finance Minister has missed that
chance. The record of this Government has been quite inconsistent. The Finance
Minister says the Government is committed to ‘Aadhar’ but only recently the
direct benefit transfer linked to Aadhar was put on hold in case of cooking gas
subsidy. What stopped this Government to decide on ‘one rank one pension’ two
to three years ago.? This Government blames other political parties for the Goods
and Services Tax (GST) and Direct Tax Code not being rolled out. But what had
happened 10 years ago. VAT was stalled and it took statesmanship like decision to
allay the fears of State Governments that they would not be affected. On GST,
there has been no such statesmanship from Union Government and instead of
negotiating with other political parties, you have left it to the Committee. Apart
from policy issues which might require parliamentary approval, there are many
executive decisions which send signals to the economy. But the signals this
Government has been sending are inconsistent and hostile towards expediting
investment.

However, I would say the initiative taken to give more financial power to
States for implementing plan schemes is misleading. We are told that Government
is increasing the Central assistance to State Plans three fold i.e. to Rs 3.38 lakh
crore. This jump is essentially a result of restructuring 126 and odd centrally
sponsored schemes to 66. Due to the restructuring a portion of the plan funds

allocated to ministries will now move as additional central assistance to States.
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I would like to mention here that share of various States in the tax revenue
i1s up 21.8 per cent from Rs 3.18 lakh crore RE to Rs 3.88 lakh crore in 2014-15
compared to 19 per cent rise in the previous year. Therefore, the net resources
transferred to States and Union Territories would be Rs 7.83 lakh crore in 2014-15
against Rs 5.28 lakh crore, which is a growth rate of 48.24 per cent against 10.92
per cent growth last year. But without adding much to the social sector, the
government has announced it will give more to State Governments to roll out
centrally sponsored social scheme. Allocation towards the ministry of Health and
Family Welfare was cut to Rs 7726 crore from Rs 32,745 crore in Budget 2013-14.
The overall Budget estimate for social services was brought down to Rs 75,109
crore from Rs 1,09,043 crore in Budget 2013-14. The Central outlay for rural
development is reduced from Rs 56, 438 crore in Budget 2013-14 to a mere Rs
2902 crore in interim Budget 2014-15. This interim Budget may be judged on
three criteria.  First, his attempt to advertise his Government priorities,
commitments and achievements. Be it subsidies in diesel to liberalizing sugar
industry, he has tried to do it very unsuccessfully. Second, his commitment. This
is a lame-duck Government, yet has tried to announce initiatives before elections.
I would humbly say that the goodness of decision has been diluted by shortages of
legitimacy. This interim Budget trespasses into the next Government’s policy
space in many areas. While accepting the long standing demand of one rank one
pension for ex-servicemen is popular among the beneficiaries, it has long-term
fiscal implications that are left to the next Government to contend with. Thirdly,
what do the measures in this Vote on Account mean for economic growth? It is
unclear. The Government hopes to achieve fiscal consolidation without reducing
entitlements and expenditure even as GDP growth remains in the vincity of 5 per
cent. Subsidy estimates are higher. Than how does this government wishes to
consolidate the fiscal position? I would draw the attention of this House towards
another major issue. Finance Minister Budget estimate for 2014-15 show that his

successor, post-election will have to allocate close to 80 per cent of the Union’s
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next tax revenues to interest payment on this Government borrowing, subsidies
and pensions of Government employees. In other words, the next Government
will have barely 20 per cent tax revenues for spending on governance and
development. As far as I understand, total borrowing requirement for 2014-15 is
budgeted at Rs 5,96,083 crore or 4.6 of GDP.

The Finance Minister has addressed short-term credibility but he has
presented a grim prognosis for the medium term and his legacy to the next Finance
Minister will not be an easy one. Moody’s Investor Service has said about the
Interim Budget that the Government’s large debt burden requires a significant
portion of its limited revenues in channeled towards interest payments. It has also
mentioned that fiscal deficits have macro-economic costs, as evident in India
recurrent inflationary and balance of payments pressures.

Lastly I would say the Finance Minister deserves credit for drawing a line
in sand to contain the fiscal and current account deficit. The last few years had
been a period of scams, strong regulatory actions and judicial interventions
resulting as paralysis of Government functioning. The country to some extent is
paying a heavy price for the inaction of the Government in the past few years. Job
creation in the economy has come down drastically, whereas the country needs to
create at least 10 million jobs a year.

This interim Budget has not addressed substantial issues of rising food
prices and falling incomes but has sought to reduce prices of SPVs and luxury cars.

This reflects complete absence of empathy with the common man.
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* I IR (SewTg):, M doic & deg H § dear deal g b geods
& HHTs, BaRYR el § B-qaar Al &1 Sred & oy ¥ smdfed wx g9 Ao &l
g @® B S anfey, Ry g9 e & fPaM 99E 8 9, &F B [AhN 8 9|
geads d§ @S ygR A1 § Suee g1 €1, Argl, SldMse e A8l B g H Bl 8
I U el Wi A-T oIl ST AT, 399 A8 AR & ¥l # gfyg anf don a8t &
ASTQRl 1 ASMTR BT TR H dTeR T8 ST TS| A8 BARYR AT PTG § desid P
favafderery & WMUAT S gR1 A & ST A8y d1fs By g & H e & 4R &
T HN & &5 7§ 0 AW B T | 47 F vhed B @@l N o Af¥F I & S =@

* Speech was laid on the Table
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*SHRI SUDIP BANDYOPADHYAY (KOLKATA UTTAR): Bengal has been
deprived. No moratorium had been provided. We demand special economic
package for Government of West Bengal.

West Bengal is the worst sufferer of regional imbalances and since after
Independence Eastern Zone as a whole were deprived and exploited economically.

Unemployment problem is at sky-rocketed height and price rise is beyond
control. Government is callous, directionless and have no far-sightedness.

Vote on account is not a General Budget. But Finance Minister has
presented it as a full Budget.

We totally oppose and urge to provide special economic package to

Government of West Bengal.

* Speech was laid on the Table
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*SHRI S. SEMMALAI (SALEM): The UPA Interim Budget is an exercise in
futility and it is the last attempt to convince the people of its economic
mismanagement.

Low growth is the characteristic of the UPA Government’s 10 year role.
Price rise and inflation are the achievements of the Government. The claim of
fiscal deficit declining and current account deficit containing and inflation
moderating is a cheaper attempt to deceive the people and betray the interest of
Aam-Aadami.

The Interim Budget is eyeing on the middle class voters, who along with
others, have been betrayed by the UPA Government for long. The upper class
people in urban areas have been given relief by the reduction in respect of two
wheelers, small cars as well as luxury cars.

But rural Aam-Aadmi have been left in the lurch with no relief to them.
Mobile phones with a price tag up to Rs.2000/- at present is set for a rise. The next
Government will have to face a big challenge with institutional and structural
defects left by the UPA Government. Responding to the Hon’ble Chief Minister of
Tamil Nadu Puratchi Thalalivi Amma’s request the Service Tax on rice has been
removed. It is a welcome move. Except the announcement regarding waiver of
interest for educational loan, there is nothing cheer about the Interim Budget. No
relief to salary class people by way of income tax relief. Besides the subsidy
burden is too high and the next Government will have to face a big challenge.

The economy shows no signs of improvement despite rosy promises made

by the Hon’ble Finance Minister.

* Speech was laid on the Table
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The situation is grim calling for drastic steps which are completely absent.
There is no relief to farm sector. The optimistic picture mapped out by the Hon’ble
Finance Minister is only illusory. In total, the Budget is a big disappointment to all

sections of people.
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*PROF. SAUGATA ROY (DUM DUM): We reiterate our demand for a

moratorium on interest payment by the Government of West Bengal.

(i) This Budget is a history of failures of UPA II Government;
(1i1))  Inflation is high

(iii))  Unemployment is high

(iv)  Plan funds are not spent

(v)  Non-plan expenditure has exceeded the budget; and

(vi)  Revenue targets have not been met

We are against liberalization, reduction in subsidies on diesel, railway fares

We demand positive steps to end unemployment. The Finance Minister has

failed to pass GST, direct tax code, insurance bill etc.

We are against this anti-people Budget.

* Speech was laid on the Table
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"DR. RATNA DE (HOOGHLY): I would like to express my views on the Interim
Budget —2014 presented by our hon. Finance Minister.

The general impression about the Interim Budget is that Finance Minister
fudged figures and the mover is a mere statistical illusion nothing spectacular
about the economy after nine years of ruling by the UPA government. Moreover,
it is an election eye budget to garner votes at the fag end of the tenure of this
Government.

At the very outset, I would like to highlight a very important announcement
made by the Finance Minster on the state of our economy. Mr. Finance Minister
has agreed that Indian economy is growing at the slowest pace in a decade and
industrial output has fallen 0.1 percent in the first 9 months of the current fiscal
year. Government’s borrowing stood at Rs. 6.30 lakh crore.

It is a welcome fact that the Finance Minister has fudged figures and
painted a rosy picture. But the bitter fact is that the economy is in shambles.

Now, I come to West Bengal, my State, | have many issues, which have
impacted the economy. There are few important issues, which have directly
affected the farmers of the country.

Our constant cry about moratorium with the Central Government has fallen
on deaf ears. There was no response from the UPA Government. For the

information of the august House, I would like to state here that Trinamool

" Speech was laid on the Table.
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Congress has been requesting the Centre for the last two and a half years since we
came to power in West Bengal to grant loan moratorium. In spite of the efforts
made by our leader and West Bengal Chief Minister, Kumari Mamta Banerjee
directly with the Prime Minister and the Finance Minister, nothing fruitful has
come out of our genuine efforts. Repeatedly we have been rebuffed.

There was a ray of hope when the Finance Minister made a statement in
Rajya Sabha on March, 2012 recognizing West Bengal’s huge debt burden, a
legacy of Left Parties rule in West Bengal for 34 years, but that cheer was short-
lived though it was accepted that special efforts and measures are needed to assist
West Bengal to come out of this debt burden. I am sorry to state here that nothing
has come out of these premises.

I would briefly state that West Bengal owes a whopping Rs. 2 lakh crore to
the Centre. This was the amount when we assumed power and when Left Front
Government headed by CPIM demitted office. It would be shocking to know that
we have to pay off Rs.22,000 crore on interest to the Centre where the total
revenue of West Bengal is only Rs. 21,000 crore. We are not seeking any out of
the way help. We just want a 3 year moratorium to come out of this ticklish
situation. This amount has gone up considerably in the last one year or so. Who
would come to the rescue of the State Government, other than the Central
Government? But here the Central Government, it seems, washed off its hands and

left the States at its own mercy. Is it how a Central Government run its state of
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affairs, particularly, when a State Government is reeling under debt and pleading
for a 3-year moratorium?

This huge debt is the legacy of the Left Government which ruled West
Bengal for 34 years, which had taken debt of over Rs. 2 lakh crore. When
Trinamool Congress took over the reins of the State, it found empty coffers in the
State treasury.

Is asking the Central Government a 3-year moratorium by the duly elected
West Bengal Government unacceptable? But he sad part of this whole sordid
episode between Centre and the State is Centre is not even understanding our
financial plight in which we have been in the past 1 year.

It is not the responsibility of the West Bengal alone to work for the welfare
and economy prosperity of West Bengal, it is also the responsibility of the Centre
to extend an helping hand to West Bengal to tide over the financial crisis.

It is high time, Centre has to respond to our genuine demand of seeking 3-
year loan moratorium. We are of the firm opinion that Centre would understand
and extend 3-year moratorium to the West Bengal so that we could go ahead and
serve the people by not only fulfilling our promises but also by implementing
various welfare programme which would help the people to lead a decent and
respectable life.

There are issues of prices of fertilizers and the MSP of raw jute needs
revision or a bonus is to be announced on the existing MSP as the same has

resulted in increase in the prevailing market price. This has undoubtedly added to
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the agonies of the farmers who are already aggrieved and distressed. This timely
act of the Government would help farmers to get their much deserved dues.

I would like to highlight about the prices of fertilizers. Prices of fertilizer
are going up unabatedly for the last many years. As the House is aware, the
Government brought the manufacture, distribution and the sale of fertilizer under
hte Essential Commodities Act, 1955 in order to ensure that supply of major
fertilizers like nitrogenous fertilizers, pottassic fertilizers, phosphatic fertilizers,
could be done at controlled prices. Fertilizer Control Order promulgated in 1957
has undergone several modifications and amendments.

As of now, leaving 50% control on urea, fertilizer companies are allowed to
freely sell their product anywhere at an indicative price and through their
channels. Nevertheless, prices of urea are controlled by the Government of India.
On 8" July, 2011 Government has allowed for a total decontrol in the prices of
fertilizers other than Urea.

On January 6, 2012, the Chief minister of West Bengal, Kumari Mamta
Banerjee met the hon. Prime Minister, Dr. Manmohan Singh wherein she had
expressed her serious concern about the massive increase in the price of de-
controlled, non-urea fertilizers.

He had stated in equivocal terms that increase of more than 100% in some
cases, that too in less than 6 months period is unacceptable. She requested the
Prime Minister to consider the above issues in entirely by initiating immediate

steps pin order to protect the interests of the poor farmer.
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Our leader, Kumari Mamta Banerjee did not stop at that. She followed up
with the Prime Minister vide her letter dated 8" February, 2012 seeking immediate
resolution by taking urgent steps to ensure availability of decontrolled fertilizers to
the small and marginal farmers with price support, which would result in
encouraging balanced use of nutrients and waiver of debts for marginal farmers
with a view to prevent further distress amongst the poorer sections of the farming
community.

Coming to the issue of jute, I would like to state that our leader, and West
Bengal Chief Minister, Kumari Mamta Banerjee has been writing to the
Government and recommended a MSP of Rs 2,100 per quintal for raw jute to the
CACP for the 2012 against which the Government’s announcement was in the
range of Rs. 1,630 per quintal to Rs. 1,738 per quintal depending on the grade of
jute and location of production.

The announcement had severe consequences. For example, the MSP being
below the cost of production, farmers of West Bengal faced great distress.

I would like to briefly highlight a few important and pertinent facts to the
attention of the Government. The total quantum of raw jute being produced in
West Bengal in 150 lakh quintals. Major districts where jute is being producted in
Coochbehar, Jalpaiguri, Darjeeling. North and South Dinajpur, Malda,
Mushiradabad, Bankura, Birbhum, Nadia, Howrah, Hooghly, Burdwan, Midnapur
(East and West) and 24 Parganas (South and North). This clearly shows that Jute

production is the mainstay of West Bengal economy.
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In her letter dated 23.08..2011, West Bengal Chief Minister has written to
the Union Agriculture Minister regarding low MSP for raw jute with a request for
a bonus of at least Rs. 400 per quintal. She has also taken up this issue with the
Hon. Finance Minister of Government of India. The letter written by our leader,
Mamta Banerjee detailed the plight of jute growers of West Bengal. With these
genuine requests of the Government of West Bengal to safeguard the interests of
West Bengal Jute growers was not heeded to, she then wrote to the Prime
Minister. Her letter was dated 17.10.2011.

Earlier, she had requested the Hon. Prime Minister to hike the Minimum
Support Price for Jute for 2011-2012 season as the prevailing price was below the
cost of production.

Keeping in view the poor plight of the jute growers, our Chief Minister,
Kumari Mamta Banejee announced a Special bonus of Rs. 100 per quintal
irrespective of the grade and location of production and this came into force on
21% October, 2011. This was meant for the Jute to be procured by the Jute
Corporation of India.

Once again, She had highlighted the gravity of the situation and sincere
efforts put in by our leader seeking urgent immediate intervention of the hon.
Prime Minister in order to ensure that either the MSP of raw jute is revised or a
bonus is announced on the existing MSP which would result in increase in the
prevailing market price, thus, allowing the aggrieved and distressed farmers to get

their much deserved dues without any further loss of time.
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Under the circumstances, I would strongly urge, on behalf of my leader,
Kumari Mamta Banerjee and our party, Trinamool Congress, the Government to
come forward to protect the interests of Jute growers and farmers of West Bengal
and also extend 3 year moratorium to West Bengal to tide over the acute financial

situation.



19.02.2014 125

"‘DR. M. THAMBIDURAI (KARUR): As the Chief Minister of Tamil Nadu,
Hon’ble Amma said, this Union Budget was very much disappointing to the
people of India. It will not contribute to stability or growth of the economy, it is
not going to take the country on the road to economic recovery. Moreover, there is
nothing in the budget that is cheerful for the people of Tamil Nadu.

He presented the Budget with an eye on the General Elections. He
extended sops to lure the unsuspecting common men of the country. However hard
he may try, people of the country are aware of the corrupt practices indulged by
the Congress and the DMK and so, they are not going to vote for the UPA Govt.
again. The Congress and the DMK are going to face a repeat of the Delhi election
results.

Coming to the Budget, the Finance Minister seeks the sanction of the
House for ‘Vote on Account’ of a total of Rs. 20,30,334 crore, consisting of
charged expense of Rs. 14,32,554 crore and the voted expense of Rs. 4,97,779
crore.

From the present Budget, the states are not going to get any benefit because
there is no significant increase in the ‘UN-TIED FUNDS’, which could be shared
with the states. On the other hand, the States were demanding that the Centre
should transfer more resources to the States for ‘tax devolution, and the resources

that are transferred for States on account of Centrally Sponsored Schemes and the

" Speech was laid on the Table.
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Additional Central Assistance’, etc. But the Centre did not bother to give States,
their due share, whereas, it has taken upon itself all the powers to put taxes on
almost everything. With this result, the States are not able to impose any taxes,
and at the same time, the States are also not getting sufficient funds from the
Centre.

The States are made to come to the centre to beg for funding each and every
small project or for extending any welfare measures. On the other hand, the
Finance Minister says that the States should spend more on National Flagship
Programmes. How can the States fund the Centre’s National Flagship
Programmes, when it is not getting any money? Especially the States that are not
ruled by the UPA Allies are put to a lot of difficulties and hurdles.

The States are very closer to the people and they know the pulse of the
people and they could take care of the need of the people better. But the Centre is
not funding the States with enough resources to take care of the need of the
people.

The State Government of Tamil Nadu is extending many schemes for the
welfare of the people at large, like giving bicycle to school-going students, laptop
to college students, gold for mangalsutra on the occasion of marriage, cost-less 20
kg. rice to all cardholders, etc. The Govt. is also taking care of the marriage
expenses at the time of marriage of the girls. The Govt. is also giving

grinders/mixies, etc.
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The Government needs funds for these welfare schemes, which is
welcomed by the people of Tamil Nadu. The Centre is not allowing States to
impose taxes because all the taxes are being imposed and collected by the Centre,
leaving virtually nothing for the States. The Centre is also not giving any Grants.
The Centre should give more grants to the progressive States like Tamil Nadu, for
extending welfare schemes. The State Govt. are closer to the people and they
know the requirements of the people of the State.

The Finance Minister indulged in his old trick of promising allocations in
the Budget, but they are cut in the Revised Estimates stage. If you see the previous
year, in 2013-14, the Plan expenditure was cut by nearly 80,000 crore, which is
reduction of nearly 15%.

The Finance Minister is known to make only hollow claims of fiscal
stability and achieving fiscal targets. But in actual practice, he failed on all counts.

He claimed that the average growth rate during the UPA’s Government was
about 6.2%. He further claimed that during the five years of UPA-I they achieved
8.4% growth. It was basically because of the previous BJP Govt.’s achievement
which was showing results in the next five years. In same breadth, if you see the
performance of the UPA-II, during those five years, the growth came down to
5.9%.

If his claims were to be true, then during the five years of UPA-II, the
growth should have been more than 8% or at least it should have been more than

6%. Why did it come down? So, if the UPA rules for another term, the country
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would totally collapse and we may see the country getting pledged to the world
powers.

His claims of economic recovery and stability are a mockery of the system
and the statistics giver are mere jugglery of figures.

During the UPA rule, growth rate has not increased, but levels of corruption
has increased.

During the UPA regime, we had the mother of scandals — 2G Spectrum
scam — and Aadhrsh Housing Society Scam, Scam in Defence procurements,
CWG scam, and above all, the Coalgate scam, involving the Highest Office of this
country. The latest report is that the Govt. itself is de-allocating many coal blocks.
After this, the Court may also de-allocate or cancel the entire coal block—as it
happened in the case of 2G spectrum allocation, where the Court has cancelled all
the allocations made by the Govt.

Even in 2G spectrum’s fresh allocations which are made very recently, the
Govt. got a revenue of more than 62,000 crore. In the 3G spectrum allocation
again, it got more than Rs. 67,000 crore.

So, these things show that the ‘Theory of Zero Loss’ is highly
INCORRECT and the CAG’s loss figure of more than Rs. 1.76 lakh crore is
VERY APPROPRIATE.

Due to large scale corruption in the country, the people face high inflation

and price rise, all round. The Govt. is not able to fund many schemes.
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Even for police modernization which is the need of the hour, the Govt. is
not able to find enough resources. For education, the Govt. is not able to allot
more resources. There are not enough Kendriya Vidyalayas in the country. A few
days back, the Centre has initiated acton to start more KVs in the country, but not
even one is in our State of Tamil Nadu. My constituency does not have even a
single Kendriya Vidyalaya. The Centre should allot more resources and find
enough infrastructure and talent, so that every district in the country has at least
one Kendriya Vidyalaya.

The Direct Benefit Transfer Scheme is also one of the election gimmicks.
Due to this, the total amount is only Rs. 628 crore and the total number of
transaction is only 54 lakhs. There was a report a few weeks back, which says that
the Aadhar Card Scheme has become defunct and there is no further use of these
Cards.

In the case of Nirbhaya Fund, the Govt. has allocated another Rs. 1000
crore this year. In the previous year, when it was started, the Govt. allocated Rs.
1000 crore, but there were only two proposals last year; the Finance Minister is
silent on the expenditure made in the last year.

I am saying this to show that the Finance Minister has no vision — and he
spends money where it is not needed and he is not spending where it is most
needed, like education, police, etc.

The Finance Minister has announced excise duty cuts on items like

automobiles (two wheelers and select four wheelers), on mobile phones, on air
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conditioners, fridges, etc. These are just sops, to lure the public, with an eye on the
General Elections.

The Finance Minister spoke about giving concessions to students, who took
educational loans. It is again to lure the students to vote for the Congress in the
coming General Elections. If he is very particular about giving these concessions
to the students and others, he had come before this House on may occasions,
during the last five years, during Budget and Supplementary Demands for Grants.
He had many opportunities to extend these concessions. But he did not extend
them during all these 5-10 year. But at the fag end of this Lok Sabha, in the
Interim Budget, he is extending them. The intention of the Finance Minister is
different here. He is not sincere in helping the students, but he is doing this,
keeping an eye on the elections.

Secondly, he extends this concessions only to those who have taken
educational loan prior to March 2009. Many of them would have already repaid
most of their loans. So, the real concession would be only very little. People will
understand the intention of this Govt. and the Finance Minister and they would
teach them lesson in the coming General Elections.

Last year, the Finance Minister imposed restrictions on purchase of gold.
Primarily in India, people use gold on marriages and on all other occasions. He,
from the State of Tamil Nadu, should have known this better. What was the result
of gold restrictions? The country saw the highest levels of gold smuggling during

the last year. Now, he is thinking of relaxing the gold imports.
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All these anti-people measures will be reversed by the next Govt. in June
this year. All the damages caused by the 10 years of MISRULE of Congress and
its allies will be reversed by the new Govt. that will take over the Centre in the

next three months.
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*sft IO SRETA (RS- TT 3 WHR Pl fASE goic g1 g onead aar € fp <
B IR DI W FdIG B o1 & 918 Bls 9 JA1 39 YR DI v Hi
DX bl g HEMG AN G 6! g, b R eRER €, wReg fax #=0 sroet die
STh H o & 3AT JEBRYH oI SHA Ul AX ol &I | a1 3| iR-5 # a7
T S wE ¢ & a7 dAred # orwet At & pud o # & {9 dwon @6t oft fs
BRI SeZY ISTHINIY T, Jod FRRAT, @Wrem= # AR, a1t =gh Bl qered!,
e gfg fafmior qemn, Pt @1 dicafed o<1, aRaoEmRl & T 3 ol
IR R FGEIRG FHE doer gl g Ri-15 ¥ fa #3) Sff &8 w - A
fIwary | B8 Aeha g b srferaven ool ugel &l qui 4 31 fRR 21 oty =rel
R <& 81 =re] =rer (Efa far w2, whifd § <=4t ot 8 foerdl fasr &) Ja
DI AR IR 2l oI R RR 7| Faid 98 W © iR Al uRATSHI &1 R 4 =re]
PR foIm 7 21° IS AU § QT ol ® {6 &1 aW ygel dd <¥ Bl i Rfa
HHad: ' IR Afed | & SR 98 @9 7 T off, R gee | Rifaa s s
AT qAT o= @3 S T A B GURAT Yo BR QAT AT qAT I DHoOR TR A
faeIepR IR Bras ¥ Wl o1, & URUIIRGRT 37 el H guR A1 W1 &l 39
AR WR Yl 6 o<1 HAT HEIQY BT MU IS IS & THE AT AT IH AT
HT TR AT 7, FTAH U AR H ARG W 3USH AT §RT fHY Y IUDBRI
D BN AR I [HAT o JT IS Dl I: AR H e R AR 3Afeh FATHT
BN & oy e fha ol Ui A gras H RIfard g9 g fa= #3508 @R
RETR

3ifrel ¥ TGS TXD ALTRT el FERdI, TG B AT BT gIod T8 B,
Joc AW WRBR Bl WG W gl ol 2l o srefergwen @ ool 3 g9 a9 qd
3l St & TJed dlell TA.SLY. ARBR o 8.4 U¥G I &l g8 [dbrd & R 8ISl
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oT, ST JULY & 10 I¥ & PANT 9 YLEAR D DHRU JAHaRA 4.8 HfRrd Bl
ARA g8 e &® W o 78 2 Jo1 o #5 <t offed e R &1 1 qaax
I U1L.Q. WPHR B! AE-AEl B &, WY SR I Ul 2 b a8 ol [HeldpR Teld
T PR W E, 99 Y3 D 99 IO & foy 98 AfTgw A & @ W T -
faeq o R qAT P B AP R A JoT B &l RS DI AfeawTy
fIepfia qen Aqw srfeaw €, Safh WRA Bl AeraRel fqhRieie de 1w
3FIIARAT | STD! JAT BT UAT B € oI @b 8l ¢ UGSl & I &I WIHIfdd
W ¥ WS ghg T M W IR & HRU AT d¢ DI WD ghg DI Dls Fol
SERT P JA B I8 qP & ANYUl T AT U feemeian, ifcrra-fishaa, st

e IR yel S &1 YA HTH 2

AR faa 75 Sff oo sTfasl @ ST aRd 2, I STddl Sifme! Bl SR
TR A JAIRG B © 9T TP Aidbs! I aqrs & @ four S g1 = 4= st 3
g foean 2 o o o gadis W eRa Ags & & 39 AT Sad & IR |
5 gferd ' 8 B, Wy o A St ag four Ty @ SuMie o gEdie W R
TEME @ R 10 IPd & M- &+t g8 &1 o #= St offsi & #EmE @1
fRIfd 9@ ® & Wy smafoad § SyHa 7EE 9 qaT8 81 & 2

forT w31 St 57 99T 91C 1 Ahdl B¢ ST B 4.6 UK W AdhT & oy
TS AETd B 2| ASHNT Td HT AeT 5.55 ARG BRIS WU T, AfhT Ig 4.75 A
PRIS T @, AT TTH 80 BIAR RIS WU DI AN W HH B °IC Pl
RIehT AT g1 qE S © [ AOART @9 H BHN R ¥ fJer &) R AT °e bl
g, e fagmws St &1 famr 81 € S9at far o arell R A1 S WRaBR &Y
& B B

TTe], W1 8¢ Bl T ay & 88 fAfela™ Sferk & Joblael 45 fAfeae ek W)
A 1 a1 HAT S 7 gl AT R, Uk g DA GIAT? I I WU A A D AT

DI BAAIST BT b BRU GATI 2012-13 H Pl 45 [Aferas SfeR & W0 mATa &l
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HerR 21 [Ifoa Ser &R foln 1, IRy S99 91 & aW&h Jof ol @I o 530
St 9 R fopar o ufomrg o 300 Hifced e AT aRapdt & SIRY WIRA H 317 V&l
2l I8 S J© FRER TR W TAHRT Il 3R TR 2| T gx faia &1 9giax 39
are & R &R urd|

o = St 3 fafmior &3 @1 dar oot T s SR @t Bl oe S
grar fopar ® o fafsaior & &1 oSt & 25 BigSl a6 of ST STRAT 399 31T
S WAl W 10 Brs J9 R T fhy Sdd | Afe gAvaTEst & AN siwsl &
ATI®, 2000 ¥ 2012 & 19 < H IR g D 0T @AM R 8 2.2 B!
R g TRE AR aF § AvR gfg B A e Ifg ) 4w @
B &7 § IR g & R oI FN W AYohFaRT e § AloEr 16 wiaa
25 WS T% Tga BT a1 WRIAT T8 S| SR 2, 10 IS AR a1 B |
doE @ qd ongy 2l A &3 & A oeke T & a9 # W 4R fRme B
373,81, # BISAAR BT IUEH 9 I &, FRIs DRI Q2 & GREl IF Dl 9N Hehe
TSl & AHhdT Bl 39 ARAR 7 30 fIgE & 7l § 66 TR IS & 296 Uoraed
DI TS F YR HRA BT U forn, Iu efemawen & giid 98X Bl THa & oy
ofIST D TSR Wl & fird T B, W A Uoiae o e BINusi & T 37
g1 A & B Ig-IfEa ARe-fieell TN B84 39 Wioided # WA §, S 31 W9,
2014 T& G B A1 o, 3t T I8 Hiolae dhad BRTSl H 2] A &5 B ARe-fSeel!
e ¥ ST 3T AISFTY AT 3ER H 8| ARG-BRATYR Rerd ofTss Sl ATSsl ®
o @R & arg Ty T 21 ufTe 9. # = fhaE segra 1 A el )R Bre
iz 781 5l I fiel R 9 Tt §l e 1 A '\ W T8 e, = @
IO 7 B I WA Wiell & 8 U7 I qAT 3 HRU N B garg fHae T8 dY g
&1 o 2 AR 3t W61 §1 I ARhR W W01 6l et a1 2




19.02.2014 135

Pl FIATHR Ig goic RIS ©, 3107 &9 A1 &l [QRIEMar @ A1l o)
Ul Tre @t e HIw 21 A 9l g7 Wex W Aol g9 9 91 9redl, 98 89 o
BT Bl ACh PR el 2l 3 BRU A w3 S v g & AW fafre omfas
Sl DI IS T I T, ST T o T E AT AN B IWHR B &9 GF 91 | 2| T8
TP U WRAR & R #3 &1 fAgE 99er 2| I8 WROGR ¥ W) 9137 99 T8 8, 39

TRBR Bl 3G ST AT
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“sft Ymf¥E wvat (F%)- A fad 35 St 7 S olaRe auie 2014-15 T fRAT g
IE A goIc B, ADR DI [AQI8 BT d9IC 8, FAH AT I7GH! DI HY I &I Qa1 711
g 37 IR TR M o, TRET 3R SRS B R B_A D Ul WR Hl Jore
A 2] 3R sreieyaRer fO SRR ¥ A S R ©, SHBT A AN TR BB ERIG
g4 TS @l gl WPR WE AT H g e A [{a F gl i #3 St e |
IV R ToR MY b wRa &I srieqaven gfen & oW =R <=if # onfier 21 «ar
3RT B @ B < A Ui Al oy & fedg | IS 89 g & Al goopi Bt gl
F ot enfe T8 g, 99 fod @5 S & I @ Ui g oMt 21 9w 7 R SRR |
s & & gad T8 T 9o # qd AT B o T | Fel o @ A uw 6
T&H Yo @l A4 ol T Bl B9 BT WA B ©, ol JTdR® GR&ll & foy 3o
G el fhar T 21 SkRe gRe goiaal & fofg aoic § #1910 ¥ 15 Hidal &l
G DY T Bl 31 A Fell & HAIg Sl bl bls J8d el & T8 §, 2006 |
LA Q. S B YoM DI T8, fhd $UH Iod AN S| Dl Dlg Graem
T8 el @ €, @y 2007 H HAUT Ud YA de IR AT o, S Aag § A
ST BT PIS I TS T, STAMI Bl A A DIs FErIal Tal i B gl el TR W
U Ud el §is Dl AT Bl S1Y| I8 HATed o RATw=R 2010 H I a1 b
fog gfagrett & Gwon @t o, oIfe I BIWUNAT BT IS qb AN T8I fhAT AT
AT G g 7 R 19 & 98d Al Bl U™ oM od §U 10 99 JdThTdd & 9]
Harg B D1 fAdbeu faar o, sHd aig § I8 AT a0 o & HRY DB Sfar
g A6 H Tl Y qAT 697 SIA AT Aled IR AT TR S 9d, I U v
T e S %@ g T el A | e Wil @ oodR W WEad 89 g% H
R /ATERY] AR WR 90 €, bl A1 Bl A Q1 fhar Syl 9w H B B gt
T & TG Bl T Wie, 7 U R W e #A o Wl b IRY g el e

* Speech was laid on the Table
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D I H Tl M AFYA B DR B B HEAd A W B Rare IgaR )
HRBR T AT U3 qUUTs B, offh sHd Iy 3 AMYgA 9 fHami & #ga &
IHGIR BT @MY | fFAM &1 Wicared o & oy Iave |fdE! § 713 U 89R
FRIS B ghg DI &, ST 98 o DA ¢l 3 drel &A1 H fHAE Bl AW Siote, A
WE e ® fy IR @A B BN IuS & I oI b [y dIs womelt
a8 @1 5| 599 IRl H IAR-Te[ ¥ [HAMl Bl WKl JHAH IS ISl Bl
fopar @1 3rfaRad aoic § B3 W8d YT 78 &I T8 ] Bad 91 & 9 W) fham
DI ST S el 5l 39 a9 W &1 JfaRed IR fHa W) SIal 11 8, Bad 491 &
foT S Ia wnfua U U SHd Jfihs BT ATdSIe el fhar S &l 2 drEfal
& W B BrEal A Bl B IS Ied T8l 7l & 2l B DI B G B
R A Fel, U8l & ATAR & WA forn IR, Sa WM b1 BREl [Bami Bl
s ¥ e o), $H®! Il ARl Bl WY) WAR e @ &F § giawras
qTctepl Dl Ied e & folg =01 <l €, 98 agiRe w0 W G T8 gl giwrEs
qrerni B e FO U B H Bl [ahdl BT AT HIAT TS @ B, M-I
=01 fear o @ § st STifiar T80 gt 81 3 01 < B SfCeld3il Bl qHIw
PN KT M DT GGRIT Y, difeh Aferd Ufqud 3T 9¢ Idb | aoic § o= & forw
PO el gl 1981 H USTE-BRATUN-I[CRAM & AL UM B deaN Bl oIhR AFSIAT g3l

o, I FHSI BT AN b e T8l fhar o1 &M gl IoaE & TR &1 0.60
THUTH T ST T 81 el @1 &1 omR g avrot ol fygwRg 8 &1 a9t gR1 8
e 81 81 AR Ry &1 b1l Ul sRATOm { AR fHA1 S eT 21 ATl Wil B
foHtor &1 fhar <1 <@ 2
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"‘SHRI E.G. SUGAVANAM (KRISHNAGRI): On behalf of my DMK
Parliamentary Party, it gives me great pleasure to express my views on the Interim
Budget for the year 2014-15 and I support the same.

The expansion of GDP Growth Rate and reduction in fiscal deficit is in
right direction. Increase in agriculture exports signifies our growth of agriculture.
Opening of large number of PSU banks and ATMs in various parts of the country
will greatly help the people across all the segments. Reduction of duties on cars,
automobiles, households items will improve this sector which was in bad shape
condition in the past. The salary segment expects some relief from the
Government by way of exemption in income tax limit. However, no relief is
extended to the salaried class people. Waiver of interest on education loan and
widening of education loan to aspiring students by the Government has greatly
helped the poor students of our country. Implementation of one Rank, one

Pension Scheme i1s widely welcomed.

" Speech was laid on the Table.
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“sft AesRE @, g (WERGion): WRER gRI U {61 11 I8 Udh Aldh-gwIad dolc
T g AfSide 3 gAd BT & # @A) IR R T R | WRBR 7 g9 qoie § HiomT
B qU R 9 Jp-a= UYL Bl AN BT SRR QX1 [hAT § | = St 7 59 a9l § 4Rd Bl
31 AT D1 THDHER foar Bl IR B & AR o= 3fad: SuR &1 e o &
JhTId BRI TR 3T & | 3BT I g7 A0 I8 & fb fagd= st 9 a_d & R-Iqrora
W H R HAT BT BSHR (Bl THR B! Bkl BT bl 301 F8l oidls & | Jai I8
fareiy 2 % aft oo a9 4 9 SHad Te-faeE & AHrE @9 8 SR a-fugs 1%
YIS He § @E fhar Sidr 81 dl {6 YR g9 WRAGaRll qErae fddrd b1 | are
qehd § 7 HEled], YT W BT AT A 81 \ehdl & Sl FHIS B AU a1 B AU 97 B
TR g HEAADI Sl gRI HHTS g G-I SHB! BRI B Yald d I & folv s9d
I W @D IR <, I§ B e e &1 T8 81 Iodr | Fifs I a9 @ F=ia
BB HUT W FATS & frerel a3 deb T o Fehdll |

3T Sid &R <Al §9 |aTel I S a18 @1 A1 o WRdg sreferawen gHifaal &
Iehege W fbel UrgI AT qE ? U A AT St B Bl He A1 SD! wAogd
IHT R A U fpar T Ig SIIRE goic 9 Wl Bl Bis GieT Sard o7 § wery T8l © |

1Y XA I8 AN arall R AR et © | Ml b1 SfueT Heed Bidl 8 ol AR
SRAER fSoavl Rived R e e 2 iR a8 fSoav Rived Aivems & o W AR 2 |
UFh TS FHWT I8 W 2 b U g1 WA H Ao A= HArerdi B A9l & §ASR H aul
REZRS LRGN

3T S¥ & Wl fhamMl WR WRA Dl T BT @12y b o9 IAeT & &l glg R
AR T o 2 q BN B gfg R SR 1 @ T | MM 3R AIaRe Bl IR &
foq <l &1 S foam o1 wahan € A1 98 BN &F DI a1 S =nfey f 9Ra @1 ST
I T IR BT HRYR BHIRIET IWGT TIBR DI & | < & A Blelrd § adH gAlerdi
S 3MTfeTeh AT Bl AT PR el Al olfeh ARBR GRT VA HEH 7 I3Y ST FRIEmSH=E ¢ |
S qoIc BT SA1aT 3 TE B i Hs Held H §1 dlell Ay WRDR YA: 3HD! AU FHIET
B AU g AT I FAT AT A ARG DY AN B Mb g2 T AT

" Speech was laid on the Table.
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"SHRI C. RAJENDRAN (CHENNAI SOUTH): The speech of the Finance
Minister was just a political statement, aimed at the forthcoming General Elections
rather than overcoming the challenges that the economy faces.

At the outset, I would like to say that the Finance Minister extended a few
sops, with a view to getting votes in the elections. For example, he has reduced
excise duty on cars, two wheelers, air conditioners, fridges, etc. These are all
populist measures only to bring back the deserted voters into the Congress-fold.
He has also waived off the interests on educational loans taken prior to March
2009. It is a mere publicity measure; and there is no real intention to benefit the
entire student community. Had that been so, he should have waived off the
interests that are outstanding till today. People understand the real motive of the
Govt. and they would teach them a lesson in the coming elections.

There is nothing in the Budget for the people to be happy about. He made
jugglery of figures to show that everything is hanky dory, whereas the actual
situation is far from good. For example, he claimed that he had arrested the fiscal
deficit, which is at 4.6% of the GDP, whereas the actual deficit is 5.2%. He had
rolled over more than Rs. 35,000 crore on account of oil subsides to the next year,
as also taken into account the fresh allocation of 2G spectrum and others. So, the
actual deficit is much more than what he claims. This Budget is a failed attempt to

cover up the UPA’s failures and missed opportunities.

" Speech was laid on the Table.
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There is large scale corruption in the UPA regime, leading to sky-rocketing
prices and unabated inflation. The Govt. is not bothered to control them.

Keeping an eye on the elections, again the Govt. has increased the
subsidized LPG cylinders to 12. Though it is a welcome step, the Govt. has taken
this decision and extended this, only at the fag end of its tenure.

Similarly, the demand of ‘one rank one pension’ by the retired defence
personnel has been pending for more than a decade, but just before the General
Elections, it has taken this decision.

The Govt. has not taken any steps to solve the problems of increasing
unemployment and increasing job losses. The Finance Minister did not say a word
about regulating the chit funds and Ponzi schemes which are cheating the public
and depriving them of their hard-earned money.

Corruption is rampant in the UPA Govt. We had 2G spectrum scam, CWG
scam, Coalgate scam, Aadarsh scam, and scam even in Defence Purchases. The
Govt. is not bothered about the health of the people, education of the children,
giving employment to the educated, controlling inflation and price rise, transparent
administration, ensuring adequate and potable drinking water for all citizens,
supplying electricity to all villages, removing poverty amongst the people, and
others.

There is nothing in the Budget on all these things and I request the Govt. to

take care of all these things.
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* SHRI P.C. CHACKO (THRISSUR) : The Hon’ble Finance Minister on
Monday the 17" of February 2014 presented an interim budget that delivers most
of the promises made to the nation by the UPA government in its decade of
governance. As the Hon’ble Minister rightly stated since September 2008, the
state of the world economy has been the most decisive factor impacting the
fortunes of every developing country. Even we as a nation are constantly affected
by the highs and lows of the world economy.

Yet it is the faith reposed on us by the people that have prompted this
government to take corrective measures from time to time to insulate the nation
from these trend changing global situations.

The Hon’ble Minister had kept his focus concentrated on fiscal
consolidation, price stability, self-sufficiency in food, reviving the growth cycle,
enhancing investments, promoting manufacturing, encouraging exports,
quickening the pace of implementation of projects, and finding practical solutions
to certain stressed sectors such as petroleum, power, coal, highways and textiles.

To this end we therefore firmly believe that the Hon’ble Minister has not
only safeguarded the nation from a downward slide but also delivered on the
promises of the UPA to the people.

I shall now seek to enlighten this House on the following course corrective
measures taken to bring relief to the common man :

e To contain fiscal deficit at 4.6 percent of GDP.

" Speech was laid on the Table.
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To contain current account deficit at USD 45 Billion.

To contain WPI inflation at 5.05 percent and core inflation 3.0
percent by the end of January 2014.

Food inflation declined sharply from a high of 13.6 percent to 6.2
percent.

Over a period of 33 years, the trend growth rate in India has been 6.2
percent.

Average annual GDP growth during the period 1999-2004 was 5.9
percent, which is below the trend rate.

In the next five year period 2004-2009, it was 8.4 percent and in the
period 2009-2014, going by the Central Statistical Organisation’s
estimate, it will be 6.6 percent.

UPA-1 and UPA-II have delivered above the trend growth rate.

The UPA Government’s record on growth is unparalleled.

Ten years ago, we produced 213 million tones of food grains; today,
we produce 263 million tones of foodgrains.

Ten year ago, the installed power capacity was 112,700 MW; toady,
it is 234,600 MW.

Ten years ago, coal production was 361 million tones per year;

today, we produce 554 million tones per year.
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Ten years ago, there were 51,511 km of rural roads under PMGSY;
today, we have 389,578 km.

Ten years ago, the Central Government’s expenditure on education
was Rs.10,145 crore; this year, we allocated Rs.79,451 crore.

Ten years ago, the Central Government spent Rs.7,248 crore on
health; this year, it will spend Rs.36,322 crore.

Government has accepted the principle of ‘one rank one pension’ for
the defence forces.

To ensure the dignity and safety of women, the Nirbhaya Fund was
introduced and Rs.1000 crore allocated for the fund. This grant
would be non-lapsable and an additional Rs.1000 crores sanctioned
for the next year.

In respect of education loans disbursed after 1,4,2009 under which
Government took over the burden of interest for the duration of the
period of study.

The Government now proposes a moratorium period for all
education loans taken up to 31.3.2009 and outstanding on
31.12.2013.

Government will take over the liability for outstanding interest as on
31.12.2013, but the borrower would have to pay interest for the

period after 1.1.2014.
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e [t is estimated that nearly 9 lakh student borrowers will benefit to the
tune of approximately Rs.2,600 crore.
These are the major trend setting decisions taken by this decade old

Government.
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"SHRI P. KARUNAKARAN (KASARGOD): I would like to express my views
on Vote on Accounts placed before the House by Our Finance Minister Shri P.
Chidabaram. Though the economic situation of our country is serious, the analysis
of this Budget is not to tide over the situation but it is a political statement in view
of the coming Lok Sabha election.

The Government has placed that the financial deficit is under control and it
comes to about 4.6. When we go into the details of the budget the deficit has
declined, thus reducing the public expenditure and also the expenditure of the
social service sectors. The projected expenditure of the many Ministries in the last
Budget are not spent and they have consciously reduced the expenditure in many
sectors. The other measures are to sell out the shares of the public undertaking
which would earn money for the Government. This is not an healthy practice for a
better governance.

The suggestion of the one rank one pension, the reduction of excise duties
in some items are welcome steps but the bad practice is also involved in this
declaration. For the past many years from all walks of Parliament, this issue is
being demanded. Parliament has also made a very strong criticism not to
implementing this pension issue. But it is only with the request of Rahul Gandhi
that this issue is included in the Budget. That is true in the case of LPG cylinders,
when both sides of the House demanded for 12 cylinders of LPG but the Govt.

denied it. Here also, we see the bad practice that the consensus of the Parliament is

" Speech was laid on the Table.



19.02.2014 147

not supreme but one Congress Leader gives direction and makes it public and then
it is included in the Budget. Such practice will not promote healthy democratic set
up in our country.

The reduction of excise duty merely on small cars, bicycles would not bear
better results but how it affects the domestic market is the main question. That has
to be assessed in future.

As far as Kerala is concerned, no demands are met and no important
demands are included in the Budget. The long pending demands such as of IIT in
Kerala is not included. The burning issues of the rubber farmers are not included.
Nothing is said about the Pravasi people in this Budget. The traditional industries
of the State in which lakhs of people are employed are fully neglected. No major
public undertaking is set up in the State. Like Railway Budget, the General Budget
has also fully neglected the State of Kerala. The burning issue of the country now
a days is price rise. No steps have been taken to control the price rise. Govt. is not
ready to make any change in the prices of the petroleum products which is main
reason for the price rise. The 15" Lok Sabha has witnessed the large scale charges
of corruption in which many of the Ministers and Leaders of the Govt. are
involved. How is it possible for the Govt. who gives full protection for this
corruption episode. The Govt. has completely failed to take action against black
money. As a result of the policy of this UPA Govt., the system itself is

deteriorating. The main reason for this is the implementation of the new liberal
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policy which aims at in flow of FDI and also to promote big business houses in the

country.

Since this Vote on Account is not at all a convincing document to the

Parliament as well as to the people, I strongly oppose it.
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sfrdft .. R " g (Afae-syalir wR) - 9 o W AEen St &
3 JATH A AT BART < ATMh YR W SUAR | A JA1 HBied 1 A1fereh
faepr &1 T gfg &R qA TGP Geglarvl W M died fbar gl @ &
germifa § FRIBT o= & fou aw Hifse N ik gfipa et Rafai 3 foes
& oy Eme g aEd A fU 21 U 3resT SR Wi Sr=iivA goic Uel &
@® forg g o @2 St & WReAr B ARy S f wHEaet fasr @1 gerar <)
TgAM dTd HRIEAT & oy wata Mt Sude et §1 fenfiei & e W ud
YARR Y, fRArae gew iR STRIEUS Bl 9 99 B FHIW | g4 1,200 HIS B
JfaRed Hurd FERAT AR IR B BT YKAd [HaT g1l Fawil & O F9d | Dl
ST @ TH NH-Ud UIH & A & RIgid B SR 7 94 foran g1 # IRER BT AR
U PR b A gIAE ol gl

<o &1 FEiRa wra-dr 7 faefia < @t 9o § ugam & foy A faes
AATEE @ Areell & fog A srawRaHr (Social Infrastructure) Br aw #
WRATgde Arer afegl srawvad ( Infrastructure) Bl <=1 & anfdie fawra @t
gfare Bnit g1 I8 B8R Wi STd § % 3fiene o w9 R & 99 R a1 39Rd
B AOGA! B Al Whd ©, Ae a8 gae et W &= A 8| geAd: sH M
sra¥iRal (Economic Infrastructure) @1 amii # uRded, fae@, d@R, STemyfd

ST A IS A qA1 FrArfore sfawiRa (Social Infrastructure) # e, w@e
JT 3 AMG fJprd el WAt B /g Fehd @l A [Jprd dadl dqaredi B
feaeR 99 @1 3R BH 3R A0S & <1 B Aaeddhdl 2l fvawRy Jansi &
fo &% sw=a T ( Infrastructure)s® IM@g™ g @R AR TR g4 oWl FATOTEE &
A AT Yol e B SReRd Bl §l 39 R H geh Uar ke e Al giord
a1 @ oy A= Sug fPg S @t smavaddr B, S exq ok faselt dF1 @1 99
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T W Ae-garel @ ol IR @il 3R Iuger HIeifies! JoI Hard Jeee Qe
®I AL H IR B I B Hremar iR qHESIRGT P J8aR 1Y

BN TF B I H IR M & (U HRIR B IS A Bl 3R 37
smawIddr gl fafi=r srasivam (Infrastructure) aRATSHRT # fagel ycer Fraer
IR o W AR, T 3R Ta &l § WRBRNI-froll ARieRt & 9eM & Arg-ar
3 Wi eRyd uRaArSRl W) A e dfwd fhar s =nfeel Ry gares
AET (TAU) & gRI SR e g & ol aeiR ¥ [y e & fay o
IR DI AR AH T T D AMEAWHAT 2l < & F JATedl q ARHN
fart &1 ghfTad o= 8 5 af R 5 M = 9 9 @ e & g s
Trfied 1 & g il e w®n wfia fBa 27 weiey, gl e, el A,
e, w@rez anfe Aol B Nar ®WR, @il ®WR SR YHT &R W q9H1 6
maeIdmdl 7 R ARl & gars w0 9 & S B Sades FaiRa de |7
HfSAS 7 B AR A TRE AT B BT Jullell # IRaRG & a8 gHfead e s
Hehdl g b gRUTHT BT 7 Haer Jiord fhar ST Febar © 9fcth 9 aId § 8harR Al
TP U5d B Tl U U B & oIy St Jemafeias Afshanali &1 o 81| AR el
3T TN GUR, TR AT &A1, STl ANMEH] & FHd ST & fmar
STY 3R Wema+ &l 3R 31fe Sadeg 999 & fov g6 ik sifte ifikar 9 faaw

BHAT BT T TR, SRS, STHEAT B FHT BT 9T Gl B folv 3w

TN 3R 31t el STy N BT e UT 8 G |

IIRMEUS &1 JaeIBArsi © [T AFa e glaemsil &1 gfg vd oo &
IEqdl e & fou gewr A o glawmsil gd fERema el 1 gge HRA D

JMATIHRT &1 MY ITREUS b HIferp RATT A T BN, ITRRITS TSI 65 Ffqerd
ugrel ¥ o1 a-resiad & q 35 Hired -9 g

ITRIGTS Ueh R, gAresliad Ud Agdiad Y Igerdr arell Jae &, olfh
Tael 3N srawva (Economic Infrastructure) & 34/ # g9 &A1 & @&l



19.02.2014 151

famrr & gafy =8 8 Rt 21 ey § fAhr ¥ @l dig B B U g GRbR gN

BHRIR HEH IO Bl TTTIDHT A&\r|

STRIGUS BHI WA FIT 3R U1 < S A1 RN & U4 I8 g G gl
H IoE ¥ IIETE BT H [ e AT TAT I Do ASHR B I AR
gd AT HI TO1 W 90 : 10 B IMUN Bl BS o B IMMALIGAT 7l A R B
STRIITS PATS, AvSA H Dald [Jeafdernery @iem &1 aedaddr ol

ITREUS H GIcdh Ud IMgdfad Siug & & # ASHIR B AR FHEAN T,
<IfepT onfd STa¥iRaT & AU § SIH oIg WHT T8l B Ul 2l STRRgvS H HETeH]
T T & Ted WRBR GRI YA B S B R BT AR AfAS To™ B smaggema
gl ITRIITS B earell Ud PHS AT DI |G HI omed] el 4 |fHfad
B DI ATALIDAT ¢l AT GRET DI WARFSAT Sd Y o H T A8d Bl 107
YTY FRAM DI ATARHAT & ITRIEUS YW & oY goie a1 Wil H ey ge
JAT TSI | T I BT ATET o7 B folv ITNGTs | W1fUd 819 arel S &l
ay 2020 dH BRI H BT & SR | IHHAM H TANAGd Yeb ARG SR TR W0 qh B

# g B A g WY TP PR G DI UM q@M Bl aegehal &

SIEve # Sienfies e & fog smavgs 2 fF gowr # wnfid oy vd qem
IR B a9 Wicaregs fear Sul 399 9 hdd IS BT SR de SWR
qhST, dioth AT bl RIS & G9T I ued ¥ SRR 8N S & U0
TaYaD! DT W-NGR AT @ A AToHa H0 GAdT qhR R I I
gerar faar S|

STRIGUS H MR S AUST BT WUSK 8, $H Sfal |ual &1 ST {¥ars, v
fasTell Swred & oy o S @1 S afRATorrel & yevl & faer B & W oW
& A # 391 YN < Wehal 81 AT STel BT WEl SUANT &1 fhar S € a1 a8
S AGT H 916 B WU H IMUAT HER AU B, (A S-AI BT D JhT
BT © 3R 4T 1 I I~ HRal &1 IIRRITS yadirg &3l H 91 DIl H  RIA
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BIAT IEdT & AT ASFT &3 H 918 BT YTy <& A | RIS T4 a8 D TbIT A
T B U wie-vie diel & S1fy savgedr 8 R Ue9 & oY b -9 SH-
AT H B A FE@ ST FHhdl gl A RY © & STRErs & qadia &3 | vaerd
vd Rars & U Bie-vic 96 9§91 R IRBR [TaR &

JTRIEVE [ § Foll APhe Pl < 8Y, AU 9T & PHRIGR &3 H 9 19
WEHR GRT 19 AR T8 B T 2l B S5 IRBR I 3R 8 & 57 I @<l &l
Alef, B B forg wfera v o &1 o

STRITE § TATERY, A HI &l Ud dadq & fag ame, °9, ee’ie anfa
ISt T=AT gTel US oM 1 U & ATel, R A1 Wpiad STt Aldi Pl g4 @ oy
TR AT g9 B IMATRAT 2l TS Bl dl6 § I & fog Afed &1 o
(Dredging) 3R fefrafe (Desilting) &R 4% @ @e@ &l Adh & ol aoic § [
afrdfed @ S| ST SR fefafcn grr wiasy # 4R &1 q21 qafer o) @M & A1
ST Dt 2 ft gfeaa 8 wah|

I ¥ ITRETS & faawe wied R R 2| = & Haiior e &
fog amior srawRes (Infrastructure) & TAE® SMaeISHAT 8, S ARV TR,
AT YRR, Weh Ud Yo Iar, ur, fIEa, Senw, der, R, w@nes, oy
W T 1 Ao onfe g9 JfaRed I Faaepl &1 [@-A9TR ATl & fid
Ao B GAET A S B AEeTeal §l Wed WAl Al giie Wil b
A BR0T U fagaw®iy a1 & fofg goie § A8 &1 graes fhar S| wwor =
Al q1 T fFEET B ghrT oI AR B AR YA SR B ATeISl §l
AT B8l BRAET B 3 Ry garT & fofg faery o 9 faar g 2
HREN H BT B el HHATRAT DI 3 Ieii § FARG B S|
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# WHR A Y HIAT dredl g 6 WX gSai g ywdrai dl a9 2014-15 &

F<IRA Folc H FHNSA [HAT S| a9 2014-15 & AP I<INA qoIC Pl T

HRAT g
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* DR. PRASANNA KUMAR PATASANI (BHUBANESWAR) : Presently the
state of world economy has been the decisive factor affecting the fortune of every
developing country. The world economy has been witnessing the trend in growth.
The economic situation of major trading partners of India who are also a major
source of foreign capital involves continue to be under stress. The economy
challenges are common to all emerging economies. Despite these challenges, we
have successfully motivated through the period of crisis. But in the general budget
whatever the Hon’ble Finance Minister laid down in the august floor for passing it
happen every year the flow of the economical conditions creating hazards and
bankruptcy ever created because of the bad money drives out good money from
the market. The flow of black money is never checked. The rich people are richer
everyday and the poor people are poorer. It so happens in the agricultural sector
as poor farmers are not aware of loan facility and the loanee are suiciding.
Therefore, every time economical disaster is happening in the country and day by
day the country is ignoring the farmers and they are selling their lands to the
builders. The huge building is being constructed on paddy lands. Then a day may
come where there would be scarcity of agricultural lands where the poor farmers
will be deprived of paddy cultivation. This type of economic hazards happening
to the country. For the first time our state government Odisha and our supreme
leader Hon’ble Naveen Patnaik the leader of not only party, the leader of entire

country the epoch making venture of creation of his own and proved as the No.1
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Chief Minister of the country who is boldly announcing the package to promote
agriculture of Odisha. In this budget there is no proper allocation of grants to my
state by the centre. Next pertaining to the health sector whatever the money is
allotted in this interim Budget is not progressive. In health sectors Odisha is
highly neglected. We need more allocation to set up modern hospitals in every
corner of the state be it rural to urban one. Our Hon’ble Chief Minister is
providing money out of state exchequer to purchase ambulances to give a better
service to the poor villagers. There should be more hospitals, more medical
college and universities needed to protect the health of poor people those are
living in the rural areas to forest areas. In educational field also whatever the
money allotted by the centre is also not sufficient. Not only enough for food but
fertilizers and fuel as well. The expenditure of subsidy for food fertilizers and
fuel is not sufficient sustenance of poor man. We have been demanding to
complete Khurda Bolangir, the only railway link between West and east Odisha
which will improve the economical condition of state and the country as a whole.
I have been requesting to the Hon’ble Chief Minister Naveen Patnaik to provide
money from the state exchequer to complete this project. I am grateful to him that
he has sanctioned 50% of money to complete the work of Khurda Bolangir and
also he has given free land to the railways to complete the Khurda Bolangir line on
war footing. But no funds are sanctioned to mitigate this important project of
railways. In tourism sector Odisha is highly neglected. If some good amount or

grant would have been sanctioned in the general budget to promote the
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tourism,then the great Chilka lake would have been developed and the foreign
visitors would have been visiting the country, the foreign money would have come
to the country to strengthen the economic condition of state. In our state there is
ample scope to promote tourism. In this regard, I have been appealing for light
and sound programme, at the historical Barunei Hills, the ex-historical capital of
Khurda. Why the government is not recognizing the paiko rebels of the state, it
happened in the year 1817. The origin is Banpur and Khurda. This is the first
Indian Independence war of the country. Your Sepahi Vidroh happened in the
year 1857. Much earlier to it the Paiko Vidroh happened in this country, the other
demand of mine was about setting up the light and sound system at Khandgiri and
Udaygiri. It never materilised. No budgetary sanction was made. I have requested
the government to promote Bhushandpur and Sundarapur on the coastal belt of
Chilka lake. The demand of Monglajudi Project for promote tourism, is grossly
neglected. [ urge upon the government to sanction sufficient amount for this
project so that the visitors may visit Chilka lake. It may attract international
tourists also. The rare dolphins are available only in Chilka lake. The government
should pay proper attention to protect their lives. What happened to the metro?
Why this project is too delayed. 1 have been raising this demand to avoid the
traffic congestion and to promote tourism and the connectivity should have been
made from Bhubaneswar, Khurda, Jatni and Puri-Konark. The survey work
should have been started immediately. [ urge upon the to government for

immediate allocation on priority basis. Hon’ble Minister what about the Kolingo
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Regiment. Once upon a time the heroic deeds of our Paiko, and our freedom
fighter, martyers were well known. Now their kith and kin are interested to join
the military and they are demanding for the formation of Kolingo Regiment. No
money is sanctioned in this regard in the current budget. I condemn this rich man’s

budget to promote the rich people to exploit the poor voters.
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“siAcht geiT SReEe ([RA) - WU WeR A7 9 Re DU iR 2 s d@
R Y ST B ARG TR YS! qie bl BIRE B gl I d1g-2 BT i A Wit s
AT g| ITHT WRBR 10 Al H S B ST bl A28 4 [ e 7 Freber @
gl 99 B g Heaqul &= H W Mebet W@ g HIUY WHR B U Ar @ 4
YA ARBR B IUAAT Bl Tdl HRA Dl qoQ A [A9A BT IBTeA Bl DI
AR B 8, SAH 2014-15 BT goic W IS AT &l goic ¥ oM, SArmfaai vd
AIRAT BT Po el HI aven FrRrem & Hell &1 e a1 78g & fa fawai
IBTAT B BIRME TR B B &l Uga-Sioiel & &l DI ANl &I oid & 9@ o
FRIPE & & @18 faiy It T8 g B gl gQRa oW SiEie g @
TATRcrelie SRT T a9 | =R FRIE g8 2] % WRGR ¥ Bl T § Agdqul ANEH
T 9Tl AR B Y el ¢ R 2 S AT vd Aremg fUed 9 @ fUed 10 Ael @
AR A ofl, ITHI IUSAKAT T 287 3 BT AN DAl § 7 I TADR ST AT
YIIETE SIS TRAT? S 99 Jei Dl X-fhaIR fhar a1 81 18 ATS1si &l 4R 3f drel!
WHR TR 73, W RRART F g &1 a9 # @ §Y A BT T[ARIE B D1 BT
B IS Bl W WL W Y AqEA B B AW Foie ZULY ARBR F AN b AT H
U BiY U B &A1 7T 21 39 Foic I A JMSHT Bl 8 T8 dfeth 9 Bl W o
e gt TEl Bl I8 I9C QW DI WA BT AHA drell Ud HfSd B drern 2l H 59
gore @1 foRig =t gl
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MADAM SPEAKER: Hon. Members, I shall now put all the cut motions, which
have been treated as moved, together to the vote of the House.
The cut motions were put and negatived.
MADAM SPEAKER: We are passing the Budget.
... (Interruptions)

MADAM SPEAKER: We are passing the Budget.
(InterruptionsE
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MADAM SPEAKER: Hon. Members, | shall now put the Demands for Grants on
Account (General) for 2014-2015 to the vote of the House.
The question is:

“That the respective sums not exceeding the amounts on Revenue
Account and Capital Account shown in the third column of the
Order Paper be granted to the President of India out of the
Consolidated Fund of India, on account, for or towards defraying the
charges during the year ending on the 31* day of March, 2015, in
respect of the heads of Demands entered in the second column
thereof against Demand Nos. 1 to 34, 36, 37, 39 to 64, 66 to 73, 75
to 77,79, 80 and 82 to 108.”

The motion was adopted.
... (Interruptions)
MADAM SPEAKER: The Demands for Grants on Account (General) for the year
2014-2015 are passed.

... (Interruptions)
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MADAM SPEAKER: I shall now put the Supplementary Demands for Grants
(General) for 2013-2014 to the vote of the House.
The question is:

“That the respective supplementary sums not exceeding the amounts
on Revenue Account and Capital Account shown in the third column
of the Order Paper be granted to the President of India, out of the
Consolidated Fund of India to defray the charges that will come in
course of payment during the year ending the 31% day of March,
2014, in respect of the heads of Demands entered in the second
column thereof against Demand Nos. 1 to 5,9 to 12, 14, 17, 19 to 27,
30 to 34, 40 to 43, 46 to 48, 50, 51, 53, 55, 56, 58 to 62, 64, 66, 68,
69, 73 to 76, 79, 82, 83, 86 to 91, 95 to 97, 100 to 102, 105 and
106.”
The motion was adopted.

... (Interruptions)
MADAM SPEAKER: The Supplementary Demands for Grants (General) for the
year 2013-2014 are passed.

... (Interruptions)




19.02.2014 162

14.07 hrs.

APPROPRIATION (VOTE ON ACCOUNT) BILL, 2014 *

MADAM SPEAKER: Item No. 27. Hon. Minister.

... (Interruptions)
THE MINISTER OF FINANCE (SHRI P. CHIDAMBARAM): I beg to move for
leave to introduce a Bill to provide for the withdrawal of certain sums from and
out of the Consolidated Fund of India for the services of a part of the financial

year 2014-2015. ... (Interruptions)

MADAM SPEAKER: The question is:

“That leave be granted to introduce a Bill to provide for the
withdrawal of certain sums from and out of the Consolidated Fund
of India for the services of a part of the financial year 2014-2015.”

The motion was adopted.
SHRI P. CHIDAMBARAM : I introduce** the Bill. ... (Interruptions)
MADAM SPEAKER: Now, Item No. 28. Hon. Minister.
... (Interruptions)
SHRI P. CHIDAMBARAM : I beg to move:

“That the Bill to provide for the withdrawal of certain sums from
and out of the Consolidated Fund of India for the services of a part
of the financial year 2014-2015, be taken into consideration.”

... (Interruptions)

MADAM SPEAKER: The question is:

* Published in the Gazette of India, Extraordinary, Part-II, Section-2, dated 19.02.2014.
** Introduced with the recommendation of the President.
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“That the Bill to provide for the withdrawal of certain sums from
and out of the Consolidated Fund of India for the services of a part
of the financial year 2014-2015, be taken into consideration.”

The motion was adopted.
MADAM SPEAKER: The House will now take up clause-by-clause consideration
of the Bill.

The question is:
“That clauses 2 to 4 stand part of the Bill.”
The motion was adopted.

Clauses 2 to 4 were added to the Bill.
The Schedule was added to the Bill.

Clause 1, the Enacting Formula and the Long Title were added to the Bill.

... (Interruptions)

SHRI P. CHIDAMBARAM : I beg to move:
“That the Bill be passed.”

MADAM SPEAKER: The question is:
“That the Bill be passed.”

The motion was adopted.

... (Interruptions)
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14.08 hrs.
APPROPRIATION BILL, 2014"

MADAM SPEAKER: Item No. 29. Hon. Minister.

... (Interruptions)
SHRI P. CHIDAMBARAM : I beg to move for leave to introduce a Bill to
authorise payment and appropriation of certain further sums from and out of the
Consolidated Fund of India for the services of the financial year 2013-2014. ...
(Interruptions) E
MADAM SPEAKER: The question is:

“That leave be granted to introduce a Bill to authorize payment and
appropriation of certain further sums from and out of the
Consolidated Fund of India for the services of the financial year
2013-14.

The motion was adopted.

SHRI P. CHIDAMBARAM: Madam, I introduce** the Bill.

MADAM SPEAKER: The Minister may now move that the Bill be taken into
consideration.

SHRI P. CHIDAMBARAM: Madam, I beg to move:

“That the Bill to authorize payment and appropriation of certain
further sums from and out of the Consolidated Fund of India for the
services of the financial year 2013-14, be taken into consideration.”

MADAM SPEAKER: The question is:

“That the Bill to authorize payment and appropriation of certain
further sums from and out of the Consolidated Fund of India for the
services of the financial year 2013-14, be taken into consideration.”

The motion was adopted.

* Published in the Gazette of India, Extraordinary, Part-II, Section-2, dated 19.02.2014.
** Introduced with the recommendation of the President.
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MADAM SPEAKER: The House will now take up clause-by-clause consideration
of the Bill.
The question is:
“That clauses 2 and 3 stand part of the Bill.”
The motion was adopted.
Clauses 2 and 3 were added to the Bill.
The Schedule, Clause 1, the Enacting Formula and
The Long Title were added to the Bill.
SHRI P. CHIDAMBARAM: Madam, I beg to move:
“That the Bill be passed.”

MADAM SPEAKER: The question is:
“That the Bill be passed.”

The motion was adopted.
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14.12 hrs.
FINANCE BILL, 2014

THE MINISTER OF FINANCE (SHRI P. CHIDAMBARAM): Madam, I beg to

move:

“That the Bill to continue the existing rates of income-tax for the
financial year 2014-15 be taken into consideration.”

MADAM SPEAKER: Motion moved:

“That the Bill to continue the existing rates of income-tax for the
financial year 2014-15 be taken into consideration.”
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ST, ARelt AN Sren (ARORe):  orege wEledT, # ST MR g B U g3 39 $ekA
gofe, oy foy w2t &N forgwae St 51 ol W & ud fhar & & ddg # oy i <@
& forg eraw fear 21 ... (cgaume) # sft facwe St @ 990l &1 Ug @1 o1, S S84 $9 9&d
H foan, S S@HR, yghR g9 T g3l f Ig dIe 3 ABISC © A ABSE BR dIe g,
Fifh SHDT S W PV AR &, T8 AP e § By ITARMT a1 7 BHR Hadl dic I
HR B oY fohar T U IR 2

oft g~y S 9 Pel f S8 IE O 99 IS WK B, S9H {hahd Hrsiidg,
TCFIRCN By IFSHARIHC 3R e FFAIHe, gpd fSHURS, a1 BRR, TS HIsIA

o O O\ O

Us uifafedrd Us A gavefaferel 81 A gRefaferdl &1, Us I+ 9 & 3iex o
IMPIY B, 98 faaE ¢ <@ 21 TR et e Mfdt sw wmifvre fawwar @1 dar et €
IR IHD DR AHATG SIRRAT A 2, AN H AT BIAT &, AT 3MIDH! I 37 feri
H AdAd R 52 ... (FIuM) I8 AR FaTe ©, N AMD AU AN F W S/ IS @
2l ... (caem)

3fq § AU Y8 Hel dredl g b oMy I W wer © [P uest Aifod & sy
39 Txare NiRTS & 980 Furaal & Wi ae SR, off e 991 98 w8 §¢ 984 g9 ® f
ST # Ut 39 HINUT BT BIS AERAT A TR AT T4 MY Fed § H 9 srfamawen o
ST W 91 9@ 8, A AT & AN 1 ded g, the global rating agency, Moody’s, just

a couple of days ago, has cautioned that India’s fiscal position remains weak.
Moody’s have cautioned that India’s BAA3 sovereign rating is in danger and that
will be a great set back for the corporates and also for the Government. Then, they
say that “The macro economic risks posed by Government’s high deficit and debt
ratio and as well as its recent efforts to control fiscal deficit through ad hoc

measures will not sustain the economy.” E

Please do not try to take ad hoc measures. ..(@@gm) $o FfFad Hifwr @iy, w4
TRt 918y, 3Nt SRYET TTerd 21 ... (™) fx 9 3T a8 ff ®ed & 6 st sfse
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fE&T B T 9gd Teal R @ FAIfed gagA | L. (FauE) 98 us fory 98 SITeT WaRATD
BT | 37T0eh AN SavcHed, o W ST 31 oW 8, gfie 81 Sgen| .. (Faem)

LAY WRSAT : Y PR 96 S| SRI-AT 39 W 989 & |

... (cgagm)

ST, AR AR el ¢ e SR &1 sue o fha 8, . (r@eT™) § Sad de
=TT g b g & T S T8l A B . (gaeT)
MADAM SPEAKER: Shri Joshiji, I do not think we can continue with the

discussion under these circumstances. [ am sorry about it.

... (Interruptions)
MADAM SPEAKER: I am sorry about it. I think you may please conclude. I am
proceeding with the Motion for Consideration.

... (Interruptions)
MADAM SPEAKER: Joshiji, I am proceeding with it. It is not possible at all. You
can lay your speech on the Table. 377 ¢aa WR U= W= of &R QY| I8 T8l G §
e Bl

.. (o)

S Aot AR el @ H wer @medan g fb @ s % sridsi Bl Set @l
2l ...(au) oMY g 39 Ayl fIvy W dem & fog wedt 21 ... (@raum)

14.17 hrs

At this stage, Shri Shailendra Kumar and some other hon. Members
went back to their seats.

MADAM SPEAKER: The question is:

“That the Bill to continue the existing rates of income-tax for the financial
year 2014-15, be taken into consideration.”

The motion was adopted.
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MADAM SPEAKER: The House will now take up clause-by-clause consideration
of the Bill.

Clause 2

MADAM SPEAKER: The question is:
“That clause 2 stand part of the Bill.”
The motion was adopted.
Clause 2 was added to the Bill.
MADAM SPEAKER: The question is:
“That clause 1, the Enacting Formula and the Long Title stand part of the Bill.”
The motion was adopted.

Clause 1,the Enacting Formula and the Long Title were added to the Bill.
MADAM SPEAKER: The Minister may now move that the Bill be passed.
SHRI P. CHIDAMBARAM: Madam, I beg to move:

“That the Bill be passed.”
MADAM SPEAKER: The question is:
“That the Bill be passed.”

The motion was adopted.
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SHRI T.R. BAALU (SRIPERUMBUDUR): Hon. Madam,yesterday the Supreme
Court has passed a judgment as to the release of Shri Perarivalan, Shri Santhan
and Shri Murugan subject to the consideration of the State Government and the
Central Government. They also commuted the death sentence into life sentence.
Since the accused have been languishing in jail for more than 21 years, it is all the
more possible for the State Government and the Central Government to see that
the accused are released forthwith.

Today morning, the Cabinet of the State Government has decided to release
all the seven accused who are languishing in jail...(Interruptions)
DR. M. THAMBIDURAI (KARUR): The Tamil Nadu Cabinet has already said it.
SHRI T.R. BAALU : Yes, I am telling. I am making the same thing. What is the

problem? I am making the same statement. Please sit down. ... (Interruptions) |
have already made the statement. ... (Interruptions) What do you want? ...
(Interruptions)

MADAM SPEAKER: Shri Baaluji, please address the Chair.
... (Interruptions)

SHRI T.R. BAALU : Madam, as | have already said, the Cabinet of the State
Government of Tamil Nadu today decided to see that all the accused, the three
accused to which the Supreme Court has already referred and commuted and four
other accused who have been languishing for more than 21 years have to be
released. They have requested the Central Government to consider it and a
positive view should be taken so as to release them forthwith. The nation is aware
that our leader Dr. Kalaignar Karunanidhi had made an appeal to the Centre and
the State Government to ensure their release as per the directions/observations of
the Supreme Court.

So, on behalf of my Party DMK, I would request the Government of India
through this House that all the seven persons convicted in the case may be released

immediately. This is my demand.
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DR. M. THAMBIDURALI : Madam, they have already decided. ... (Interruptions)
MADAM SPEAKER: All right, Dr. Thambidurai ji.
DR. M. THAMBIDURAI : Madam, our Chief Minister has already taken a stand
and passed a resolution in the Assembly also. They have referred it to the Central
Government. It is left to them. Our Madam is already going to release the accused.
They have already taken this step. E
S T AT g (TR reeT Sff, H AUDBT AU §| S FHIST W W 3T U
Tt € R onft 9o |8 &1 3 U™ T8 fhar ) e wRe wea Sff 7 S9e 9 A
foeaR & g & 6 foq W A v & Jrel § GHH DI 1 A foar 3R S94 I
Fel 6 GUR-WRETAS § Redes T8l 8F1 a1y SRl &1 sfie™ © f6 59 9 s
S-SRI SoIe-AET & RacAT® DIg AT BT &, SHD! qhlel Al B od © 3R
S fofy S99 ue A BT B S9d! SaaR 90 9 21 A wwe g f Seiid § W
STfErepTRAT 1 AT BT AMRY el ASl-agd gHaal 8| Sl e SN fhar wan & fob a
1975 # S f1ew foan o, Sue fear A fSRde - &1 e faar oy, a8 ¥ a'e |
Tod &l I8l I 6 SR Ieqae HAR 7 URT & Al 3 A SN B o, I8 I|qa o
RIcT® Tl IAD AR |l I8 98 R Tal €, Sl goi I7a¥ I bl g1 S M
DI qehTel ATgd o ST AT SR ST F8 UIferimie 3§ a9 goT o, TRV 3RS Aed
St A Jor o, seRei Jeraw g A1ed Sft 4 Sorn o iR #9 ft dEr o1, 9 Wy |
wd fafy w2 9 I ear foar on {6 89 Reg UM @Re $9 MW DI GHIG BRI ofdl,
3MIP HicArs el a8rfl, qd oift AR o+ M, ofd 98 SR emearas o7l 99 W &g
PHNATE TEl g5 AR PRAE B DI qoMY I (o & feae & Seididt 7 araer S &R
fQu| 9 e &1 dohrer arud foram S @12y | 9% 98 Teld 9 Bl

T 31 39S B, Rorde e g &9 & S 21 5w v #§ 99 2008 # U E1aR
R a8, R ft SHdT I8 w9 a1 Uoisl § o 1, | U By Tl RedeE v

T BT AfAE § UTae AE\r|
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14.22 hrs.

At this stage, Shri Shailendra Kumar and some other hon. Members came and
stood on the floor near the Table.

# FE A g1 o1 =@rEdn § 6 RO §9 JHRM BT S URldd AT 8, FAnad e
YT 7, ST fodE | W DIg aEfST T 2., (1aem)
L& HEGAT : AT FG P Tl QIToIg |
. ()
S T T g ;98 S U WRBR AR Dy ARBR DI AP Bl © [P Al 59

RSTGe §9 YHIRM &1 A1 BT dled ©, 39 W Py Afaeg T8l el ... (aem)
e HEISAT : MY AT 96 18V

.. (e
MADAM SPEAKER: What is the matter? You have not given any notice. Give
me a notice.

... (Interruptions)
MADAM SPEAKER: I do not know your matter.

... (Interruptions)
M T A YR : SHH BIg W TE BT AMBY] SR TIR Yo W ROEeH g9 THIRM
AR &l DR ATed, A1 AL T DA, T8 DI ST [BR <ifl, T4 S Bl fa=ary o7 Sy,
ITH A o S, A1 I GAHT ST S| a1, e &ife geiiTeisT vae.. . (ragm)
et WA ¢ 2 AU §S Sfl, 3y qiferg|
S o= e g B oifh TS 99 1988-89 T ST B, SWH HRMET IR B,
T8 e JIR &, DfIIe A U 8 gl &, = Al uar &0 i s |91 3§ T ARl 1 @

27...(c7agm) R Su@ 915 WY HuHe WM. (a9)

JEALT WRSAT : 3T 96 18T

... (@agm)

S T AT IR ¢ RS BUIHC @I 3R gsdel T W Dl W B 91 2 ... (aer)
Jexel WG ¢ MY 93 SVl S of, 319 A |
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... (cgaygm )
MADAM SPEAKER: Nothing else will go on record except what Shri Gopinath
Munde says.

(Interruptions) ... ~

14.24 hrs.

At this stage, Shri Arjun Roy and some other hon. Members came and stood on the
floor near the Table.

£ M GS () remE S, H AUST AUN B S8l db SISAUIS BT [ared 7, drordr WY
AT 3R Risycs dRe & Y MRV & U&7 3 &l OI9 oee I8 aror:lt St werriaT o,
BT ol ARV H YaACe o o iR SR &1 Srorn &t fawy off wifermie 4 &
SRR fopar ol gArd Tt - W Siar aret @t yfiet fiss gy ant & uer # 21 ga &
TE BH TSl NG HETTHAT e A Sl DI g1 A & SR S8l I Sl B
HaTd 2, SUD! 9T 39 Ged H A gE @t ft, fionft & Few & A A Qe ol s
wwmaﬂwwﬂﬁﬁmlwaﬁwﬁwww#aﬂmmwwﬁ
fran, Stafr 99 w9 9N 9T 7, S ol & | ff @S gV 9, 39 avg 9t T S|
a9 fpar o, Afh RN & oMl & STRIOET A8 B | 98 R T8l b s, TJ§ Wl
FAN? ORI draT fhar T o &6 S U= H SIREv 8, [ aR H WWDR Ugdd S 3R
I BIE H ST, oifps 98 arar Wi g1 T8l gl 3ud SIS & S7a Bl aId o &
WIel B HIYUT |ed H HRAT Aley| § Aed St | He1 arsdr g b guar Sl 8 A1 WRA
S aret 2, 89 w9 fUes 9l & fRdl @ walls © U A § ofR TNIel & ua # © dfeh sy
ST Il FSHR TAT I8 ¥, I8 b Al 8] BAA B WY WM Bl & AR AR @ oy, fUss
T B A B A B 0 WRER & W S &l 89 bl dled © (S [Uus a0l B U™
e & foy IReR e g, ot T8 | 3T MY ISR R EHAT BN, 89 TR 8l | 3
qdR JER FATY, $ER 81| BH HHl FIH-A1 o AR wfadsy § 1 8N, ATH 81 ol I

* Not recorded.
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TEd T GEAT Sl b H AR GO b A B HAT € SAY MY I ART T |
Ay # e @l 3R <9 @1 fqvara faar @mear § 6 dordt fUss @ & arn & f&al &
uer H 2. (rayr)
LA WRIGAT: 37T ANT U8 96 MY 3R FA1-370+1 HIeH R TG |

14.27 hrs.

At this stage, Shri Shailendra Kumar and some other hon. Members
went back to their seats.

it oA Rig aga (AR Siia Rea St o 1y € 9% Sae <1 A1fey ... (@raem) <
TR fF TWHR 39 MR & g & & g G I 79 Y| WSR F91 1=t § T8
gar|

et wEean: Jarad g oft, w3l Sft ®e 9red €, oy S9@! a1d ar g |

HAR 3R Faar Wenfiot 754 qen fafd ik = w3t (s ot Rad): a0 59 93 0
Ae § Bl of T g T Rode™ & ufa S 8 em Y ... (Faem™) 3y ugel 7 a1
a1 g ooyl g Reg fifee s gim @ic § & ol 59 Reg, fifees gim &ic § Srefl a1
PRI 97 7 IHD! IR ZaRT oY &R siRe fealRa &1 & ag I=M I8 hwan b,

a8 # qqr <redr gl

“Heard Shri L.N. Rao, learned Additional Solicitor General. We
clarify that it is for the Central Government to take a decision as to
whether there should be reservation for super specialty course.”

That means that the Constitution Bench judgment which directed us not to have
reservation in super specialty course was set aside. This is also a Constitution
Bench judgment. Five judges have not agreed with what was said previously. Our
policy on reservation in super specialty courses remains. It was always so, it will

continue to be so.

2 qGd AR (FIPRT) 1S 3R Tl [ebrefl|... (aem)
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14.28 hrs.

At this stage, Shri Shailendra Kumar and some other hon. Members came and
stood on the floor near the Table.
PROF. SAUGATA ROY (DUM DUM): Madam, in the morning Members from
Tamil Nadu raised the issue of their fishermen. Members from UP and Bihar
raised the question of reservation. ... (Interruptions) We did not get any scope to
place the demands for West Bengal in the House. Six hours were allotted for
discussion on the Budget and the Finance Bill. I demand that the demand of the
West Bengal Government for a moratorium on interest payment should be listened

to. ... (Interruptions)

14.29 hrs.

At this stage, Shri Shailendra Kumar and some other
hon. Members went back to their seats.

PROF. SAUGATA ROY : The Finance Minister has given a package to
Uttarakhand and other States but he has not given any package to meet the debt
obligations of West Bengal. We could not speak during the Budget.

(Interruptions) We want that on the Rs.2 lakh crore debt left by the previous Left
Front Government, there should be a moratorium on interest payment. The
Finance Minister has not been able to satisfy the demands of the Government of
West Bengal. ... (Interruptions) That is why I again demand that there should be a
moratorium on interest payment by the Government of West Bengal. should
have a fair treatment. ... (Interruptions) West Bengal is being discriminated
against because we are not with the present UPA Government. ... (Interruptions)
Our repeated demand to the Finance Minister and to the Prime Minister 1s, ‘please
let us not bear the burden of the loans taken by the previous Left Front
Government’. But nobody is listening to us. ... (Interruptions) Now, if this is not

listened, we know that there will be another Government at the Centre and we


M RAO
d by w1 


19.02.2014 176

shall get out demands met from them. ... (Interruptions) We are waiting only for
the Lok Sabha Elections. ... (Interruptions) We demand a fair treatment to West
Bengal and a moratorium on interest payment on the loans that is taken. ...
(Interruptions) Left will be left without any existence! ... (Interruptions) There
will be no existence of Left after the elections, and we shall get our demands met
from the next Central Government. ... (Interruptions) That is our promise. ...
(Interruptions)
MADAM SPEAKER: Thank you very much.
... (Interruptions)
THE MINISTER OF STATE IN THE MINISTRY OF PERSONNEL, PUBLIC
GRIEVANCES AND PENSIONS AND MINISTER OF STATE IN THE PRIME
MINISTER’S OFFICE (SHRI V. NARAYANASAMY): Madam, in view of the
hon. Law Minister’s observation before this august House — that the Supreme
Court has allowed the Review Petition saying that it is for the Government to
decide, I would like to say that our Government’s commitment is that in super-
specialty courses, there will be reservation — that is our Government’s policy; and
we will go by the Supreme Court’s decision. ... (Interruptions)
14.31 hrs.
At this stage, Shri Shailendra Kumar came and stood
on the floor near the Table.
MADAM SPEAKER: The House stands adjourned to meet tomorrow, the 20™
February 2014 at 11 a.m.
14.32 hrs

The Lok Sabha then adjourned till Eleven of the Clock
on Thursday, February 20, 2014 / Phalguna 1, 1935 (Saka).
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